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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
© LA. No. 219 of 2021
In
'ORIGINAL APPLICATION No. 327 of 2021

IN THE MATTER OF:
RAJJAN | .... Appellant
Versus
STATE OF UTTAR PRADESH & ORS. ... Respondent(s)

REPLY ON BEHALF OF STATE LEVEL ENVIRONMENT

IMPACTASSESSMENT AUTHORITY (SEIAA), UTTAR

rRABESH.

MOST RESPECTFULLY SHOWETH: -
1. That present appeal has been filed by Shri Rajjan,

before the Hon'ble National Green Tribunal, Principal
Bench, New Delhi, sitting at New Delhi, againsf the
grant of Environmental Clearance for sand mining to
respondents 7 to 10. Hence, the State Level
Environment Impact Assessment Authority (SEIAA),

Uttar Pradesh is complying with the directives of the

Hon'ble NGT Order dated 14/12/202.

2. It is submitted that an online Application dafed
25/01/2020, Proposal No-STA/UP/MIN/42744/2019was
made by the project proponent, Shri Mayank Tomar
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(Authorized' ~ Signatory) M/s Anantadrishti
Multiventures L.L.P. for issuance of grant of Terms of
Reference for Adhwal Sand/Moram Mining_ project
Yamuna River bank - Gata no-

299,300,305,306,325Mi,327Mi, at river bank -of

 Yamuna Village Adhwal, Tehsil-Fatehpur, District-

Fatehpur UJ.P.(area-15.0 Ha.)

. That chronologically, the case was considered in 456th

SEAC Meeting Dated $27/02/2020 wherein, a
presentation was made by project proponent alongl with
their consultant M/s ENV Development Assistance
Systems (I) Pvt. Ltd. The proponent, through the
documents submitted and the presentation made,
informed the cdrhmittee regarding the. projéct.The
committee discussed the matter and recomme-nded to

issue the terms of reference (ToR) for the preparation of

“EIA. True copy of minutes of meeting, dated:

27/02/2020 is being filed herewith and marked as

Annexure 1.

. That Subsequently, the case was considered in 364"

SEIAA Meeting on 05/05/2020 wherein, SEIAA agreed
with the recommendations of the SEAC to issue the

additional ToR’s to proposed project for cbndu‘cting
EIA studies. The SEIAA also added additional ToR

~ points. True copy of rhinutes, dated: 05/05/2020 is

being filed herewith and marked as Annexure 2.

. That Further, SEIAA, vide letter no.
01/Parya/SEIAA/5443/2019, dated: _08/05/202_0 issued

- grant of Terms of Reference for Adhwal Sand/Moram



Mining prdject Yamuna River bank Gata no-
299,300,305,306,325M1,327Mi, at river bank of
Yamuna Village Adhwal, Tehsil--Fatehpur, District-
Fatehpur U.P. (area-15.0 Ha.). True copy of ToR letter
dated 08/05/2020 is being filed herewith and marked as
Annexure 3. _

. That After the grant of ToR an online Application dated
13/07/2020, Proposal No-SIA/UP/MIN/54632/2020
was made by the project proponent, ShriNarendra
SinghTomar (Partner) M/s AnantadrishtiMultiventures
L.L.P. for issuance of grant of Environment Clearance
for Adhwal Sand/Moram Mining project Yamuna River
bank Gata n0-299,300,305,306,325Mi,327Mi, at river
bank of Yamuna Villagé ‘Adhwal, Tehsil-Fatehpur,
District-Fatehpur U.P.(area-15.0 Ha.) |

. That chronologically, the case was considered in 480th
SEAC Meeting Dated 29-07-2020 wherein, a
presentation was made by project proponent along with
their consultant M/s P&M Solﬁtions. The proponent,
through the documents submitted and the presentation
made, - informed the committee regarding the
project.The committee discussed the matter and
recommended grant of Environment Clearance for the
proposed project along with the general and specific
conditions. tfue copy of .minutes of meeting, dated:
29/07/2020 is being filed herewith and marked as
Annexure 4.

. That subsequently, the case was considered in 394"

SEIAA Meeting dated 20/08/2020 wherein, The
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* SEIAA noted that SEAC has recommended to grant the

environmental clearance for the above project proposal.
SETAA gohe through file and documents and found .that
cluster certificate is one and hélf years old and also the
lease area is not given in the DSR. Hence SEIAA
opined thaf the project proponent should sﬁbmit the
same. true copy of minutes, dated: 20/08/2020 is being

filed heréwith and marked as Annexure 5.

. Later, the case was considered in 398" SEIAA Meeting

dated 02/09/2020 wherein, SEIAA agreed with the
recommendations of the SEAC to grant the prior
Environment Clearance to the proposed project along
with all the general and specific conditions as suggested
by SEAC also adding certain specific conditions along
with it. True copy' of minu_tés, dated: 02/09/2020 is

being filed herewith and marked as Annexure 6.

10.Further, SEIAA, vide letter ~ no.

292/Parya/SEIAA/5727-5443/2019 dated: 04/09/2020
issued g;ant of Environment Clearance for Adhwal
Sand/Moram Mining project at Yamuna River bank

Gata n0-299,300,305,306,325Mi, 327Mi, at river bank -

~ of Yamuna Village Adhwal, Tehsil-Fatehpur, District-

Fatehpur U.P.(area-15.0 Ha.). Concerned copy of
Environment Clearance letter dated 04/09/2020 is being -

filed herewith and marked és Annexure?7.

11. That an online Application dafed 11/09/2020, Proposal |

No-SIA/UP/MIN/56485/2020 was made by the project

~ proponent, ShriYaduvaﬁshiPragya' Singh of M/s

Pragyasan Business Pvt. Ltd. for issuance of grant of
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Terms of Réference for Sand/Moram Mining at Adhwal

Composite-2,Gata n0.331,33.3 to 335,339 to 343,346 to

351,362 to 33‘6,376,380 to 390,392,395 to

397,407,Village Adhwal, Tehsil-Fatehpur, District- | i
Fatehpur U.P.(area-45.0 Ha)

12. That Chronologically, the case was considered in 495™
SEAC Meeting Dated 30/09/2020 wherem, a
presentation was made by project proponent along with
their consultant M/s Paramarsh(Servicing EnVironmént
& Development). | The proponent, through the
documents submitted and the presentation - made,
informed the committee regarding the project. The
committee discussed the matter and recommended to
issue the terms of reference (ToR) adding certain
‘additional ToRfor the preparation of EIA. True copy of
minutes of meeting, dated: 30/09/2020 is being filed
herewith and marked as Annexure 8. |

13. That subsequently, the case was considered in 415"
SEIAA Meeting dated 13/10/2020 wherein, SEIAA
agreed with the recommé_ndations of the SEAC to issue
ihie additional ToR’s to proposed project for conducting
.EIA studies. The SEIAA also added additional ToR
points. True copy of minutes of meeting, dated:
13/10/2020 is being filed herewith and marked as
Annexure 9. |

14. That  Further, = SEIAA,  vide letter = no.
492/Parya/SEAC/5822/2020 dated: 03/11/2020 issued
grant of Terms of Réferencle for Sand/Moram Mining at

Adhwal Composite-2,Gata no.331,333 to 335,339 to
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343,346 to ‘351,362 to 336,376,380 to 390,392,395 to
397,407, Village Adhwal, Tehsil-Fatehpur, District-
Fatehpur U.'P.(area¥45.0 H.a.). True copy of ToR letter
dated 03/11/2020 is being filed herewith and marked as

Annexure 10.

15. That After the grant of ToR an online Applicatibn

dated 25/12/2020, Proposal No-
SIA/UP/MIN/59397/2020 was made by the project
proponent,  ShriYaduvanshiPragya  Singh  M/s

Pragyasan Business Pvt. Ltd. for issuance of grant of

Environment Clearance for Sand/Moram Mining at

Adhwal Composite-2,Gata n0.331,333 to 335,339 to .
343,346 to 351,362 to 336,376,380 to 390,392,395 to
397,407, Village Adhwaf, Tehsil-Fatehpur, District-
Fatehpur U.P.(area-45.0 Ha.) |

16. That , the case was considered in 518™ SEAC Meeting

Dated 05/01/2021 wherein, a presentation was made by
project proponerit “along with “their consultant M/s

Pa_ramarsh(Se_rVicing Environment & Development).

“The proponent, through the documents submitted and

the presentation made, informed the committee
regarding the project.The committee discussed the
matter and recommended grant of Environment
Clearance for the proposed project along With the
general and specific conditions. True copy of minu_tes'
of meeting, dated: 05-01-2021is being filed herewith

and marked as Annexure 11.

17.Subsequently, the case was considered in 432ndSEJAA

Meeting on 31/12/2020 whereir_l,‘ SEIAA went through
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the lettef of the project proponent letter
dated13.10.2020 requesting use b’aseline data of March
to May, 2020. SETAA opined that the project proponent
shall submit received copy .of letter for information
regarding collection "of baseline data submitted to
District Magistrate and UPPCB along with the purpose
for which the data was taken. True copy of minutes of
' méeting, dated: 31/12/2020 is being ﬁled herewith and -
marked as Annexure 12. . |

18. That Again, the case was considered in 441%SEIAA
‘Meeting dated 13/01/2021 wherein, SEIAA noted that
SEAC has recommended to grant EC to the above
project. SEIAA go_nelthrough the file, documents and
technical committee in.specﬁ.on report dated 27.12.2019
constituted by the DM. SEIAA agreed with the
recommendations of the SEAC to graﬁt' the prior
Environmental Clearance to the proposed project along

~ with all the general and specific conditions as suggested
by the SEAC also adding certain specific conditions -
along with it. True copy of minutes, dated: 13/01/2021
is being filed herewith and marked as Annexure 13..

19. That, SEIAA, vide letter no. 646/Pérya/SEIAA/6066-
5822/2020 dated: 15/01/2021 issued grant of
Environment Clearance for Sand/Moram Mining at
Adhwal Composite-2, Gata no.331, 333 to 335,339 to
343,346 to 351,362 to 336,376,380 to 390,392,395 to
397,407, Village Adhwal, Tehsil-Fatehpur, District-
Fatehpuf U.P.(area-45.0 Ha.) True copy of
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_ Environmeﬁt Clearance letter dated 15/01/2021 is being

filed herewith and marked as Annexure 14
20.1t is submitted that an online Application dated
| 26/08/2020, Proposal  No-STA/UP/MIN/SS551/2020

was made by the project proponent, ShriAlok Mishra,

R/o- 17/78 E-5, Krishn Nagar Colony, Pahdiya, Thana-

Sarnath, Tehsil- Sadar, District- Varanasi for issuance

of grant of Terms of Reference for Sand/ Morrum

Mining at Adhawal Composite-l, Gata No.- 402 to 404,

432 to 436, 438, 440 to 453, 468 to 473, 480 to 488),

Village- Adhawal, Tehsil- Fatehpur, District- Fatehpur,

U.P.(Leased Area :30.0 ha.)
21.Chronologically, the case was considered in 489"SEAC

Meeting Dated 10/09/2020 wherein, a presentation was

made by project proponent along with their coﬁsultaht

M/s  Paramarsh' (Servicing Environment and

Development). The proponent, through the documents

subrhitted and the presentation made, informed the

committee regarding the project. The coramittee

discussed the matter and recommended to issue the

terms of reference (ToR) for the preparation of ’EIA.

True copy of minutes, dated: 10/09/2020 is being filed

herewith and markad as Annexure 15. |
22.Subsequently, the case was considered in 408" SEIAA

Meeting dated 29/09/2020 wherein, SEIAA agreed with

the recommendations of the SEAC to issue the

additional ToR’s to proposed project for conducting

EIA studies. The SEIAA also added additional ToR
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points. True copy of minutes, dated: 29/09/2020 is
being filed herewith and marked as Annexure 16.
23.That,  SEIAA, vide letter no.
511/Parya/SEAC/5796/2019 dated: 04/11/2020 issued
grant of Terms of Reference for Sand/ Morrum Mining
at AdhawalComposite-1 (Gata No.- 402 to 404, 432 to
436, 438, 440 to 453, 468 to 473, 480 to 488), Village- |
Adhawal, ‘Tehsil- Fatehpur, District- Fatehpur,
U.P.(Leasedd Area :30.0 ha.). Concerned copy of ToR
letter dated 04/11/2020 is ‘being filed herewith and
marked as Annéxure_ 17.
24.That case was .ﬁlrther‘COﬁsidered at the receiving of
letter made by the project proponent in 414™ SEIAA
Meeting on 12/10/2020 wherein, SEIAA went through
the letter of the project proponent dated 09.10.2020
regarding base line data. SEIAA opined that the letier
shall be referred to SEAC for review/comments. True
copy of minutes, dated: 12/10/2020 is .being filed
herewith and marked asAnnexure 18.
25.As per the direction of SEIAA the matter was listed in
507"SEAC meeting dated 02/12/2020. wherein, The
committee noted that the matter was earlier discussed in
414" SEIAA meeting dated 12/10/2020 and directed as
follows: '
i. “SEIAA went through the letter of the project
proponent dated 09.10.2020 regarding base
line data. SEIAA opined that the letter shall be

referred to SEAC for review/comments.”
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ii. The committee went through the‘ lettér dated
09/10/2020 of ShriAlok Kumar, Pro_ject
Proponent and noted that the project proponént
requested to allow the baséline data from March,
2018 to May, 2018 for the Sand /Morrum Mining
at Gata No.-402 to 404, 404, 432 to 436, 438,
440 to 453, 468 to 473, 480 'to 488, Composite-1,
Village-Adhawal, District-Fatehpur. U.P.

iii. The committee - discussed the matter and
recommended to use the baseline data from
March, 2018 to May., 2018 for the preparation of
EIA report. The committee also directed the
project proponent to provide the information
(Project details, name of project proponent. aﬁd
consent letter by project proponent) for which
sharing of baseline data to be used in the
preparation of EIA report. True copy of minutes,
dated: 02/12/2020 is being filed herewith and
marked as Annexure 19. _

26.After the grant of ToR an online Application dated

25/12/2020, Proposal No-SIA/UP/MIN/59404/2020

was made by the project proponent, ShriAlok Mishra,

R/o- 17/78 E-5, Krishn Nagar Colony, Pahdiya; Thana-

Sarnath, Tehsil- Sadar, District- Varanasi for issuance

of grantlof Environment Clearance for Sand/ Momim_

‘Mining at AdhawalComposite-1 (Gata No.- 402 to 404,

432 to 436, 438, 440 to 453, 468 to 473, 480 to 488),

Village- Adhawal, Tehsil- Fatehpur, District- Fatehpur,

U.P.(Leasedd Area :30.0 ha.).
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27.That, the case was considered in 518"SEAC Meeting
Dated 05/01/2021 wherein, a presentation was made by
preject prbpon::ni “elong with thewr consultant M/s
“Paramarsh (Servicing Environment and Development).
The proponent, through the documents submitted and
the presentation made, informed the committee
regarding the project.The committee discussed the
matter and recommended grant of Environment
Clearance for .the proposed project along with the
general and specific conditions. Concerned copy of
- minutes of meeting, dated: 05/01/2021 is being filed
herewith and marked as Annexure 20. |
28.That the case was considered in 441"SEIAA Meeting
dated 13/01/2021 wherein, SEIAA noted that SEAC
has recommended to grant EC to the above project.
SEIAA gone through the file, documents and technical
committee inspection report dated 27.12.2019
constituted by the DM. SEIAA agreed with the
" recommendations of the SEAC to grant the prior
 Environmental Clearance to the proposed project along |
with all the géneral and specific conditions as suggested
by the SEAC also adding certain specific conditions
~ along with it. True copy of minutes, dated: 13/01/2021
s being filed herewith and marked as Annexure 21.
29. That  Further = SEIAA, vide letter no.
668/Parya/SEIAA/6068-5796/2020 dated: 15/01/2021
issued grant of Envirohment Clearance for Sand/
Morrum Mining at AdhawalComposite-1 (Gaté No.-
402 to 404, 432 to 436, 438, 440 fo 453, 468 to 473,
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480 to 48'8), Village- Adhawal, Tehsil- Fatehpur,
District- Fatehpur, U.P.(Leasedd Area :30.0 ha.). True
copy of Environment Clearance letter dated 15/01/2021

is being filed herewith and marked as Annexure 22.

30.It is submitted that an online Application daté_d

05/11/2018, Proposal No-SIA/UP/MIN/29788/2018
was made by the project proponent, ShriK. C.
Sharma(Authorized‘ Signatory) , M/s Lime Light
Dealers Pvt. Ltd. , 284, Maharaja Nand Kumar Road
N), Alam Bazar, Baranagar, Kolkata for issuance of
grant of Terms of Reference for Sand/Morrum Mining
on Yamuna River for at Khand No.- 05, Gata No.- 376
Mi, 377 Mi, 374 Mi, 415 Mi, 4’14 M1, 378, 381 Mi, 413
MI, 379,-380 Mi, 412 Mi, 409, 408 Mi, 411 Mi, 410,
406 Mi, 438 Mi, 439, 405, 398 Mi, 399 Mi, 440 Mi,
404 Mi,_ 403 Mi, 435, Village- Adhaval, Tehsil-
Fatehpur, D-istrict-Fatéhpur, U.P. (Leased Area : 23.75

T7-N

31. That, the case was considered in 379mSEAC Meeting

- Dated 21/12/2018 wherein, a presen’tétion was made by

projeét proponent along with their consultant M/s Ind
Tech House Consult. The proponent, through the
documents submitted and the presentation made,
informed the committee 'regarding the project. The
committee discussed the matter and recommended to
issue the terms of reference (ToR) for the preparation of
EIA. True copy of minutes of meeting, dated:

21/12/2018 is being filed herewith and marked as

e ke |
Ainuc;xuﬂ € wJ.
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32.Subsequenﬂy, the case was considered in 256™ SEIAA
Meeting on 09/01/2019 wherein, SEIAA agreed with .
the recommendations of the SEAC to issue the
additional ToR’s to proposed project for conducting
EIA studies. The SEIAA also added additional ToR
points. True copy of minutes of meeting, dated:
09/01/2019 is being filed herewith ‘and marked as
Annexure 24.

33.Further, SETAA, vide letter  no.
689/Parya/SEAC/4563/2017 dated: 15/02/2019 issued
grant of Terms of Reference for Sand/Morrum Mining
on Yamuna River for at Khand No.- 05, Gata No.- 376
Mi, 377 Mi, 374 Mi, 415 Mi, 414 M1, 378, 381 Mi, 413
MI, 379, 380 Mi, 412 Mi, 409, 408 Mi, 411 Mi, 410,
406 Mi, 438 Mi, 439, 405, 398 Mi, 399 'Mi, 440 Mi,
404 Mi, 403 Mi, 435, Village- Adhaval, Tehsil-
Fatehpur, District-Fatehpur, U.P. (Leased Areﬁ 1 23.75 |
Ha). True copy of ToR letter dated 15/02/2019 is being o
{iled hierewith and maiked as Annexure 25,

34.After the grant of ToR an online Application dated
10/02/2021, Proposal No-SIA/UP/MIN/60697/2018
was made by the project proponent,
ShriTaraknathKaviraj, M/s Lime Light Dealers Pvt.
Ltd. , 284, Maharaja Nand Kumar Road (N), Alam
Bazar, Baranagar, Kolkath for issuance of grant of
Environment Clearance for Sand/Morrum Mining on
Yamuna River for at Khand No.- 05 , Gata No.— 376 Mi,

- 377 Mi, 374 Mi, 415 Mi, 414 M1, 378, 381 Mi; 413 M,
© 379, 380 Mi, 412 Mi, 409, 408 Mi, 411 Mi, 410, 406
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Mi, 438 Mi, 439, 405, 398 Mi, 399 Mi, 440 Mi, 404
Mi, 403 Mi, 435, Village- Adhaval, Tehsil- Fatehpur,
District-Fatehpur, U.P. (Leased Area : 23.75 Ha). .

35. That, the case was considered in 528" SEAC Meeting

Dated 03/03/2021 wherein, a presentation was made by
project proponent along with their consultant M/s Ind
Tech House Consult. The proponent, through the
documents submitted and the presentation made,
informed the committee regarding the project_.The
committee discussed the matter and recommended
grant of Environment Ciearance for the proposed
project along with the general and- specific conditions.
Concerned copy of minutes, dated: Dated 03/03/2021 is

being filed herewith and marked as Annexure- 26.

36. That, the case was considered in 459™ SEIAA Meeting

dated 05/04/2021 wherein, SEIAA agreed with the
recommendations of the SEAC to grant the prior
Environmental Clearance to the proposed project along

with all the general and specific conditions as suggested

-by the SEAC also adding certain specific conditions

along with it. True copy of minutes of meeting, dated:
05/04/2021 is being filed herewith and marked as

Annexure- 27.

37.Further, SEIAA, vide letter no. 28/Parya/SEAC/6185-

5796/2020 dated: 27/05/2021 issued grant of
Environment Clearance for Sand/ Morrum Mining at
AdhawalComposite-1 (Gata No.- 402 to 404, 432 to
436, 438, 440 to 453, 468 to 473, 480 to 488), Village-
Adhawal, Tehsil- Fatehpur,v District~  Fatehpur,
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UP.(Leasedd Area :30.0 ha.).v True copy of
Environment Clearance letter dated 27/05/2021 is being
filed herewith and marked s Annexure- 28.

- 38.That the Hon'ble NGT has passed the Order dated
14/12/2021 in Original Application No. 327/2021 (L.A.
219/2021) Rajjan Applicant Vs State of U.P. & Ors.,
the “..... 1. Grievance in this application is that
cluster EIA pro’ceduré was required to be followeé{
before grant of EC in the present case, having regard
to the location of the sites, for which impugned EC has
been granted in favour of respondents no. 7 to 10-M/s.
Limelight Dealers Pvt. Ltd., M/s. Pragyasan Business
Pvt. Ltd. MJs. Alok Mishra and Ms. Anantadrishti
Multiventures LLP.

2. Issue notice to SEIAA-UP and respondents no 7 to 10
for their response |

3. Apart from response of the said respondents, we also
require an independent report in the matter from a joint
Commuiee ) MOLPGUC CFUD and oRiAA, UF
SELAA, UP will be the nodal agency for coordination
and compliance

4. Response and such report may be filed within two
months by. email at judicial-ngt@gov.in preferably in
the fbrm of searchable PDF/OCR Support PDF and not
in the form of Image PDF and ‘also upload tﬁe same on
website of CPCB simultaneously so that the concerned
parties can access the same for further course of

1

action......
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following members were nominated by the concerned
departmenfs:- | |
a) Dr. A K Gupta, Scientist-E. Integrated Regional
Office (CZ), MoEF&CC,Lucknow;
b) Shri Rajendra D Patil, Scientist-D, CPCB RD-
Lucknow, and ,
c) Dr. Ajai Mishra, Member SEAC-1UP,
Nominated by SEIAA '

40.That the Committee conducted virtual meetings on
25/01/2022 and 10/03/2022. During the meeting
various issues discussed in reference to above NGT
case including the procedure being adopted by
SEIAA/SEAC UP for appraisal and grant of
Environmental Clearance (EC). The Findings of the
joint committee, in form of a report is being filed

herewith and marked as Annexure- 29.



PRAYER

It is, therefore, most respectfully prayed that this Hon’ble -

Tribunal may graciously be pleased to:

i. Dismiss the Appeal NO. 15 OF 2021 with Exemplafy cost
Or

ii.  Pass any such other order as may deem fit.

LY

N 2A—LN A

- Respondent

THROUGH

PRIYANKA SWAMI

_ ‘ Advocate
Counsel for SEIAA, U.P.
Chamber 04, Shivalik Tower
Kaushambi, Ghaziabad

Dated:&04.2022
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
I.A. No. 219 of 2021

Tn

IN THE MATTER OF:
RAJJAN ... Appellant

Versus
STATE OF UTTAR PRADESH & ORS. ... Respondent(s)

AFFIDAVIT |
Affidavit of Smt. Vidhyotma Bharti, aged about 46 years w/o Sh.

G L Nigam, presently posted as AssistantDirector, Directorate of
environment, having office at Directorate of environment
regional office Noida, Uttar Pradesh.

1. That I am posted as stated above and filling this present
affidavit based on official record with the facts of the
present case and as such cbmpetent to swear this affidavit
before this Tribunal. |

2. That the accompanying reply has been drafted by our
counsel upon my instructions.

3. That the contents of the accompanying reply are true and
correct and the knowledge has been derived from official

records and nothing material has been concealed there

| ' DEPONENT




92 ppRA02

VERIFICATION el
. ' N
Verified on solemn affirmation at New Delhi on this ’{2 day
of April, 2022, that the contents of the foregoing affidavit are

true and correct to the best of my knowledge and no part of it is

{aisc aild nutlung taicilal tas been cuncedied there from.
I Identifiag +
has signeg

v

'” Deponent whe Moo
i my orecence, DEPONENT

22 appam
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Annexure-1

5. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco
fragile zone such as habitat of any wild fauna.

6. There is no litigation pending in any court regarding this project.

7. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-17

The committee discussed the matter and recommended to issue the terms of reference (TOR) for
the preparation of EIA as annexed at annexure-4 to these minutes.

18. Sand/Morrum Mining at Yamuna river bank Gata No.-299,300,305, 306. 325mi, 326mi,
327mi, at river bank of Yamuna Viilage-Adhawal, Tehsii- Fatehpur, Districi- Fatehpur,
U.P..( Area: 15.0 Ha) File No. 5443/Proposal No. STA/UP/MIN/42744/2019

A presentation was made by the project proponent along with their consultant M/s ENV Development
Assistance Systems (I) Pvt. Ltd. The proponent, through the documents submitted and the presentation made,
informed the committee that:- ' @

1. The environmental clearance is sought for Sand/Morrum Mining from Betwa River Bed at Khand No.-
30/1, Village-Bhulsi, Maudaha, Hamirpur, U.P., M/s Silvrr Mist Retail Pvt. Ltd., (Leased Area-36.437

Ha).
2. Salient features of the project as submitted by the project proponent:
1. On-line proposal No. SIA/UP/MIN/ 42744/2019
2. File No. allotted by SEIAA, UP 5443
3. Name of Proponent Shri Mayank Tomar (owner). -
4. Full eorrespondence address of proponent and mobile Address- Shop No. — 3 Radhey Gohind Complex,
no. Dharmshala, Road Bhilwada
5. Name of Project Adhwal Sand/Moram Mining Project
6. Project location (Plot/Khasra/Gata No.) Plot no. 299, 300, 305, 306, 325Mi, 326Mi, 327mi
7. Name of River Yamuna River
8. Name of Village Adhawal
9. Tehsil Fatehpur
10. District District Fatehpur, Uttar Pradesh
11. Name of Minor Mineral Sand/Morrum Mining
12. Sanctioned Lease Area (in Ha. ) 15.0 ha .
13 Mineable Area (in Ha. ) 13.612 Ha 6
14. Zero level mRL . - | 88.35 mRL '
15. Max. & Min mrl within lease area . 90.0 mRL & 88.35 mRL
16. Pillar Coordinates (Verified by DMO) Pillar No. Latitude N Longitude E
A 25° 49.898’ 80° 28.764°
B 25° 49.968° 80° 28.956’
C 25°50.134° 80° 28.913"
D 25° 50.067" 80° 28.645°
17. Total Geological Reserves 449582 cum
18. Total Mineable Reserves in LOI 225000 m’
19. Total Proposed Production (in five year) 1125000 m’
20. Proposed Production/year 2.25,000 m’ per annum or 4,05,000 TPA
21. Sanctioned Period of Mine lease 5 years (9.08.2019-8.08.2024)
22. Production of mine/day 3260 TPD
23. Method of Mining Opencast OTFM !
24. No. of working days 250
25. Working hours/day

(P f-«'\/ \i/ \[N)/ Page 24 of 44
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Minutes of 456" SEAC Meeting Dated 27/02/2020

m No. Of workers 127
27. No. Of vehicles movement/day 163
28. Type of Land Govt Land
29. Ultimate Depth of Mining 2m, (maximum 3 m)
30. Nearest metalled road from site NH-232
31. Water Requirements PURPOSE REQUIREMENT (KLD)
 Drinking 1.6 KLD
Suppression of dust 3.3 KLD
Plantation 1 KLD
Others (if any)
Total 59 KLD

37, Name of QCI Accredited Consultant with QCI No

and peried of validity.

P & M Solution
validity=10-12-2022

33 Any litigation pending against the project or land in No
| any cour
34, Details of 500 m Cluster Map & certificate issued by Letter No. 641/30-khanij(2019-20) dated 09-08-2019
Mining Officer

-~

35, Details of Lease Area in approved DSR

Page No.43, Table No. 15, S.No. |

36, Proposed CSR cost

RS-3,50,000/-

37. Proposed EMP cost

Capital Rs-10,00.000/- recurring cost- Rs 6,00,000/-

38. Length and breadth of Haul Road

5350m, 6 m

39. No. of Trees to be Planted

150 plants ( as per SSMG)

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.
4. This project does not attract any of the general conditions applicable on mining projects specified in

EIA Notification 14/09/2006.

5. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragiie zone such as habitat of any wild fauna.

6. There is no litigation pending in any court regarding this project.
7. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-18

The committee discussed the matter and recommended to issue the terms of reference (TOR) for
the preparation of EIA as annexed at annexure-4 to these minutes.

19. Proposed '"'Soil Excavation Project" at Gata No.-518, 529 Sa, 540, Village- Palenhada,

Tehsil- Sarojini Nagar, District- Lucknow, U.P., M/s Ambay Build Infra Pvt. Ltd,, (Leased

1.423 Ha) File No. 5521/Pro osal No.

Area- ) p SIA/UP/MIN/143055/2020

RESOLUTION AGAINST AGENDA NO-19

The minutes of the above project was already issued by SEAC and forwarded to SEIAA for necessary

action.

20, "Ordina

' at Gata No.-548 Jha, Village- Kali aKhera, Tehsil-

Sarojini Nagar, District- Lucknow, U.P., M/s Rajeev & Associate (Leased Area-4.87 Ha) File

No. 5522/Proposal No. SIA/UP/MIN/143058/2020

RESOLUTION AGAINST AGENDA NO-20

The minutes of the above project was alrea
il

action.

issued by SEAC and forwarded to SEIAA for necessary
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- State Level Environment Impact Assessment Authority, Uttar Pradesh

Annexure-3

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010

Phone : 91-522-2300 541, Fax :91-522-2300 543
E-mail : doeuplko@yahoo.com
Weebsite : www.seiaaup.in

TO.

Date: 8 May, 2020

Sub: Terms of Reference for Adhwal Sand/Moram Mining Project Yamuna river bank Gata No.-
299,300,305, 306, 325mi, 326mi, 327mi, at river bank of Yamuna Village-Adhawal, Tehsil- Fatehpur, District-
Fatehpur, U.P.( Area: 15.0 Ha)

Dear Sir,

Please refer to your application/letter dated 25-01-2020, 05-02-2020 addressed to the Secretary, SEAC,
Directorate of Environment, U.P,, Lucknow on the subject as above. The matter was considered by the State
Level Expert Appraisal Committee in its meeting held on dated 27-02-2020 and SEIAA in its meeting dated 05-05-
2020.

A presentation was made by the project proponent along with their consultant M/s P & M Solution. The
proponent, through the documents submitted and the presentation made, informed the committee that:-

1. The environmental clearance is sought for Adhwal Sand/Moram Mining Project Yamuna river bank Gata
No.-299,300,305, 306, 325mi, 326mi, 327mi, at river bank of Yamuna Village-Adhawal, Tehsil- Fatehpur,
District- Fatehpur, U.P.,( Area: 15.0 Ha).

2. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/ 42744/2019

2. File No. allotted by SEIAA, UP 5443

3. Name of Proponent Shri Mayank Tomar {owner)

4. Full correspondence address of proponent and Address- Shop No. — 3 Radhey Gobind Complex,

mobile no. Dharmshala, Road Bhilwada

5. Name of Project Adhwal Sand/Moram Mining Project

6. Project location (Plot/Khasra/Gata No.) Plot no. 299, 300, 305, 306, 325Mi, 326Mi, 327mi

7. Name of River Yamuna River

8. Name of Village Adhawal

9, Tehsil Fatehpur

10. District District Fatehpur, Uttar Pradesh

11, Name of Minor Mineral Sand/Morrum Mining

12. Sanctioned Lease Area (in Ha. ) 15.0ha

13. Mineable Area (in Ha. ) 13.612 Ha

14. Zero level mRL 88.35 mAL

15. Max. & Min mrl within lease area $0.0 mRL & 88.35 mRL

16. Pillar Coordinates (Verified by DMO) Pillar No. | Latitude N Longitude E
A 25* 49.898" 80" 28.764’
8 25° 49.968" 80" 28.956'
c 25°50.134° | 80°28913
D 25" 50.067" 80" 28.645'

17. Total Geological Reserves 449582 cum

18. Total Mineabie Reserves in LOI 225000 m”

19. Total Proposed Production (in five year) 1125000 m’

20. Proposed Production fyear 2,25,000 m’ per annum or 4,05,000 TPA
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21. Sar.ctioned Period of Mine lease S years (5.095.2019-8.08.2024) |
22. Production of mine/day 3260TPD |
23. Mothed of Mining | Cpencast 077 i
24. No. of working days 1250
25. Working hours/cay jg 4
26. No. Of workers 127
27. No. Of vehicles movement/day 183
28. Type of Lland Covt Land =
29. Ukimate Depth of Mining 2m, [maxim:n 3 m)
30. Nearest metalled road from site NH-232
31. Water Requirements | FURPOSE REQUIREMENT (KID)
! Drinki 16KLD l
Enpprcssloﬂ of dust 33KLD .
Plartation 1KLD
| Ochers (if s i
Toral .53 KD

32. Name of QCl Accredited Consultant with QCINo- | P-& M Solutian

an< period of vai.dity. validity=10-12-2022
33. Any [itigation pending against the projectorland | Wa .

in any court
34. Details of 500 ry Cluster Map & certificateissued: | Letter No. C52/30-khanij{2019-20) aated 09-08 2019

by Mining Otficer ‘ :
35. Detalls of Lease Area in approved DSR Page No.43, Table No. 15, S.No. 1
36. Proposed CSR cost RS-3,50,00C/- |
37. Propcsed EMP cost Capital Rs-10,00.000/- recurring cost- Ps 6.00,000/-
38. Lengtk: and breadth of Haul Road 550m, 6 m

| 39. Ne. of Trees to be Planted

{150 plants { 3; per SSMG)

-

a

5.

6.
-

The mining wou'd be restricted-10 unsaturatcd zore only SSove the phréatic water table and will nct
intersect the ground water table at any point of time, ]

This project does not attract any of the general Zonditions arplicable on mining projects specifiad in EIA
Notification 14/09/2006. A " '

The mining operation will not be carried out in safety 2or.cof any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this projcct.

The project proposal falls under category-1(a) of EIA Notifization, 2006 (as amended).

The committee discussed the matter and recommended to issue following terms of reference (TOR)

for the preparation of EIA.

1)

2)

3)
4)

5)

All pages of tachnical documents/EIA/EMP etc. should be signed by the consultant and project propunent
both.

Copy of all the analysis reports signed by analyst approved by IHABL or MoEFECC shali be annexed with the
EIA report and original analysis reports should Le presented at the time of presentation.

MOU signed between the project proponent and the consultant chould be submitted.

The project proponent shall obtain the forest c'eararce and pesmission of Central and State Government as
per law uncer the provisions of Forest (conceivation) Act, 1925 s submit along with EIA.

The lease area its address and production per annum should mmaich with as mentioned in DSR and Lol. In
case there is any difference darification/ amendrent letter from competent authority shall be submitted
along with EIA. EIA and public hearing shall be conducted as per the lease area its address and production
per annum mentioned in DSR and Lol.

Year-wise production details since 1994 shouki be given, clearly stating the highest production achieved in any
one year prior to 1994. It may also be categorically informed whether there had been any increase in
production after the EIA Notification 1994 came into force, w.r.t. the highest production achieved prior
to 1994.

A copy of the document in support of the fact that the proponent is the rightful lessee of the mine
sheuld be given.

All documents including approved mine plan, EIA and Public Hearing should be compatible with one
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11)

12)

131

in each case should also be provided.

-
%

16)

17)

2)

23)

another in terms of the mine lease area, production levels, waste generation and its management,
mining technology etc. and should be in the name of the lessee.

All corner coordinates of the mine lease area, superimposed on a High Resolution Imagery/ toposheet,
mkammammdmemMMM.Mmlmmdm
proposed area should clearly show the land use and other ecological features of the study area (core
and buffer zone).
Idmﬁondnddbepm&dln&:mdhdhmpmheuhl.so.mmmmambddmd
the area, geomorphology of land forms of the area, existing minerals and mining history of the area,
important water bodies, streams and rivers and soil characteristics.

Details about the land proposed for mining activities should be given with information as to whether
mining conforms to the land use policy of the State; land diversion for mining should have approval from
State land use board or the concerned authority.

It should be clearly stated whether the proponent Company has a well laid down Environment
Policy approved by its Board of Directors? If so, it may be spelt out in the EIA Report with description of the
prescribed operating process/procedures to bring into focus any infringement/deviation/ violation

' oﬁemﬂabmWMM?Mhmmmnordmmdm

Company to deal with the environmental issues and for ensuring compliance with the EC conditions
may also be given. The system of reporting of non-compliances / violations of environmental
norms to the Board of Directors of the Company and/or shareholders or stakeholders at large, may also
be detailed in the EIA Report.

_ Issues relating to Mine Safety, including subsidence study in case of underground mining and slope study
h&uofopmnnmhhu.bbmmacshwldbedmﬂed Thepmpmdsafeguuﬂ__memres
The study area will comprise of 10 km 20ne around the mine lease from lease periphery and the data
conuhedhﬁ;eiﬂsudlasm;!neﬂtbnetc.shouldbcforthell‘l‘eofutemhclle?rbd.
Land use of the study area delineating forest area, agricultural land, grazing land, wild > sanctuary,
national park, migratory routes of fauna, water bodies, human settienmtsandod'oq'ecobdcal
features should be indicated. lwmeplmofunmmleasemshouldhepreparedmmm
precperational, operational and post operational phases and submitted. Impact, if any, ofchangeof
land use should be given.

Details of the land for any Over Burden Dumps outside the mine lease, sud\ase:dentoflandarea,
distance from mine lease, its land use, R&R issues, if any, should be given.
Acuunummmmmmmmhmsuuwnepmmtmub?m
confirming the involvement of forest land, if any, in the project area. In the event of : contrary
claim by the Project Proponent regarding the status of forests, the site may be the State
Forest Department along with the Regional Office of the Ministry to ascertain the status of forests,
bﬂdmmidn,the&ﬂﬂhuhﬂaismprdasmﬂomdabowbehwed.Inall‘h‘ichmes,it
would be desirable for representative of the State Forest Department to assist the Expert Appraisal
Committees.
Statusofhreﬁrydemhrﬂaebtohmupmaandﬁrﬁnfmmhwmahmmm
including deposition of net present value (NPV) and compensatory afforestation (CA) should be
indicated. A copy of the forestry clearance should also be furnished.

implementation status of recognition of forest rights under the Scheduled Tribes and other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be indicated.

The vegetation in the RF / PF areas in the study area, with necessary details, should be given.

A study shall be got done to ascertain the impact of the Mining Project on wildlife of the study area and
details furnished. Impact of the project on the wildlife in the surrounding and any other protected area
and accordingly, detailed mitigative measures required, should be worked out with cost implications and
submitted.
mwmrmmmnmmmmmm{
mwmamasmwmy,mmomdmmmmumw
indicated, supported by a location map duly authenticated by Chief Wildlife Warden. Necessary
dearance, as may be applicable to such projects due to proximity of the ecologically sensitive areas as
mentioned above, should be obtained from the Standing Committee of National Board of Wildlife and
copy furnished.

A detailed biological study of the study area [core zone and buffer zone {10 km radius of the periphery of
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24)

25)

27)

3)
32)

33)

34)

35)

mmmuwmmw.mammmmud.mwmw
Mmm.mmmmmmmmmmwwmmmmm
mm.mmummammmmmdmmulmmm
ﬂnmﬂvm,menmvﬂmabtmmwmhrwmwﬂmmube

awmdmmhlmmwmubemﬁeaspmdﬂupmmm
wmmmma'mmwmmmmmmmummww
w’.(mmmfmmmml.mummmwmmm
rmm,ammmmmwmmm;mmwmm
WMMMNhMmMemmmemmmmm
considered.
W.wmmnmmwwmmhmdmmmm
demarcating LTL mmm,mafﬂ\emhawa.tmmanmmdramm
irw,snmubemmed.{m:mmm;mmtmmmmumwmm

Authority).
mﬂwwmmmmmmmﬁmhwﬂl should be fumished. While
MMMMMMtWWMM&WMMMm

hﬁﬁedamhhmvdaﬁtmmdwslmwmwmk
mmwumwmmm

One season (non-monsoon) [i.e. March-May (Summer Season); October-December (post monsoon
season) ; Decemnber-February lmUm}]wmmedmmam*Maswcm
Notiﬁcationol!mg,waterqualt\f.nolselevel.soilardfbtamdfwushalbecolhctedandtheMQand
oﬂmdmwmmﬂedpmemeddammlheimm EMPReporLSite—specIﬂCmetembﬁcal
dmdmﬂmmmmd.mbutbnofﬂ\emnoﬁmnmmidbem:smfepresmt
Mofmmammmﬁﬁedmmmmpmwamw
mdmmmmubeamemmnmmmdmm
hmmmmmwam.Mmummmdmmpmwm
free silica, should be given.
mqual'nyrmdelhgshouidbecarﬁedoutforpredicnmotimputofmepmiectonﬂwaltmantyo{
thema.kmwdwuhehtoacmummmmofmmmdvehwmﬁmspmd
mimrd.Thedetaisnfmemodelusedandhpmpamnetmusedfwmdeﬂmhbepmﬂed.m
aiquoonmunmbommabcaﬁonmpcbaﬂvwhmﬂwbatbndmme,batbn
dmmnmmmmﬁmmmﬂmmmm
dkectlonmavalsobellmedmmemap.

The water muwwmmmmmmwmmuumm.Amau
wummwamhmm,MWmumhrmmpamum.
demmummmmmmarmamqumdmumm
Project should be provided.
Desubljmo!mmwnsemtionrneasuresproposedmbeadoptedhthemmmubewn.
MBMMhmﬁgwhmempn,ﬂw.ﬂmuum-

Impact of the mmmmmterqum,mmmw, should be assessed and
necessary safeguard measures, if any required, should be provided.
Mmmmwmnmmummmnmmw.
mdmaddommuﬂonhﬁsrmrdnwbewaﬁded.hmﬂuwtﬁuwilhm
mdwwuﬁe,adeHﬂmWMMMundemmwwmmmd.m
llepoﬂlntet-dia,dwlindudewﬂsofﬂnaquﬁeﬂpremtandimpactofrfﬁniuactiviﬁesonthese
aquifers. Hecessﬂpem‘msionfmm(:entral Ground waterAuthotitvforwI:imbelowgmund
waterwdforptmpicoigroundwatershwﬂalsobemwwwmmmd.
mmdmmummmmm,mmmmmmmmmmf
mmm,ﬂw.mmmdmmmmmmumtm
mmwmmmm.wmdm.mmmmmuummm
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36)

38)
39)

40)

41)

4.2]

a3z)

44)

45)
48)

47)
4g)

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form (indicating the
linear and quantitative coverage, plant species and time frame) and submitted, keeping in mind, the
mwinhmmheenemedupﬂwonmmmofme%m.mmald
plantation and compensatory afforestation should be charted clearly indicating the area to be covered
under plantation and the species to be planted. The details of plantation already done should be
given.The plant species selected for green belt should have greater ecological value and should be of
good utility value to the local population with emphasis on local and native species and the species
which are tolerant to pollution.

Impact on local transport infrastructure due to the Project should be indicated. Projected increase in
truck traffic as a result of the Project in the present road network (including those outside the Project
area) should be worked out, indicating whether it is capable of handling the incremental load.
Arrangement for improving the infrastructure, if contemplated (including action to be taken by other
wm“mmm]mmm.%iedmtshﬂmmmmof
Transportation study as per Indian Road Congress Guidelines.

Details of the onsite shelter and facilities to be provided to the mine workers should be included in the
EIA Report.

Conceptual post mining land use and Reclamation and Restoration of mined out areas (with plans and
with adequate number of sections) should be given in the EIA report.

Occupational Health impacts of the Project should be anticipated and the proposed preventive
measures speit out in detail. Details of pre-placement medical examination and periodical medical
examination schedules should be incorporated in the EMP. The project specific occupational health
ﬂithathnmsumﬁﬂamquhdfatﬁﬁupmposedhﬂmmhuapmybom

Public health implications of the Project and related activities for the population in the impact zone
muummmmmmwrmummmmhummmm

' budgetary allocations.

Mcmmofmoemmnkshﬂﬁmamdhfhmcemﬂnbulmm&ypmpoudmbe
provided by the Project Proponent should be indicated. As far as possible, quantitativedlmembm
may be given with time frames for implementation.

Detailed environmental management plan (EMP) to mitigate the environmental Impoctswhidm should
inter-alia include the impacts of change of land use, loss of agricultural and gmlnﬁ land, if any,
occupational health impacts besides other impacts specific to the proposed Project. i

Public Hearing points raised and commitment of the Project Proponent on the same along with time
bwndhabnﬂmwimbudgeuwpmv&mmh\pmlmemshouwbewwhedmdabn
~ incorporated in the final EIA/EMP Report of the Project.

Details of litigation pending against the project, if any, with direction /order passed by any Court of Law
against the Project should be given.

The cost of the Project (capital cost and recurring cost) as well as the cost towards implementation of

EMP should be clearly spelt out.

A Disaster management Plan shall be prepared and included in the EIA/EMP Report.
mwwwwwmxwmmuummmeb«nmamm
shall clearly indicate environmental, social, economic, employment potential, etc.

Besides the above, the below mentioned general points are also to be followed:-

a) Executive Summary of the EIA/EMP Report

b) All documents to be properly referenced with index and continuous page numbering.

€) Where data are presented in the Report especially in Tables, the period in which the data were
collected and the sources should be indicated.

d) Project Proponent shall enclose all the analysis/testing reports of water, air, soil, noise etc.
using the MoEF&CC/NABL accredited laboratories. All the original analysis/testing reports should
be available during appraisal of the Project.

€) Where the documents provided are in a language other than English, an English transiation
should be provided.

f) The Questionnaire for environmental appraisal of mining projects as devised earlier by the
Ministry shall also be filled and submitted.

g) While preparing the EIA report, the instructions for the Proponents and instructions for the
Consultants issued by MoEF&CC vide O.M. No. J-11013/41/2006-1A.11(1) dated 4th August, 2009,
which are available onthe website of this Ministry, should be followed.

Page50of 6
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h) Chanqes,Hanymadehﬂnbaskscopemdpro}edparmters(ssubmmmwwm
PFR for securing the TOR) should be brought 10 the attention of MoEF&CC with reasons for such
memuumamemmammmum.mwt
Hearing changes in structure and content of the draft EIWEMP (other than modifications
mmdmp.u.m)Mmuam;ﬁwnumhmmm
documentation.

i) Asperthe circular no. J-11011/618/2010-1A.11(1) dated 30.5.2012, certified report of the status of
MﬁMWMﬁmmmmmwMeﬁmwm
dummwhoﬁmdmmwmamwdsmm.w
andﬂirnatednue.asmavbeapplcable.

)] TheEIArepoﬂMammm:li)wmwmdﬂnmawmumolmm
topographic features, drainage and mining area, (i) geological maps and sections and (iii)
mwmmmmmldumnmy,mmmmmmdm
adjolning area.

mhhtomqmmmmwmmhnhmawpmﬁmomumuwﬁﬂtbn
No. 5.0. 1533(E) dated 14/09/2006, as amended. You are advised to submit the EIAJEMP incorporating
Wofpuﬂc&uﬂhmmmdﬂnmnumpmemmhthe
mumﬂhﬁmsnm}ugldg@qumm“m.mmﬁlmbeoonsiduedpmdmtil
your reply as above is received. -

2. Advisor, IA Division, Ministry of
paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aligan], Lucknow.

4. District Magistrate, Fatehpur.

5. The Member Secretary, U.P. pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti
Nagar, Lucknow.

6. Copy to Web Master/ guard file.
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Minutes of 450° SEAC Meeting Dated 29072020

15. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the rosd.

16. Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

I?.prﬁnmhﬂh!mmhﬂdmﬂdwmmwmw;
QCI-NABET accredited consultant, and the District Mines Officer.

18. Provision for two toilets and hand pumps should be made 3t mining site.

19. Drinking water for workers would be provided by tankers.

20. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 ~2 ft) as per
sustainable sand mining management guidelines 2016,

21. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

2. Cm&wlMiy(Cﬁl)pthMbyhmeh
details of the various heads of expenditure to be submitted as per the guidelines provided in the recent
CER notification No. 22-652017-1A.111 dated 01/05/2018.

23. mmmmmmmm-wmmmummwm
regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate
of Environment along with the compliance report.

24. Measure for conservation of water through rainwater harvesting and clesning and maintensnce of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

25. The excavaicd mining material should be carried and transported in such a way that no obstruction to
mmm-dmmmmmmum-dauﬁmumw
concern Department.

26. Width of the haul road shall be more than 6 meter.

27. Submit annual replenishment report certified by an authorized agency. In case the replenishment is
mm&wmormmummfmmmu

decreased / stopped accordingly till the replenishment is completed.

A presentation was made by the project proponent along with their consultant M/s P & M Solution. The
proponent, through the documents submitted and the presentation made informed the commitiee that:-

I. The environmental clearance is sought for Adhawa! Sand’ Morrum Mining Project at Plot no. 299,
300, 305, 306, 325Mi, 326Mi, 327mi, Village: Adhawal, Tehsil & District: Fatehpur, Uttar Pradesh,
(Leased Area 15.0 ha), M/s Anantadrishts Multiventures L L P.

zmmdmmummmwsmur.v&mn
01/Parya/SEAC/544372019 dated 08/05/2020.

3. The public hearing was organized on 0307/2020. Final EIA report submitted by the project
proponesnt on 13/07/2020.

4. Salient features of the project as submitted by the project proponent:

1. Ou-line proposal No. * SIAUP/MIN/5463272020
2 File No. sllousd by SEIAA, UP 5727/5443
3. Name M/s Anantadrisghti Multiventures LLP.
4 correspondence address of proponent and mobile | M/s Anantadrishti Multiventures 1L P,
no. Shei Narendra Singh Tomar
Address- Shop No. - 3 madbey Gobind Comples,
Dharmshaks, Road Bhilwada

Ao\ o
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5. Name of Project Adbawsl Sand/ Morrum  Mining Project at Plot no, 299,
300, 3 327mi
_?_mum@nm)_ Plotno. 327ou
. Name of River amuma River
3 n:: Adhawal
R rgq
10. District Distrct Untar Pradesh
1. Name of Minor Mineral Mining
d Lease Area (nHa ) 1508a
3. Max_ & Min i within lease ares G900 mRL & 8835 mRL
4. Piller by DMO) Total Lease Area
Pillar No. Latitade N Longitude E

9028336
25°50.134° 80728913

LatiadeN |
25°50.088° 80°28.124'

A

B_

C

D

o

D

A WIS : ,
g ___Wﬁ:

c 23550134 o1y

oL T ——

__n'

31. Any litigation pending against the projector landin | No
oourt
'ﬁ‘h-ﬂm-&-‘m&muh Tetter No. 230/30. Khani) (2019-20), dated 25.01-.2020, |

Officer
33, of Lease Ares in spproved DSR Comected DSR leter & atached

. W ow s o




34. Proposed CSR /CER cost 3 A

35. Proposed EMP cost Rs-1 . ing cost- R3 6,00 000/
36. Length and breadth of Haul Road 550 m, 6 m B
37. No. of Trees 10 be Planted About 1500 trees will be planted along both sides of roads

and civic amenities in consultation with the local authorities.

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.

6. This project does not attract any of the general conditions applicable on mining projects specified in
EIA Notification 14/09/2006.

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

8. There is no litigation pending in any court regarding this project.

9. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

The committee discussed the matter and recommended grant of environmental clearance for the
project propesal along with general and specific conditions as annexed at annexure-1 & 2 to these
minutes regarding mining project. The committee also stipulated following specific conditions:

|, Before plantation in a sclected arca the soil testing should be done and species 10 be chosen accordingly.

2. At the time of operation, project proponent will comply with all the guidelines issued by Government of

India/State Govt./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green beit should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

Pakka motorable haul road 1o be maintained by the project proponent.

A sepanate Environmental Management Cell with suitable qualified personnel shall be set-up under the

control of a Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent suthority regarding evacuation route should be taken.

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to

time.

10. Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

11. One month monitoring report of the arca for air quality, water quality, Notse level. Biill . wine «
fauna should be examined twice a week and be submutted within 45 days for a record.

12. Provision for cylinder to workers should be made for cooking.

13. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Govemment.

14. Provide suitable mask to the workers.

15. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the road.

16. Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

17. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCENABET accredited consultant, and the District Mines Officer.

18. Provision for two toilets and hand pumps should be made at mining site.

19. Drinking water for workers would be provided by tankers.

Mo\ —
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20. Mining should be done by Bar scalping methods extraction (typically 03 06 mor 1 - 2 fi) as per

24,

sustainable sand mining management guidelines 2016

. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.
. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and the

details of the various heads of expenditure to be submutted as per the guidelines provided i the recent
CER notification No, 22-6572017-IAT1I dated 01052018,

. Health/lnsurance card, Medical claim, regular heakth check-up camps, facilities shall be provided to the

regulartemporary’Contractual or any base workers. Copy of receipt shall be produced 1o the Directorate
of Environment aloag with the compliance report.

Measwre for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity m CER.

. The excavated mining material should be carried and transported in such a way that no obstruction to

the fiee flow of water takes place. Suitable measure should be taken and details 10 be provided to
concemn Departiment.

. Width of the haul road shall be more than 6 meter.
. Submit annual replenishment report certified by an authorized agency. In case the replenishment is

lower than the approved rate of production, then the mining activity / production levels shall be

decreased / stopped accordingly till the replenishment is completed.

A presentation was made by the project proponent along with their consultant M/s Paramarsh (Servicing

Environment and Development). The proponent, through the documents submitted and the presentation made
informed the comumities that:-

1.

The environmental clearance is sought for Building Stone (Khanda, Gitti & Boulder) Mine at Gan
No.-93, Khand No.- 30, at Village- Bani, Tehsil & District- Mahoba, UP., (Leased Area -1.012 ha)

2. The tems of reference in the matier were issued by SEIAA, UP. vide letter no.

269/Parye/SEAC/4913/2019, dated: 24th September, 2019.

3. The public hearing was organized on 13/1222019. Final EIA report submitted by the project

4

proponent on 14/02/2020.

: m:mdumumm
1. | On-line proposal No. 1

.| File No. allotied by SEIAA, UP 5519/4913
3. | Name of Proponent S Slo Shri Aziz Khan
4. | Full correspondence address of proponent R/o- Adarsh Public School, Bhatipura, Tebsal- Maboba, District-
md mobile no. U.P.
No.
s-ﬂm
5| Name ofProject Stone (Khands, Gitti & Boulder) Mining Project
Lm,g}mmmmmg 0-1&- {Khand No.- 30)
7. | Name Not Applicable
§._| Name of Village i
9. | Tehsil_ Mahoba
10.| District Mahoba )
11| Nanie of Minos Mineral Bulding Stone (Kbands, Gith & Boukder)
12.| Sanctioned Lease Area (in Ha) 1012 ba
13.] Max.& Min mul within Jease srea 1670 mRL- 158.0 miL
14.| Piiar Coordinates{ Verified by DMO) Pidiars

A 25 24" S8 8"

439,13

[N
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for the above project proposal. SEIAA gone through file and documents and found that
mmumwmmwumummrq ot given in the

conditions as suggested by the SEAC adding following specific condition as follows:-

1 memmmwmwnm
project proponent should be strictly complied, _
Central and State Government as per law under the provisions of Forest
(conservation) Act, 1980 before the start of work. : "

3 mmmmmmmm.m-meww
mmwmm.ummummm-mmmu
ummmmmmmwuammuma

4. If the proposed project is situated in notified area of ground water extra J
MMdmw&mMu&Mim-' red,
requirement of fresh water shall be met from alternate water sox es other than
mmammmmWMhm
authority shall be obtained to use it. S B2 G
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Annervve o6

{3 ' Minutes of the 399” Mesting o the SUAA, UP heid on 92/99/2020

A
= - Al L*, " >

SEAA noted that the sbove project was taken in its meeting dated 09.07.2020 in
“hmthMhh_mm,ﬂm‘
mmummuuuu-mnmmmhmmu
mmwzdman'lhmmhm__“_ﬁ
2se area becomes part of cluster ie. area equal to or more than 5 ha., limited to b

i N

. “ y udl 1 an 4 ” s B £ 1 _ I. ....I _ . '.;‘ %zl ~ g r _. !
S727/5443/Proposal No. SIA/UP/MIN/SS632/2000 e
i ?‘1‘:{- t' _ - ._ -

& A o

St F

o R e 0 T

x

N ..'--':‘ 1 S s d mwh ' c " )
&:m. wgested

. . "q.' .."(T
compled. . T e

mmﬁm :

va o S ’-»"u-f;:v_-‘_—; - «I;?.




11:-*““”“*' . ‘
ummumhumuﬁ-ﬂ ﬁ‘mu
fodder, flora fauna etc. P
4 lhmu*uhmuwmdw*m
mmcuunwwmmxﬁ“
i

mmmmmum*ﬂ
gone through the reply and found that the reply is inadequate and
clarity. r«mduﬂlmmdwmm g

waste water of 1154 KLD, STP of 125
uuﬂ-nm:u&
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Amumnhmmﬁuﬂmm%'ll!ﬂ-.h
mmhmwunmmhhwm
1 mmmuwhmwu— Mining Project at Plot no. 299, 300,
mmmmmhu—uwsmw.wmm
Area 15.0 ha), M/s Anantadrishti Multiventures | (P,
1h_d*-uhhmmwhmu’.ﬂhn

i_ 01/Parya/SEAC/S443/2019 dated 08/05/2020
1 m*mnw-mmmmmmnumm
on 13/07/2020.

4 Sabent features of the a1 submitted by the

T )

2. Ve No_allotted by SEAA, UP sT23/344)

3. Name of Proponent M/3 Anamtadrishti Muttientures LL P

4 Full cormespondence address of proponent and M/s Anantadrivhti Multiverntures L P
mabde na Shei Narendra Singh Tomar

Address- Shop Mo. - 3 radhey Gobind Comples,
5. Name of Project Adhawal Sand/ Morrem Mining Project at Pict no. 299,
327mi

6 Project location (Plot/Xhasra/Gata Ne ) Plot no. 299, 300, 305, 306, 325Mi, 326Mi, 327mi

1. Name of River Yamuns Raver

Ll Name of Village Adharwal

9. Tehsi R 5 Fatehpur

10. Dwtrict District Fatehpur. Uttar Pradesh

11. Name of Minor Mineral

Iﬂ.mlﬂmhhj 150 ha

|15 Max & Min mel within lease ares g

14. Pillar Coordinates (Veriied by DMO) Total Lease Ares

Latitude N Longstude £
g 25°49 B8 80728 764




5 25°49.968° 80°28.956'
C
0
.
N - 25°50.088°
[ 55004 | 8028659
T —
A 25743898 2028 764
-
3
c

19 Sencioned Period of Mine lease Spe
20 Production of mine/day cum/day
(21 Method of Mining
T =
127
1582
Govt Land

23 water Fequirment PuRPOSE REGURBMENT D)
| Ovinking L6KD
 Seppressionof dust | 33 KO
Puntation 10KLD
| Others (f any)

Total S9KLD
nmammmmmm P & M Solution
and puriod of validity. Centificate No. NABET/EIA/1522/1A0053
Validity=10-12-2022
31 Any Btigation pending against the project or land | No
hﬂm

32 Details of 500 m Custer Map & certificate nsued wummmmm

by Mining Officer

33. Detalls of Area in DSR DSR letter b

3 (=] cost

 SOmbm
About 1500 trees will be planted along both sides of

ow

roads and (vic smenilies @ consulitation with the local

L T e —————————
m-—u.—ahnmu--ﬁmdrmt-m-ﬁlﬂ“ﬂn
tersect the ground water table i any pownt of ime
Mm“mmndhwm#u“m“h

Pagelofs
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i M“h“uh**m _ :
uwhmdn““hm b, 4% MRl Sy
'S mmuuhmm--nmwuﬁdm
mm-ma“qu‘mmmw\ r-b
Mmd.&mmwﬂhm.lﬁ'_
mdﬂ*ﬂhh“hﬂhﬁt“dn“ . ,
“ﬂmﬂhhﬂ“ﬁh-nh- N EATR I e S aRgei)
No mn ﬁhwmhnﬁﬂum e T e T
Tt shall be emsured that standacds related 1o ambient aic '3'91’““ ed by the Ministry o

NP

onmient & Forests are strictly complied with. Water sprinkiers and of
dust will be ensured by the project proponent P At o
u'mm'muhm&nmdﬁmch*.
olsted, the clearance shall be sutomaticall deemed 10 have been concele
-luhdmm-uh-ﬁ-p&h Y .
No tree felling will be done in the ¢ ’
NO widife habitat well be

»

CEOB BEBTYE

iy

; o g e Al By N
within cix months. - R Gl ey

Hydro-geological study shall be carried out by 2 reputed organization within six
5tablsh NSt ining in the 5aid area wil ot adversely affect the ground water regime. | he report
submitted 10 the RO. PCE and SELAA within six months. In case asdverse Impact & Obadived
mining shall not be carried out. e s
0. mm*uummnﬁ-hu  $hall be made 5o that
umummnmhn-nmm e status of implersentation of
meusures taken shal be reported 1o the RO, UPPCH and SEAA vty should be comp
the stat of sand mising. 7
Need-based assesiment for the nearby vllages shall be conducted to study e

help in improving the quality of Me of economically weaker ‘a‘ :{:g;:*a W

o

g Ty
N Tt

Projecta/tooks such as development of fodder farm, fruit besring orchards training etc. can form
nmdﬁmumm'm'ﬁﬂ' eparate budget for o
development activities and income generating programmes. <~ e pes-

BE B B

N |



239

mumm'ﬂumwﬂndhﬂ st

June and 15t December every year. & '
Amdummuhunu“-“ﬂmﬁw
Municipal and Urban Local Body.
WdMﬂhuhMHMImﬂm-n.ﬂ
mechanism (0 svoid hugive emissions and spilage of mineral/dusi. :

Waste water, from temporary habitation campus be properly collected & treated before dscharging into
wates bodies the treated effiwent should conform to the standards prescribed by MoEF/CPCS.

Measures shall be taken for control of noise kevel to the Rmits prescribed by CP.CB.

Special Measures shall be adopted to protect the neartry settiesents from the impacts of mining activities.
Maintenance of Village roeds through which transportation of eunor minerals s to % n, shall be
carried-out by the project proponent regularty at his own expenses. WL P>
mwmtm-l-lm-lm_dﬂﬂh .
Gumps againit erosion, If any, hall be carried-out with geo textile matting oc other sultable |
Under corporate social responsibiity a sum of 5% of the total project cost or total income |
wu.uwvwmmumnunm " C
mdmmumm-uu-?ﬂ

e ¥ R R

=

1 m&““hnﬂu“_ﬂm* enities
m_ﬂn”ﬁhhmdhﬂnmw & be submitted wi :
02 months from the date of lssuance of Enviroament Clearance.
should not be diverted for other purpote. Year wise expenditurs should be

within 02 moaths.

3. The propec peopement shell wadertahe adequste (aliguand messures during s
material and ensure that due 10 this activity the hydro geological regime of the surrows a shall not
hm—.- " g . . ;. -  JU g "-

39 Appropriste mitigative measures shall be taten 10 :

the vehicies used for tramportation V. gy e
shall ot be overioaded. ;
41 Provision shall be made for the housing of Cork
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=

I B

m*hMmHmMW'M‘ﬂM-m_ﬂh
mmm-mmm-nnmm-mm
m.-wdhm“hﬂ_mud-uqmﬁ-
exposure 1o dust and take corrective measures, if needed.
amdh““ﬂhmnhmhmm‘m
wmmuﬁhnhuﬂmtmh“ =
mlnmm“mhwhmuﬂ_ﬁhm
on the website of the Company by the proposent. s .
mmwummnmsumum-hm-h
muhuﬂmmbhmh“wlﬂ_.m*h
Environment (Protection) Rules, 1986, a3 amended subsequently, shall 350 be put on the website of the
Mhﬁﬁmdﬂmdﬂ“ﬂﬂ*hﬂ
uhwmdnmdmnmm.nﬂ
mmmmmhnhﬁhhpum-m&ﬂm
ares vither on river bank or aslong road yide (Avenue , . W aigir s .
Debris from the river bed will be coliected #nd stored at secured place and may be utiired for strengthen
mpmuumbuﬁunm“aﬁ Nine lease area should be given,
“nﬂhhﬁ.mh“dﬁd“’ b ke snake.
mammmam.mmanﬂmnﬁm-hﬁ
a5 per rule. : NI

|

LA
8

13,
la
15

n

n

Wu—mm“nm-ﬁwﬁlﬁ* 3 nl should
beatrictly comphed IS ot :
hm-mﬂmn““ﬂ“d“_ _

per law under the provisions of Forest (conservation) Act, 1980 before the start of work.
ﬂ*u“ﬂh““hb“*“ﬂ*ﬁj“.l
condition which is it for growth of fodder, fora tauna etc ’ oo AN N S P b
lhmuﬁnb“hnﬂud”*ﬂuﬁ. ®C

m-*uhmum“qu!milhm
mdﬁuﬁmﬂﬂhuhhﬁdiﬂnm*.-
ﬁ“““h“ﬂbﬁ_“‘ﬂ““’
mmw-amnumm )

“hhm-ﬁq“w uidbe taken.
mnmmnmmmu.—umﬂsh =

One month monitoring report of the area for s quality, water quaity, Noise level Besides flora & fauna
Mhm*onﬂh““ﬂ”hl“ < .

- b
=

The project proponent shallin 2 years conduct depaisda Clamitiho duly suthenticated by a QC-
Prowisson for two todets and hand pumps .



23 Drinking water for workers would be provided by tankers.

74. Mining should be done by Bar scalping methods extraction (typically 0.3 0.6 m or 1-2 ft) as per sustainable
1and mening management guidelines 2016

25 A bufber/sabe 10ne thall be maintained from the habitation a3 per mining puidelines.

% MWMMﬂaﬂh“nthﬂﬂ“
of the various heads of expenditure to be submitied as per the guidelines provided In the recent CER
notification No. 22-65/2017-WA.11 dated 01/05/2018.

27, Heshhinurance card, Medical claim, regular heakth chech-up camps, facilities shall be provided to the
regular/temporary/Contractusl or smy base workers. Copy of receipt shall be produced 1o the Directorate of
Ervionment along with the complance report.

n m-“dmwmmmaﬁ.u.ﬁ-—udﬁ
surface water bodies of the nearby areas may be considered as one of the activity in CER.

» mwmmmumum-mnm-“qh
free flow of water takes place. Sultable measure should be taken and details to be provided 1o concern

Department.

30 WAdth of the haul road shall be more than 6 meter.

31 Submit anmual replenishaent report certified by an authorized agency n case the s lower
mumudwunﬂm;#m 1 /

nmmp-::'- u:hm &ﬂwmqm

ensure ares

mmwn-u-dn—umdmhm-*d
Wildiife (Protection) Act, 1972 shall be obtained before commencement of work. y#. -

33. 1 in future This lease ares becomes part of duster of equal 10 or more than 25 ha. then add
based on the E1A shall be imposed. The kease holder shall mandatorily follow chaster
a“p“dmmcummumwu&m
Mhmhqwu-pﬂnm-unﬁhmwm
mau::uni ﬂ“hmﬂh q-pa. ;

n b1

nmmqhu- wtﬁmt . dearan

'@kﬁn n:nuhaum ey e

as per m W, _

37 Geo coordnates shovid be verified by Director, mwm ‘ a

should be submitted to SEIAA/SEAC, Secretaniat is earbiest T N

will stand revoked : _
nmmmﬂhzwmm ; "
conditions of Envionmental Cearance A AL e
ﬂh“-ﬂﬂhwﬂmwm&*d“m
Courts (s)). Heavy machine such as excavator, sooper etc should not be employed ,
drilling/blasting should be nvolved at any stage. el
hal be enured that there shall be 50 mining of sny type
2 ._M_,ﬂ;.._ m‘v!:‘!‘b '
2nd enture that due 10 this activity the hydro geologial regime of the surTounding
nmmmﬁ‘n-“umbﬁ i
and the Rules prewcribed in this regard dearly showing the no
mnmuuuuumumﬂmﬁnﬂ _

»
e, >
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engaged in the project shall be carried out and records maintained. whmﬂﬂuﬁ-ﬂ
examination of the workers should be drawn and followed sccordingly.

“ mm“a-mmmuuuumawhm—ui
monitored periodically further, mdw-niqﬂ#huﬂi“

Fecal Coliform and Total Saspended Solids (TSS)).

o. mmmm-mmmnﬂhmnhmmmu’
mnmwuumﬂﬁ-h—;duﬂunﬁwﬂﬁ
points. Extensive water sprinkling shall be carried out on haul roads.

@ -mu-—nuumumm-ﬁ--nmp—uwm
Poliution Control Board in this regard

49 The extended mining schemne will be submitted by the proponent before expiry of present mining plaa.

50 Four amblent ax Qualty mOnOnng SLALONS $houid be established in the core rone o3 well a3 in the buffer
sone for montioring PM10. PM2.S, SO2 and NOx. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically semsitive targets and
frequency of monitoring thouid be undertaten m consultation with the State Polkution Control Soard.

SL mwumdn—u-ummmmmhm
-u-hhut area imong users.

s . mmmnhl—-dﬂuﬁnhmﬂkh

ﬁwm*mnmﬁuuummﬂumu
ummhmnw-nmmm
sS4 “mhhmﬂwthd“ _

\ u&.ammmwumﬂaumﬂw_ e subm .

< of MoEF, SEIAA, U.P. and UPPCB. e Sy -2 e

57, Acopy of clesrance ketter will be marked to ‘

- representation has been received while processing the propossl. T

: webite of the comparry ;

rumummumamdn“wnﬁ e, Distric

" distry Centre and Collector's office/Tehsiidar's Office for 30 deys. s el e

lMM”MR“hMM“‘“ ulats 2 which h
be in the vernacular language of the locality concerned, within 7 days of the issve of | rae
imforming that the project has been accorded environmental Clesrance and 8 Copy ¢ Wﬂ,ﬁ,&'
wvallable with the State Pollution Control Board and also at web site of the SEIAA at hi selaaup.in
and 4 copy of the same thall be forwarded 1o the Regional Office of the Ministry located In Lucknow, CPC
State PCB. -

Iﬁﬂﬂﬁﬂhumﬁumm"m&mm-mﬂ
further condition in the intereit of environment protection.

umwﬁcmdmhﬂhbz ‘any of the
conditions mentioned above may result in withdrawal of this Clearance and *
provisions of Environment (Protection) Act, 73

62 Aoy m““mmﬂh '-r
within a period of 30 days a3 prescribed under Section 11 of the | € iiate Au

w + v ‘.‘_ 41X

nm*hnﬁbuhm-ﬂnﬁhm PR A b 4k

64 During the school opening and ciosing lime vehicle movement will be restricted. -

65 A width of not less than 50 meter or mmammnmumuﬁhmh
A“ﬂﬂh“ﬁ“ﬂhhhﬂh”ﬁ-hm

“f_'

m“ﬂoﬂnﬂhpﬂh amdq one n
required/prescribed/identified under w In case of ik ston l-lb
cancelied Also, in the event of any @hpute on pd proposed site. this clearance thad
sutomatically deern Lo be cancelled caid R . o 2 v e S S Bt

M“““R“h-ﬂ' Tril l“&ln%

days s prescribed under Section 16 of the
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& Comtrol of Pollution) Act, 1974, the Al (Prevention & Costrol of Pollution) Act, Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, mmn—nﬁuﬂm
there under and akso any othes orders passed by the Hon'ble Courts of Law relating to the subject matter.

. m‘h.ﬂ nmm-llu eat
specified in the Oeararce o
reserves the right 1o revoke the envionmental cearance, if conditions stipulsted :
satisfaction of SELAA/MOEF. STUM may impose additionsl environmen tal conditions b
pecessary. e B ekl W Lk

thuﬂnb*hﬁm*h*-nw*
nwmmm-—-&nm“-—n“ﬂhw-
prescribed in the sforesaid notification.

\:._‘ -

243



244

The 495" meeting of SEAC was held through video conferencing in view of the Corona Virus
Disease (Covid-19) on 30/09/2020. Following members were participate in the online meeting:

1.  Dr (Prof) SN. Singh, Chairman
2. Dr. Sarita Sinha, . Member
3. Dr Virendra Misra, Member
4.  Dr.Pramod Kumar Mishra, Member
5.  Dr Ranjeet Kumar Dalela, Member
6.  Dr. Ajoy Kumar Mandal, Member
7. ShriRajive Kumar, Member
8. ShriMenj Uddin, Member
9.  Prof SK Upadhyay, Member

The Chairman welcomed the members o the 495* SEAC meeting which was conducted online.
unanimously took following decisions on the agenda points discussed: ha

A presentation was made by the project proponent along with their consultant M/s Paramarsh (Servicing
Environment and Development). The proponent, through the documents submitted and the presentation made
mformed the committee that-

1. The environmental clearance is sought for Sand’ Morrum Mining at Adhawal Composite-2 Gats No-~ 331,
333 10 335, 339 10 343, 346 10 351, 362 10 366, 376, 380 10 390, 392, 395 w 397, 407, Village- Adhawal,
Tehsil- Fatchpus, District- Faschpur, UP, (Leased Area- 450 ba ), M/s Pragyasan Business Pyt Lad.

2. Salient features of the project as submitted by the proponent:

[Oolmepmpenile SIAUPMIN S6485/2020

2. | File No. allotied by SEIAA, UP 82 -

3 Name of Proponent M'S PRAGYASAN BUSINESS PVT. LTD,,
Director- Smt. Yaduvanshi Pragys Singh D/o Shri
Yaduvanshi Ashok Kumar Singh &
Shri Yaduvanshi Vilkas Singh S/0 Shri Yaduvanshi Ashok
Kumar Singh __ e

4 Full correspondence address of proponent and Add - K-1 Block D Shalimar Grand-10 Jopling Road,

mobile no. Lucknow, UP. .

5. | NamcofProjct Sand/ Morrum

6. Proyect location (Plot/ Khasra /Gata No.) Adhawal Composite-2 Gata No.- 331, 33310 335,39 ©
343, 346 10 351,362 w0 366, 376, 380 to 390, 392,395 ©
397, 407

1. Name of River Y amuns

8. | Nameof Village Adhawal

9. | Tehsil Fawchpur

O~ Fatchpur

1. | Name of Minor Mineral Sand/ Morrum

2. Sanctioned Lease Area (n Ha) 450 ba

WN"M\N/




Minutes of 495% SEAC Meeting Dated 3009020 -
13. | Max & Min mrl within lease arca 950 miL- 880 miL
1 ified by DMO) Pilas | Laonde(N) | Loagiude (E)
otal Arca (450 :
A 25° 49.75FN S0 W BNE
A 25°89593N | $0°284STE
B 257 49 336N $0° 28IE
C__ | 25"3540N 80° 28015
c 25" 49.91TN 80" 8215E
D 35* 80903 N $0° 8 SOE
13, r_u%' Resenes 720000 m’
16. QBB w
7. | Toul Production (in five 2000000 e
. Fﬁhm— Year Production
ol 400000 =’
- 400000 m'
: o 400000
4~ 400000 m"
. ud 200000 m' :
Total 2000000 m’
19| Sanctioned Period of Mine lcase SYewr
20. | Production of 177778 m
(21, | Method 'iu_:h.s!! = aniz
2. | Neof
i e = o
. 48 (;
35, | NoOf vehicle movement day 148 (average)
AT il
. meter
29. | Water Requirement PURPOSE
 Drinking & Others | 0.50
0.40
b — )
-~ - - [0
30. | Name of QCI Accredited Consultant with QCINo | M/s Paramarsh (Servicing Environment and Development).,
and period of validity. Lucknow, UP.
vnli_ﬁt&zol,zgl
31, | Any litigation pending against the projector land | No
Desiiof 5
2 500 m Cluster Map & certificate DMO, Fatehpur vide Letter No. 1023/30-Khany (2020-21), |
Verified Officer Dated 03.09 2020
33. Lease Area in approved DSR_ No.- 08, 5 No.- 20
34| Proposed CER cost 225 Lakh
3S. | Proposed EMP cost 335 Lakh
36. and breadth of Haul Road. ?-omh,m-nhm-
37.__| Ne. ©

The mining would be restricted mmmdmmlym&ephlﬁcmuhb-dﬁ-fua

intersect the ground water able at any point of time.

EIA Notification 14/09/2006.

This project does not attract any of the general conditions applicable oa mining projects specified in

The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauns

o WY
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the preparation of EIA as annexed at

6. Thmilnolitiaﬁunmﬂnymmmm
7. mmmﬁmmm:mdmmﬁuzmmw

RESOLUTION AGAINST AGENDA NO-01

TOR points:

mﬂhhhh—dum(’l‘ombr
annexure-1. The committee also stipulated following additional

1. WMMWW&@,MMWW&FMMI?-MNMM

thu&ehdm
2 Whn-!hnofhn&cmm
3. Revised cluster certificate should be submitted.

4

AMWH&W&*MMMMMMM(M'

&WMMLTMMM&MMM&M“

informed the committee that - 5

1 Tﬁnmimldumhwﬁzﬁdi-ﬁ-nﬁu&hw“.ﬂ.ﬂ.“.ﬂ.aﬂ.

ﬁ,ﬁ.ﬁ.“.‘k.?j.‘u.?l.ﬂ.“.ﬁ.&“,WDI&..TMMMP*U).
Pragyasan

(Leascd Area-150 ha), M/s

1.
2.
3

2 Salient features of the project HM!%

CONTRACTOR PVT.
YM MMMYM%SM&—M
adav &
Smt YMMSHW!:MMK—

Yadav
4 proponent and mmm.ur.
mobile no. 226010
B ame
6. Project location Khasra /Gata No) Gata No.- 46, 47,50, 54,61, 62, 69, 35, 60, 63, 63, ;
- 74,71, 67, 64,99 & 56

7. Name

3. . | Name of Village

9. | Tehsi Fate

0. | District

.| Name of Minor Minersl

12, Sanctioned Lease Area (n Ha S0ha

3. Min mrl within lease ares 94.0 m amsi- 91.0 m amsl

14. Pillar Coordimates(Verified by DMO)

radmn_sn!.)
A 2602345°N I0ISHE |
B 2602 464N S1°01993°E |
C 26"02.515"N 1%02.100F
"D | N 81°01
Submerged Arca (43893 ha) -
A 26%2.550°N SI0I971E
B _26°02464°N 8101993 |
C | %02515°N $1°02.100°E
Page3 of 38
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Anwnerure—09
Minien of the 413" Mesting of the SEVAA, UP hetd en 13/10/2029 -

, ': - ye) L8L . . .‘ - ol L “I'-“r‘ -". '.
mwummwummm‘%
wmmumhnmmnmuﬂhhmm

SEIAA opined that the project propanent shall submit the same. -
3 (15)
further action is required. i s mhg A
‘ — -
- 2 ,’.
SEIAA noted that the above matter has aiready been taken on 28.09.2020, hence no-
further action is required.

The SEIAA agreed with the recommendation of the SEAC to
tmuuﬁmummmmmu
points to TOR;- ; o

1- AR pages of technical documents/EAJEMP etc. should

consultant and project proponent both.

2- Copy of al the analysis reports duly ssigned by analyst approved by NABL or

MOEF&CC shall be annexed with the EIA report and original analysis reports.

should be presented at the time of presentation. BTy, A :
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aﬂ’ﬂhﬁl-bmhm“o
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HTL, CRZ area, location of the mine
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Bessdes the above, the below mentioned general ponts are aho to be followed - VeSS
a)  Executive Summary of the EIA/EMP Report e B
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Minutes of 518" SEAC Meeting Dated 050172021

5. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

6. There is no litigation pending in any court regarding this project.

7. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

The committee discussed the matter and recommended grant of environmental clearance
for the project proposal along with general and specific conditions as annexed at annexure-1 to the
minutes.

project file should be closed and be opened only after request from the project proponent. The file shall
not be treated as pending at SEAC. The matter will be discussed only after submission of online request

et

A presentation was made by the project proponent along with their consultant Mis Paramarsh
(Servicing Environment and Development). The proponent, through the documents submitted and the
presentation made informed the committee that:-

1. The environmental clearance is sought for Sand/ Mormum Mining at Adhawal Compasite-2 Gata No.-
331, 333 1o 335, 339 10 343, 346 10 351, 362 to 366, 376, 380 to 390, 392, 395 w 397, 407, Village-
Adhawal, Tehsil- Fatehpur, District- Fatehpur, UP.M/s Pragyasan business Pvt. Lid., (Leased Arca-
450 ha)

2. The terms of reference in the matter were issued by SEIAA, UP. vide letter no.
492/Parya/SEAC/5822/2020 dated 03/11/2020.

3. The public hearing was organized on 21/12/2020. Final EIA report submitted by the project

proponent on 25/12/2020.
4. Salient features of the project as submitted by the project proponent:
1._| On-line proposal No. 3 SIAUPMIN/S9397/2020
2. | File No. allotted by SEIAA, UP 6066/5822
3. | Name of Proponent M/S PRAGYASAN BUSINESS PVT.LTD,,

Director- Smi. Yaduvanshi Pragys Singh D/o Shei
Yaduvanshi Ashok Kumar Singh &

Shri Yaduvanshi Vikas Singh S/o Shri Yaduvanshi
Ashok Kumar Singh

M' \IV SV m Page 3 of 41




Minutes of $18% SEAC Meeting Dated 050172021

4. | Full comespondence address of proponent and | Add.- K-1 Block D Shalimar Grand-10 Jopling Road,
mobile no, Lucknow, UP.
5. | Name - Sand/ Morrum Mning Project
6. | Project location (Plov/ Khasra /Gsia No.) Adhawal Composite-2 Gata No.- 331,333 t0 335, 339
w0 343, 346 10 351, 362 o 366, 376, 380 to 350,392,
. x 395 1 397,407
7. | Name of River Yamuna
8. | Name of Village Adbawal
9. | Tehal
O S Fuchout
11. | Name of Minor Mineral Sand/ Morrum
| 12. | Sanctioned Lease Area (in Ha) 450 ha
13. | Max & Min nul within lease area 950 mRL- $8.0 mRL -
14. | Pillar Coordinstes(Verified by DMO) Pillars | Latimde(N) | Longitude (E)
Total Area (450 ha)
A 49.758N 80*
A 25°89 SN | B0°2BASTE |
B 25° 49 338N 80* 28 3M4'E
[ 25°494DN__ | 80°28015E
C 25° 9 717N 80° 28 27SE
- D 25°4990IN__ | 80° MIVE
15. | Toul Geological Reserves 720000 m”
16. | Total Mineable Reserves 427583 m”
17._| Total Proposed Production (in five 2000000 o L
18, Production / year Year Production
™ 400000 o
5 400000 m”
o 400000 =’
a~ 400000 w”
- 400000 m"
a— Tosl 2000000 m
19. | Sanctioned Period of Mine lease svre-r._
20. | Production of minc/day 1777.78 m_ (svesage)
21._| Method of Mining Opencast Semi-Mochanized
2. | No.of working days 225 days_
23. | Working hourwday 8 HourvDay
24. | No.Of workers 48
25. | No.Of vehicle movement /day 148
26. ofland River Bed Govt. Land
27. | Ultimate Depth of Mining 1.0 meter (average)
23. | Nearest metalied road from site 060km
29. | Water Requircment | PURPOSE REQUIREMENT (KLD)
Drinking & Others 0.50
| Suppression of dust 3.60
| Plantation 040
| Others( if any) —
Total ) —as0
30. | Name of QCl Accredited Consultant with QC1 | M/s Parsmarsh (Servicing Environment and
No and period of validity. Development)., Lucknow, U.P.
QCINABET/EIA/I 821/RAD120
Validity- May 01, 2021
31. | Any litigation pending against the project or No
55| Dol o 500 m Gl g Kias G0
Deta & certificate DMO, F vide Letter No. 1151730

Page 4 of 41
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Verified by Mining Officer 21), Dated 30.09 2020
33. | Details of Lease Area in approved DSR Page No.- 08, SNo.- 20
34. | Proposed CER cost 225 Lakh
35, MWM 15.20 Lakb
36. hntﬂmﬂ-lnllnd. I#ﬂﬂhﬂiﬂ-mhun
37. | No. of Trees o be Planted

s, mmmﬁhwmmﬂmodyabmﬂhm&muhhmdwmm
intersect the ground water table at any point of time.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

7. There is no litigation pending n any court regarding this project.

8. The project proposal falls under category-1(a) of BIA Notification, 2006 (as amended).

The committee discussed the matter and recommended grant of environmental clearance for
the project proposal along with general and specific conditions as annexed at annexure-Z & 3 to
these minutes regarding mining project.

1. At the time of operation, project proponent will comply with all the guidelines issued by

Govemment of India/State Govt./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

Pakkamotorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up

under the control of a Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent authority regarding evacuation route should be taken.

Project proponent should ensure survival of tree saplings. Mortality shouid be replaced from time

to time.

9. Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

10. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

11. Provision for cylinder to workers should be made for cooking.

12. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

13. Provide suitable mask to the workers.

14. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

15. Indigenous plants should be planted according to CPCB guidelines and in consultation with local

16. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer.

17, Provision for two toilets and hand pumps should be made at mining site.

18. Drinking water for workers would be provided by tankers.

‘g"/\M/ # \\/ Page $ of 41
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19. Mining should be done by Bar scalping methods extraction (typically 0.3 0.6 mor 1 -2 ft) asper
sustainable sand mining management guidelines 2016.

20. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

21. Corporate Environmental Respoasibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines provided
inn the recent CER notification No. 22-65/2017-1A.111 dated 01/05/2018.

22. Healtl/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regularitemporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

23. Measure for conservation of water through rinwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

24, The excavated mining material should be camied and transported in such a way that no
mnh&mm'ofmwmmmmunknﬁuﬂm
be provided to concem Department.

25. Width of the haul road shall be more than 6 meter.

26. Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped sccordingly till the replenishment is completed.

A presentation was made by the project proponent along with their consultant M/s Paramarsh
(Servicing Environment and Development). The proponent, through the documents submitted and the
presentation made informed the committee that-

|. The environmental clearance is sought for Sand/ Morrum Mining at Adhawal Composite-1 (Gata
No.- 402 to 404, 432 to 436, 438, 440 to 453, 468 to 473, 480 to 488), Village- Adhawal, Tehsil-
Fatehpur, District- Fatehpur, U.P.(Applied Area 300 ha)

2. The terms of reference in the matter were issued by SEIAA, UP. vide letter no.
511/Parya/SEAC/5796/2019 dated 04/11/2020.

3. The public hearing was organized on 21/12/2020. Final EIA report submitted by the project
proponent on 25/12/2020.

4. Salient features of the project as submitted by the project proponent:

1._| On-line proposal No. for Final EIA SIA/UP/MIN/59404/2020
2. | File No. allotied by SEIAA, UP 6068 & 5796 -
3. | Name of Propoment Shei Alok Mishrs S/o Late Shn Prakash Mishn
4. | Full comespondence address of proponent and | Rio- S.-17/78, E-5, , Kiishna Nagar Colony, Pahadiya,
mobile no. Thn»s-ﬂl.l'dnﬂ-s-thr Distt. Varanasi, U P.
5. | Name of Project Sand/ Mormum
Pruoject location (Flov' Khasm /Ciata No.) Gata No.- 402 10 404, 432 to 436, 438, 440 to 453,468
10 473,480 10 438
Name of River Yamuna

B Y o
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SEIAA noted that the above project was taken In its meeting dated 01.10 2020 in
which SEIAA has opined that the STP proposed is of inadequate capacity. The reply
submitted vide letter dated 03.11.2020 is inadequate. The project proponent has not
proposed the STP of adegquate capacity. SEIAA opined that project proponent shall
submit clear proposai for the installation of STP as per CPCB guidelines.

mmmmmu«l 2uamoofsm mw Rathor
regarding inspection of site. SEIAA opined that the a letter shall be send to Director,
DGM, and DM, Kaushambi for necessary action SEIAA alkio opined to refer the lotter to
SEAC for report/comments/recommendations.

SEIAA gone through the letter dated 24102020 of Shri Ravi Krishna regarding
transfer of the above EC issued vide letter no. 417/Parya/SEIAA/3969/2020 dated
15.10.2020. SEIAA reviewed the case and opined to add the following condition in
transfer letter dated 15.10 2020:-

Numuonedhmwmtcbmlmﬂmdm ¥ there is a change in

nates of the area then EC will be null and void *

SEIAA gone through the letter of the project proponent letter datedl3 10.2020
requesting to use baseline data of March te May, 2020. SEIAA opined that the project
proponent shall submit received copy of letter for information regarding collection of

mmmummmmmm«hmmlu
which the data was taken

mwzmsucmm«-mnn S[mﬂwnoudthallluu
are multiple leases in village Ahirupur of Gata no. 1 in DSR. Further, the project
proponent has requested to consider the baseline data for the period of March to May,
2019. SEIAA agreed with the recommendation of the SEAC dated 08.09.2020 to issue the
additional ToRs to the title proposal for conducting EIA studies. The SEIAA also added
the following points 1o TOR;-

Al e st i
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i mmmnu-'
mwmwmhmmﬂl‘h*m
submission of online request on prescribed portal.

nmmnhum“mm_ 0 the St
bmhmmmuhmmﬁﬂﬁm
mumm-w»umm following -:ﬁ
condition as follows:-
L Wum*mummh
project proponent should be strictly compiied. o3
mmMummwm-ﬁ et
mumm;numhmﬁm
(conservation) Act, 1980 before the start of work.

n.ummmw&-mmwmh '
ummmeMnu
mmwmmuuwwa-
ﬂ#hm_ -
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(conservation) 1980 before the start of work.
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HQWM' ™
" State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax: 91.522-2500 543
E-mail : docuplko@yahoo.com
Website : www.seizaup. com

To,
Shri Yaduvanshi Pragya Singh,
K-1, Block-D,
Shalimar Grand-10, Jopling Road,
Lucknow.

Ret, NLULL ... /paryalseian/6066-5822/2020 pate: | { Janvary, 2021

Sub:  Environmental Clearance for Sand/ Morrum Mining at Adhawal Composite-2 Gata No.- 331, 333 to 335,
339 to 343, 346 to 351, 362 to 366, 376, 380 to 390, 392, 395 to 397, 407, Village- Adhawal, Tehsil- Fatehpur,
District- Fatehpur, U.P.M/s Pragyasan business Pvt. Ltd., (Leased Area- 45.0 ha.)

Dear Sir,

Please refer to your application/letter dated 11-09-2020, 01-10-2020, 25-12-2020, 01-01-2020
addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The State
Level Expert Appraisal Committee considered the matter in its meetings held on dated 05-01-2021 and SEIAA
meseting 13.01-2021.

A presentation was made by the project proponent along with their consultant M/s Paramarsh (Servicing
Environment and Development). The proponent, through the documents submitted and the presentation made
informed the committee that:-

1 The environmental clearance is sought for Sand/ Morrum Mining at Adhawal Composite-2 Gata No.- 331, 333
10 335, 339 to 343, 346 1o 351, 362 to 366, 376, 380 to 390, 392, 395 to 397, 407, Village- Adhawal, Tehsil-
Fatehpur, District- Fatehpur, U.P.M/s Pragyasan business Pvt. Ltd., (Leased Area- 45.0 ha.)

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 492/Parya/SEAC/S822/2020

dated 03/11/2020.
3. The public hearing was organized on 21/12/2020. Final EIA report submitted by the project proponent on
25/12/2020.
4, Salient features of the project as submitted by the project proponent:

1. | On-line proposal No. SIAJUP/MIN/59397/2020

2. | File No. allotted by SEIAA, UP 6066/5822

3. | Name of Proponent M/S PRAGYASAN BUSINESS PVT. LTD,,
Director- Smt. Yaduvanshi Pragya Singh D/o Shri
Yaduvanshi Ashok Kumar Singh &
Shri Yaduvanshi Vikas Singh S/o Shri Yaduvanshi
Ashok Kumar Singh

4. | Full correspondence address of proponent Add.- K-1 Block D Shalimar Grand-10 Jopling Road,

and mobile no. Lucknow, U.P.

S. | Name of Project Sand/ Morrum Mining Project

6. | Project location (Plot/ Khasra /Gata No.) Adhawal Composite-2 Gata No.- 331, 333 to 335,
339 to 343, 346 to 351, 362 to 366, 376, 380 to 390,
392, 395 to 397, 407

7. Name of River Yamuna

8. | Name of Village Adhawal

9. | Tehsil Fatehpur

10. | District Fatehpur

11. | Name of Minor Mineral Sand/ Morrum

12. | Sanctioned Lease Area (in Ha.) 45.0ha.

13. | Max.& Min mi! within lease area | 95.0 mRL- 8.0 mAL

18. | Pillar Coordinates{Verified by DMO) , ﬁ% Latitude (N) | Longitude (E)

N\ 5 Total Area (45.0 ha.)




A 25" 49.758'N 80" 28.648'E
A 25 49.593'N 80" 28.45T'E
B 25" 49.338'N 80" 28.334°E
C 25" 49.403'N 80" 28.015'€
C 25" 49.717TN 80" 28.275'E
D 25" 49.903'N 80° 28.522°¢
15._| Total Geological Reserves 720000 m"
16. | Total Mineable Reserves 427583 m'
17. | Total Proposed Production (in five year) 2000000 m"
18. | Proposed Production / year Year Production
s 400000 m*
o 400000 m’
ol 400000 m’
& 400000 m"
[ 400000 m*
Total 2000000 m"
19. | Sanctioned Period of Mine lease 5 Year
20. | Production of mine/day 1772.78 m’ (average)
21._ | Method of Mining Opencast Semi-Mechanized
22. | No.of working days 225 days
23. | Working hours/day 8 Hours/Day
24. | No.Of workers 48 (average)
25. | No.Of vehicle movement /day 148 (average)
26. | Type of Land River Bed Govt. Land
27. | Ultimate Depth of Mining 1.0 meter (average)
28. | Nearest metalled road from site 0.60 km
29. | Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking & Others 0.50
Suppression of dust 3.60
Plantation 0.40
Others/{ if any) e
Total 450
30. | Name of QO Accredited Consultant with M/s Paramarsh (Servicing Environment and
QC No and period of validity. Development)., Lucknow, U.P.
QCI/NABET/EIA/1821/RAD120
Validity- May 01, 2021
31. | Any litigation pending against the project or | No
land in any court
32. | Details of 500 m Cluster Map & certificate DMO, Fatehpur vide Letter No. 1151/30-Khanij
Verified by Mining Officer (2020-21), Dated 30.09.2020
33, | Details of Lease Area in approved DSR Page No.- 08, 5.No.- 20
34, | Proposed CER cost 2.25 Lakh
35. | Proposed EMP cost 15.20 Lakh
36. | Length and breadth of Haul Road. Length-0.60 km, Width- more than 6.0m
37. | No. of Trees to be Planted 400

S mmuwuuumummmdmmmmmmﬂmmmmmm
the ground water table at any point of time.

6. Thammuﬂwhemwthn&nmdmbrﬂnuembm«hw
zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

B. limmlfdsundamualdimmmmﬂunm
Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 05-01-2020

ontheahwenﬂMLMMMMMIMMmMMMMWWMdMB-

01-2021 has decided to grant the Environmental Clearance to ; t1 for collection of 400000 m> /annum
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is proposed lease area 45 ha subject to effective implementation of the following General Conditions and specific
conditions:
General condition:

1

2
3
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21.
22.

This environmental clearance is subject to allotment of mining lease in favour of project proponent by
District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or
mining technology, modemization and scope of working shall again require prior Environmental Clearance
as per the provisions of EIA Notification, 2006 (as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of Mining/Revenue
department prior to starting of mining operations. Such site plan, duly verified by competent authority
along-with copy of the Environmental Clearance letter will be displayed on a hoarding/board at the site. A
copy of site plan will also be submitted to SEIAA within a period of 02 months.

Mining and loading shall be done only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
Environment & Forests are strictly complied with, Water sprinklers and other dust control majors should be
applied to take-care of dust generated during mining operation. Sprinkling of water on haul roads to control
dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this condition is
violated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest Department.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity and flow
pattern of the river water
RMMMMMBMMMmMMMammthmm
A report on the same, vetted by the competent authority shall be submitted to the RO, PCB and SEIAA
within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB and SEIAA
within six months.

Hydro-geological study shall be carried out by a reputed organization/institute within six menths and
establish that mining in the said area will not adversely affect the ground water regime. The report shall be
submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed /anticipated,
mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be made so that
the habitations (if any) close by the lease area are not adversely affected. The status of implementation of
measures taken shall be reported to the RO, UPPCB and SEIAA and this activity should be completed before
the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures which can
help in improving the quality of life of economically weaker section of society. income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training etc. can form
a part of such program me. The project proponent shall provide separate budget for community
development activities and income generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection of plant species
and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soi, if any, and the top soil should be utilized for
green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The project
proponent will extend full cooperation to the District Mining Officer by fumishing the requisite

data/information/monitoring reports. In case of any violations of stipulated conditions the District Mining
Officer will report to SEIAA © = Bk
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23, The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft coples) to the
SEIAA, the District Officer and the respective Regional Office of the State Pollution Control Board by 1st
June and 1st December every year,

24. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParisad/

Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other suitable

mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging into

water bodies the treated effluent should conform to the standards prescribed by MoEF/CPCB.

Measures shall be taken for control of noise leve! to the limits prescribed by CP.C.8.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining activities.

Maintenance of Village roads through which transportation of minor minerals is to be undertaken, shall be

carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken. Protection of

dumps against erosion, if any, shall be carried-out with geo textile matting or other suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is

higher is to be earmarked for total lease period. its budget is to be separately maintained. CER component

shall be prepared based on need of local habitant. Income generating measures which can help in
upliftment of poor section of society, consistent with the traditional skills of the people shall be identified.

The programme can include activities such as development of fodder farm, fruit bearing orchards, free

distribution of smokeless Chula etc.

31. Possibility for adopting nearest three villages shall be explored and details of civic amenities such as roads,
drinking water etc proposed to be provided at the project proponent’s expenses shall be submitted within
02 months from the date of issuance of Environment Clearance,

32. The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and UPPCB.

33. Action plan with respect to suggestion/improvement and recommendations made and agreed during Public
Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and SEIAA
within 02 months.

34, Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972 from
the competent authaority, if applicable to this project.

35. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the observations so
made, if turtle nesting is observed, necessary safeguard measures shall be taken in consultation with the
State Wildlife Department. For the purpose, awareness shall be created amongst the workers about the
nesting sites so that such sites, if any, are identified by the workers during operations of the mine for taking
required safeguard measures. In this regards the safety notified zone should be left so that the
habitat/nesting area is undisturbed.

36. The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area shall not
be affected.

37. The project proponent shall obtain necessary prior permission of the competent Authorities for withdrawal
of requisite quantity of water (surface water and groundwater), required for the project.

38. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with the
State Pollution Control Board. it shall be ensured that there is no leakage of oil and grease in the river from
the vehicles used for transportation.

39. Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the mineral
shall not be overloaded.

40. Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, maobile tollets, mobile STP, safe drinking water, medical
health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of condition to improve the
living conditions of construction labour at site).

41.  Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and information on safety and health aspects. Occupational health
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surveillance program of the workers should be undertaken periodically to observe any contractions due to
exposure 1o dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to concemed Panchayat, ZilaParishad/
Municipal Corporation, Urban Local Body and the Local NGO, If any, from whom suggestions/
representations, if any, were received while processing the proposal. The clearance letter shall aiso be put
on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of environmental clearance conditions and shall also be sent
to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total leased
area either on river bank or along road side {Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for strengthen
the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should be given,
which would also include measure for treatment of bite of poisonous reptile/insect like snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under ESI
as per rule.

Specific Conditions:

R BRERE p¥eNR W

BB S

Directions/suggestions given during public hearing and commitment made by the project proponent should
be strictly complied.

The project proponent shall obtain the forest cdlearance and permission of Central and State Government as
per law under the provisions of Forest (conservation) Act, 1980 before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and
any other area which may have been disturbed due to their mining activities and restore the land to a
condition which is it for growth of fodder, flora fauna etc.

If the proposed project is situated in notified area of ground water extraction, where creation of new wells
for ground water extraction is not allowed, requirement of fresh water shall be met from alternate water
sources other than ground water or legally valid source and permission from the competent authority shall
be obtained to use it.

At the time of operation, project proponent will comply with all the guidelines issued by Government of
India/State Govt./District Administration related to Covid-19.

Enwironment management in according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

Pakkamotorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up under the
control of a Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent authority regarding evacuation route should be taken.

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.
Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

One month monitoring report of the area for air quality, water quality, Noise level. Besides flora & faunz
should be examined twice a week and be submitted within 45 days for a record.

Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department applicable
norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the road.
Indigenous plants should be planted according to CPCB guidelines and in consultation with local Divisional
Forest Officer.

The project proponent shall in 2 years conduct detalled replenishment study duly authenticated by a QO-
NABET accredited consultant, and the District Mines Officer.
kabnlwlwtﬂusu\dnwpmpsﬂmldhmumugmu
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4.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1- 2 ft) as per sustainable
sand mining management guidelines 2016,

Abuffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and the
details of the various heads of expenditure 1o be submitted as per the guidelines provided in the recent CER
notification No. 22-65/2017-1A.111 dated 01/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to the
regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate
of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of natural
surface water bodies of the nearby areas may be considered as one of the activity in CER.

The excavated mining material should be carried and transported in such a way that no obstruction to the
free flow of water takes place. Suitable measure should be taken and details to be provided to concern
Department.

Width of the haul road shali be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is lower
than the approved rate of production, then the mining activity / production levels shall be decreased /
stopped accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of National
park/ Sanctuary prior permission of statuary committee of National board for wild life under the provision
of Wildlife (Protection) Act, 1972 shall be obtained before commencement of work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster conditions
otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster provided by the
competent autherity is found false or incorrect then punitive actions as per law shall be initiated against
the autharity issuing the cluster certificate.

The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board Wild
Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avold ponding effect and adverse environmental conditions for sand mining in area, progressive mining
should be done as per sustainable sand mining management guidelines 2016.

Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining Officer/NHAI and
should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that the
distance between the two adjoining mines is greater than S00mt. and area Is less than 0Sha, but factually
the distance is less than 500 mt and the mine is located in cluster of area equal or more than O5ha, the E.C
issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QO-
NABET accredited consultant, and the District Mines Officer which shall form the basis for midterm review
of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to order of Hon'ble NGT/Hon'ble
Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/biasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-ever is
less, shall be left on both the banks of precise area to control and avoid erosion of river bank. The mining is
confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding area shall not
be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease conditions
and the Rules prescribed in this regard clearly showing the no work zone in the mine lease |.e. the distance
from the bank of river to be left un-worked (Non mining area), distance from the bridges etc. It shall be
ensured that no mining shall be carried out during the monsoon season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the

provision thereof shall be strictly followed. ﬁ_‘
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The project proponent will provide personal protective equipment (PPE) as required, also provid adequate
training and Information on safety and health aspects. Periodical medical examination of the workers
engaged in the project shall be camried out and records maintained. For the purpose, schedule of health
examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact zone shall
be monitored periodically. Further, quality of discharged water if any shall also be monitored [(TDS, DO, pH,
Fecal Coliform and Total Suspended Solids {T5S)).

Effective safeguard measures, such as regular water sprinkling shall be carried out In critical areas prone to
air pollution and having high levels of particulate matter such as loading and unloading point and all
transfer points. Extensive water sprinkling shall be carried out on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present mining plan.
Self environmental audit shall be conducted annually, Every three years third party environmental audit
shall be carried out.

Four ambient air quality-monitoring stations should be established in the core zone as well as in the buffer
zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in consultation with the State Pollution Control Board.
Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours engaged for
the project work.

Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during project activity will
be separately storage in bins and managed as per Solid Waste Management rules.

Green area/beit to be developed along haulage road in consultation of Gram Sabha/Panchyat.
Natural/customary paths used by villagers should not be obstructed at any time by the activities proposed
under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be done
regularly once in three years for monitoring the change of river course by Directorate of Geology and
Mining, Gowvi. of Uttar Pradesh. The record of such study to be maintained and report be submitted to
Regional office of MoEF, SEIAA, U.P. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom
suggestion / representation has been received while processing the proposal. The clearance letter shall also
be put on the website of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional office, District
Industry Centre and Collector’s office/Tehsildar's Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of which shall
be in the vernacular language of the locality concerned, within 7 days of the issue of the dlearance letter
informing that the project has been accorded enviranmental clearance and a copy of the clearance letter is
available with the State Pollution Control Board and also at web site of the SEIAA at http://www.seiaaup.in
and a copy of the same shall be forwarded to the Regional Office of the Ministry located in Lucknow, CPCB,
State PCB.

The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or stipulate any
further condition in the interest of environment protection.

Concealing factual data or submission of false/fabricated data and fallure to comply with any of the
conditions mentioned above may resull in withdrawal of this clearance and attract action under the
provisions of Environment [Protection) Act, 1986.

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 11 of the National Environment Appellate Authority
Act, 1997.

Waste water from potable use be collected and reused for sprinkling.

During the school opening and clasing time vehicle movement will be restricted.

A width of not less than 50 meter or 10% width of river can be restricted for mining activities from river
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You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be

cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall
automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stiputated conditions will be enforced inter-alia, under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their amendments and rules made
there under and also any other orders passed by the Hon'ble Courts of Law relating to the subject matter,

The project proponent will have to submit approved plans and proposals incorporating the conditions
specified in the Environmental Clearance within 03 months of issuance of this dearance. The SEIAA/MoEF
reserves the right to revoke the environmental clearance, if conditions stipulated are not implemented to the
satisfaction of SEIAA/MoEF. SEIAA may Impose additional environmental conditions or modify the existing ones, if
necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette Notification

No. S.0. mﬂduwwmsmummmummmma
prescribed in the aforesaid notification.

1 Thtl'dndpllm Envlronntnt. U.P. Govt., Lucknow.
2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.
The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhutl Khand,
Gomti Nagar, Lucknow,
District Magistrate, Fatehpur, U.P,
Director, Department of Geology & Mining, U.P. Lucknow.
Copy for Web Master/Guard file.

»
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30. | Name of QCI Accredited Consultant with QCI No
and period of validity.

Auny litigation pending against the projector lsnd in | No

any court
32 Nﬁhdiﬂm(bﬂrlﬁp&m DMO, Farrukhabadvide Letter No. 1652 Dated 14, August
Verified by Mining Officer 2020
33. | Details of Lease Area in approved DSR Page No..06, Sr. No.-04
34. | Proposed CER cost 140 Lakh
35. | Proposed EMP cost 17.828 Lakh
36. | Length and breadth of Haul Road. 1.50 ko, Width- more than 6.0 m
37. | No. of Trees to be Planted 500 -

w

. The mining would be restricted to unsaturated zone only sbove the phreatic water table and will not
intersect the ground water table at any point of time.
This project does not attract any of the general conditions applicable on mining projects specified in
EIA Notification 14/09/2006.
i 5. The mining operation will not be carried out i safety zone of any bridge or embaakment or in eco-
fragile zone such as habitat of any wild fauna.
6. There is no litigation pending in any court regarding this project.
7. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

»

The committee discussed the matter and recommended to issue the terms of reference (TOR) for
the preparation of EIA as annexed at annexure-1. The committee also stipulated following additional
TOR points:

Additional TOR:
1. Intermediate geo coordinates between B & C is missing and should be provided at the time of EIA

presentation.
2. Revised form-1 accordingly should be submitied.

AMNM&;MWWW%MWMM(W

Environment and Development). The proponent, through the documents submitted and the presentation made
informed the committee that:-

1. The environmental clearance is sought for Sand/ Morrum Mining at AdhawalComposite-1 (Gata No.-
402 10 404, 432 10 436, 438, 440 to 453, 468 to 473, 480 to 418), Village- Adhawal, Tehsil- Fatehpur,
District- Fatehpur, U.P.(Leasedd Area 30.0 ha)

2. mmdumnmwmmm

1. | On-line proposal No. _ SIA/UP/MIN/SS55172020

2. | File No. allotted by SEIAA, UP 5796

3. | Name of Proponent Shri Alok Mishra S/o Late Sty Prakash Mishra

4. MMM«mM R/o- §.-17/78, E-5, Krishna Nagar Colony, Pahadiys,
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BO. Thana- Ssmath, Tehsil- Slht,DhLV_u.La,' UP.
5. | Nameof Sand/ Morrum MiningProject
& | Project location (Plov/ Khasra /Gata No.) Gata No.- 402 1o 404, 432 1o 436, 438, 440 to 453, 468 to
473,480 10 488
7. | Name of River Yamuna
X Name of Village Adhawal
] Tehsil Fatehpur
10. | Distnet Fatehpur
11 Name of Minor Mineral Sand/ Mormum
(12._| Sanctioned LeaseArea (infa.) 30.0ha.
3. | Max.&Min mrl within leass area 95.0 mRL- 89.0 mRL
14. | Pillar Coordinates( Verified by DMO) Pillars Latitude j
Total Sanctioned Area ha.)
A 25°49.160N §0°28 353°E
B 25%48.799"N £0°28 440"E
C 25°48.687°N 80°28.285"E
el D 25%49.193°N
15. | Towal Rescrves S10000 m
16. | Total Reserves 305508 m'
17. ]MP%PM' (in five year) 1500000 =
15. | Proposed ] year Year Production
- - ] 300000m°
300000m”
[ 300000m”
1 . 3000002 |
e Towl 1500000
_g_wm_ S Year
20, | Production of 1333 m’ (sverage)
22. | No.of working days 225 days =
23| Working bours/day 8 HoursDay
24. | No.Of workers 46 )
25. | No.Of vehicle movement 111 (average)
26. %_ = River Bed Govt. Land
_ﬂ___%gﬂl;h. 1.10 meter
28. | Nearest road from site 0.60 km
29. | Water Requircment PURPOSE
Drinking& Others 0.50
Suppression of dust 3.60
Plantation 035
| Others(if any) o
- Total . 445
30. | Name of QCI Accredited Consultant with QCI No MUs Paramarsh (Servicing Environment and Developmeat).,
and period of validity. Lucknow, UP
QCUNABET/EIA/IS21/RA0120
Validity- May 01, 2021
3L mmmwmmauu No
n_gm
T2, | Details of 500 m Cluster Map & certificate mmwmm
Verified Officer Dated 14, July 2020
3, m"il‘hmm!imm' Page No.-08, Sr. No.-20
Proposed CER cost 210 Lakh
35. | Proposed EMP cost 348 Lakh
36. | Leagth and breadth of Haul Road. 0.60 km, Width- more than 6.0 m

.
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Minutes of 489* SEAC Meeting Dated 10092020 *
[37. [ No. of Trees o be Planied [ 336 1
3. The mining would be restricted 10 unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.
4. This project does not attract any of the general conditions applicable on mining projects specified in
ELA Notification 14/09/2006.
5. The mining operation will not be carmed out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna
6. There is no litigation pending in any court regarding this project.
7. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

The committee discussed the matter and recommended to issue the terms of reference (TOR) for
the preparation of EIA as annexed at annexure-1.

The committee noted that the document submitted on 17/08/2020 have not signed by project proponent
It must be signed and submitted in Secretariat for further necessary action. The matter will be discussed only
after submission of online request on prescribed online portal.

The Secretariat informed the committee that the environmental clearance for the above project was
issued by SEIAA, U.P. vide letter no. 688/Paryn/SEAC/H377-4627/2018 dated 08/02/2019 for the leased area
20.00 ha and production capacity of 4,00,000 m'/year. The project proponent submitted a letter dated
14/08/2020 for a revised production of 2,23 860 cum per year and directives to comply clause no. 35 and 27 of
the specific condition of the E.C. They have also informed that the rate of replenishment was around 6.27%
which was far less than the approved raté of production of 4,00,000 cum/year. The project proponent requested
to revise the production capacity meationed in environmental clearance letter dated 08/022019.

The Committee noted that the project proponent has submitted replenishment study report with analysis
and result cetified by QCUNABT approved consuitant, compliance report for the period of Jan to June-2020
and has provided a copy of revision filed under rule 78 of UMMCR-1963 in view of order dated 19.12.2019
passed by D.M. Banda.

The committee discussed the matter in depth and agreed to the request of project proponent and
recommended that the letter should be sent to District Magistrate, Banda for providing the factual report
of the site and a copy of the request letter should be sent to Director, Geology and Mining Department,
Lucknow, Uttar Pradesh and the project proponent for necessary action. The matter shall be discussed
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Annexure-17

To,
Shri Alok Mishra,
S/o Late Shri Prakash Mishra,
R/o $-17/78, E-5, Krishna Nagar,
Colony, Pahadiya, Thana- Sarmath,
Tehsil- Sadar, District- Varanasi, U.P.

Ret. No...S. L) [Parya/SEAC/5796/2019 pate: @ Y november, 2020

Sub:  Terms of Reference for Sand/ Morrum Mining at AdhawalComposite-1 (Gata No.- 402 to 404, 432
to 436, 438, 440 to 453, 468 to 473, 480 to 488), Village- Adhawal, Tehsil- Fatehpur, District- Fatehpur,
U.P.[Leasedd Area :30.0 ha.)

Dear Sir,

Please refer to your application/letter dated 26-08-2020 & 04-09-2020 addressed to the Secretary,
SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The matter was considered by the
State Level Expert Appraisal Committee in its meeting held on dated 10-09-2020 and SEIAA in its meeting dated
29-08-2020,

A presentation was made by the project proponent along with their consultant M/s Paramarsh
(Servicing Environment and Development). The proponent, through the documents submitted and the
presentation made informed the committee that:-

1. The environmental clearance is sought for Sand/ Morrum Mining at AdhawalComposite-1 (Gata No.-
402 to 404, 432 to 436, 438, 440 to 453, 468 to 473, 480 to 488), Village- Adhawal, Tehsil- Fatehpur,
District- Fatehpur, U.P.(Leasedd Area :30.0 ha.)

2. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/55551/2020
2. | File No. allotted by SEIAA, UP 5796
3 Name of Proponent Shri Alok Mishra S/o Late Shri Prakash Mishra
4, Full correspondence address of proponent and | R/o- 5.-17/78, E-5, Krishna Nagar Colony, Pahadiya,
mobile no. Thana- Sarnath, Tehsil- Sadar, Distt. Varanasi, U.P.
5. Name of Project Sand/ Morrum Min
6. Project location (Plot/ Khasra /Gata No.) Gata No.- 402 to 404, 432 to 436, 438, 440 to 453, 468
to 473, 480 to 488
7. Name of River Yamuna
8. | Name of Village Adhawal
9. Tehsil Fatehpur
10. | District Fatehpur
11. | Name of Minor Mineral Sand/ Morrum
12. | Sanctioned LeaseArea (inHa.) 30.0ha.
13. | Max.&Min mrl within lease area 95.0 mRL- 89.0 mRL
14. | Pillar Coordinates(Verified by DMO) Pillars |  Latitude (N) | Longitude (E)
Total Sanctioned Area (30.00 ha.)
A 25°49.160"N 80°28.353"E
B 25%48.799"N 80°28.440"E
k 25°48.687"N 80°28.285"E
D 25%49.193"N 80°28.090"E
15. | Total Geological Reserves 510000 m"
16. | Total Mineable Reserves 305508 m*
17. | Total Proposed Production (in five year) 1500000 m*
18. | Proposed Production / year Year Production
™ 300000m"
g 300000m”
-y 300000m°
4 300000m"
5" 300000m”
Total 1500000m”
19. | Sanctioned Period of Mine lease 5 Year




20. | Production of mine/day 1333 m’ (average)
21. | Method of Mining Opencast Semi-Mechanized
22. | No.of working days 225 days
23. | Working hours/day 8 Hours/Day
24. | No.Of workers 46 (average)
25. | No.Of vehicle movement /day 111 (average)
26. | Type of Land River Bed Govt. Land
27. | Uitimate Depth of Mining 1.10 meter (average)
28. | Nearest metalled road from site 0.60 km
29. | Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking& Others 0.50
Suppression of dust 3.60
Plantation 035
Others( if any) =
Total 445
30. | Name of QCI Accredited Consultant with QCI M/s Paramarsh (Servicing Environment and
No and period of validity. Development)., Lucknow, U.P.
QCI/NABET/EIA/1821/RA0120
Validity- May 01, 2021
31. | Any litigation pending against the project or No
land in any court
32. | Details of 500 m Cluster Map & certificate DMO, Fatehpurvide Letter No.785/30-Khanij/(2020-
Verified by Mining Officer 21)
Dated 14, July 2020
33. | Details of Lease Area in approved DSR Page No.-08, Sr. No.-20
34. | Proposed CER cost 2.10 Lakh
35. | Proposed EMP cost 13.48 Lakh
36. | Length and breadth of Haul Road. Length- 0.60 km, Width- more than 6.0 m
37. | No. of Trees to be Planted 330

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not

intersect the ground water table at any point of time.

4. This project does not attract any of the general conditions applicable on mining projects specified in

EIA Notification 14/09/2006.

S. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habitat of any wild fauna.

6. There is no litigation pending in any court regarding this project.
7. The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

The committee discussed the matter and recommended to issue following terms of reference (TOR) for the
preparation of EIA.

1.

"

3

All pages of technical documents/EIAJEMP etc. should be signed by the consultant and project proponent
both.

Copy of all the analysis reports duly signed by analyst approved by NABL or MoEF&CC shall be annexed
with the EIA report and original analysis reports should be presented at the time of presentation.

MOU signed between the project proponent and the consultant should be submitted.

The project proponent shall obtain the forest clearance and permission of Central and State Government
as per law under the provisions of Forest (conservation) Act, 1980 and submit along with EIA.

The lease area its address and production per annum should match with as mentioned in DSR and Lol. In
case there is any difference clarification/ amendment letter from competent authority shall be submitted
along with EIA. EIA and public hearing shall be conducted as per the lease area its address and production
per annum mentioned in DSR and Lol.

Public hearing shall be conducted as per EIA notification, 2006 (as amended).

SEIAA opined that the project proponent shall submit permission of CGWA or proposal for alternative
source of fresh water.

Base line data from October to December, 2020 shall be collected and submitted. .

Baseline data of post monsoon period October to December, 2020 should be carried out and submitted.

. Year-wise production details since 1994 should be given, clearly stating the highest production achieved in any

one year prior to 1994, It may also be categorically informed whether there had been any increase in
Page2of 6
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production after the EIA Notification 1994 came into force, wr.t. the highest production achieved prior to
1994.

11. A copy of the document in support of the fact that the proponent is the rightful lessee of the mine

should be given.

12. All documents including approved mine plan, EIA and Public Hearing should be compatible with one another

13

14.

16.

17.

in terms of the mine lease area, production levels, waste generation and its management, mining
technology etc. and should be in the name of the lessee.

All comner coordinates of the mine lease area, superimposed on a High Resolution Imagery/ toposheet,
topographic sheet, geomorphology and geology of the area shouid be provided. Such an Imagery of the
proposed area should clearly show the land use and other ecological features of the study area (core and
buffer zone).

Information should be provided in Survey of India Toposheet in 1:50,000 scale indicating geological map of
the area, geomorphology of land forms of the area, existing minerals and mining history of the area,
important water bodies, streams and rivers and soil characteristics.

. Details about the land proposed for mining activities should be given with information as to whether

mining conforms to the land use policy of the State; land diversion for mining should have approval from
State land use board or the concerned authority.

it should be clearly stated whether the proponent Company has a well laid down Environment Policy
approved by its Board of Directors? If so, it may be speit out in the EIA Report with description of the
prescribed operating process/procedures to bring into focus any infringement/deviation/ violation of
the environmental or forest norms/ conditions? The hierarchical system or administrative order of the
Company to deal with the environmental issues and for ensuring compliance with the EC conditions may
also be given. The system of reporting of non-compliances / violations of environmental norms to the
Board of Directors of the Company and/or shareholders or stakeholders at large, may also be detailed in
the EIA Report.

Issues relating to Mine Safety, including subsidence study in case of underground mining and slope study in
case of open cast mining, blasting study etc. should be detailed. The proposed safeguard measures in
each case should also be provided.

18 The study area will comprise of 10 km rone around the mine lease from lease periphery and the data

19.

21

22.

23.

24.
25.

26.

contained in the EIA such as waste generation etc. should be for the life of the mine / lease period.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife sanctuary,
national park, migratory routes of fauna, water bodies, human settlements and other ecological
features should be indicated. Land use plan of the mine lease area should be prepared to encompass
preoperational, operational and post operational phases and submitted. Impact, if any, of change of land
use should be given.

. Details of the land for any Over Burden Dumps outside the mine lease, such as extent of land area,

distance from mine lease, its land use, R&R issues, if any, should be given.

A Certificate from the Competent Authority in the State Forest Department should be provided,
confirming the involvement of forest land, if any, in the project area. In the event of any contrary claim
by the Project Proponent regarding the status of forests, the site may be inspected by the State Forest
Department along with the Regional Office of the Ministry to ascertain the status of forests, based on
which, the Certificate in this regard as mentioned above be issued. In all such cases, it would be
desirable for representative of the State Forest Department to assist the Expert Appraisal Committees.
Status of forestry clearance for the broken up area and virgin forestiand involved in the Project
including deposition of net present value (NPV) and compensatory afforestation (CA) should be
indicated. A copy of the forestry clearance should also be furnished.

Implementation status of recognition of forest rights under the Scheduled Tribes and other Traditional
Forest Dwellers {Recognition of Forest Rights) Act, 2006 should be indicated.

The vegetation in the RF / PF areas in the study area, with necessary details, should be given.

A study shall be got done to ascertain the impact of the Mining Project on wildlife of the study area and
details furnished. Impact of the project on the wildlife in the surrounding and any other protected area and
accordingly, detailed mitigative measures required, should be worked out with cost implications and
submitted.

Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site Tiger/ Elephant
Reserves/(existing as well as proposed), if any, within 10 km of the mine lease should be clearly indicated,
supported by a location map duly authenticated by Chief Wildiife Warden. Necessary clearance, as may be
applicable to such projects due to proximity of the ecologically sensitive areas as mentioned above, should
be obtained from the Standing Committee of National Board of Wildlife and copy fumished.

Page30f6



28.

31

32.

33.

35.
36.
37.

39.

41

42

. A detailed biological study of the study area [core zone and buffer zone (10 km radius of the periphery of

the mine lease)] shall be carried out. Details of flora and fauna, endangered, endemic and RET Species duly
authenticated, separately for core and buffer zone should be furnished based on such primary field survey,
clearly indicating the Schedule of the fauna present. In case of any scheduled- | fauna found in the study
area, the necessary plan alongwith budgetary provisions for their conservation should be prepared in
consultation with State Forest and Wildlife Department and details furnished. Necessary allocation of funds
for implementing the same should be made as part of the project cost.

Proximity to Areas declared as 'Critically Polluted’ or the Project areas likely to come under the "Aravali
Range’, (attracting court restrictions for mining operations), should also be indicated and where so
required, clearance certifications from the prescribed Authorities, such as the SPCB or State Mining
Department should be secured and furnished to the effect that the proposed mining activities could be
considered.

. Similarly, for coastal Projects, A CRZ map duly authenticated by one of the authorized agencies demarcating

LTL HTL, CRZ area, location of the mine lease w.r.t CRZ, coastal features such as mangroves, if any, should
be fumished. (Note: The Mining Projects falling under CRZ would aiso need to obtain approval of the
concerned Coastal Zone Management Authority).

. R&R Plan/compensation details for the Project Affected People (PAP) should be furnished. While preparing

the R&R Plan, the relevant State/National Rehabilitation & Resettiement Policy should be kept in view. In
respect of SCs /STs and other weaker sections of the society in the study area, a need based sample survey,
family-wise, should be undertaken to assess their requirements, and action programmes prepared and
submitted accordingly, integrating the sectoral programmes of line departments of the State Government,
it may be clearly brought out whether the village(s) located in the mine lease area will be shifted or not. The
issues relating to shifting of village(s) including their R&R and socio-economic aspects should be discussed
in the Report.

One season (non-monsoon) [i.e. March-May (Summer Season); October-December (post monsoon season)
; December-February (winter season)]primary baseline data on ambient air quality as per CPCB Notification
of 2009, water quality, noise level, soil and flora and fauna shall be collected and the AAQ and other data so
compiled presented date-wise in the EIA and EMP Report. Site-specific meteorological data should also be
collected. The location of the monitoring stations should be such as to represent whole of the study area
and justified keeping in view the pre-dominant downwind direction and location of sensitive receptors.
There should be at least one monitoring station within 500 m of the mine lease in the pre-dominant
downwind direction. The mineralogical composition of PM10, particularly for free silica, should be given.
Alr quality modeling should be carried out for prediction of impact of the project on the air quality of the
area, It should also take into account the impact of movement of vehicles for transportation of mineral. The
details of the model used and input parameters used for modeling should be provided. The air quality
contours may be shown on a location map clearly indicating the location of the site, location of sensitive
receptors, if any, and the habitation. The wind roses showing pre-dominant wind direction may also be
indicated on the map.

The water requirement for the Project, its availability and source should be furnished. A detailed water
balance should also be provided. Fresh water requirement for the Project should be indicated.

. Necessary clearance from the Competent Authority for drawl of requisite quantity of water for the

Project should be provided.

Description of water conservation measures proposed to be adopted in the Project should be given.
Details of rainwater harvesting proposed in the Project, if any, should be provided.

Impact of the Project on the water quality, both surface and groundwater, should be assessed and
necessary safeguard measures, if any required, should be provided.

Based on actual monitored data, it may clearly be shown whether working will intersect groundwater.
Necessary data and documentation in this regard may be provided. In case the working will intersect
groundwater table, a detailed Hydro Geological Study should be undertaken and Report furnished. The
Report inter-alia, shall include details of the aquifers present and impact of mining activities on these
aquifers. Necessary permission from Central Ground Water Authority for working below ground water
and for pumping of ground water should also be obtained and copy furnished.

. Details of any stream, seasonal or otherwise, passing through the lease area and modification /

diversion proposed, if any, and the impact of the same on the hydrology should be brought out.
information on site elevation, working depth, groundwater table etc. Should be provided both in AMSL
and bgl A schematic diagram may also be provided for the same.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form (indicating the
linear and quantitative coverage, plant species and time frame) and submitted, keeping in mind, the same
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. will have to be executed up front on commencement of the Project. Phase-wise plan of plantation and
compensatory afforestation should be charted clearly indicating the area to be covered under plantation
and the species to be planted. The details of plantation already done should be given The plant species
selected for green belt should have greater ecological value and should be of good utility value to the
local population with emphasis on local and native species and the species which are tolerant to
pollution.

43. Impact on local transport infrastructure due to the Project should be indicated. Projected increase in
truck traffic as a result of the Project in the present road network (including those outside the Project
area) should be worked out, indicating whether it is capable of handling the incremental load.
Arrangement for improving the infrastructure, if contemplated (including action to be taken by other
agencies such as State Government) should be covered. Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines.

44. Details of the onsite shelter and facilities to be provided to the mine workers should be included in the
EIA Report.

45. Conceplual post mining land use and Reclamation and Restoration of mined out areas (with plans and
with adequate number of sections) should be given in the EIA report.

46. Occupational Health impacts of the Project should be anticipated and the proposed preventive measures
spelt out in detail. Details of pre-placement medical examination and periodical medical examination
schedules should be incorporated in the EMP. The project specific occupational health mitigation
measures with required facilities proposed in the mining area may be detalled.

47. Public health implications of the Project and related activities for the population in the impact zone
should be systematically evaluated and the proposed remedial measures should be detailed along with
budgetary allocations.

48. Measures of socio economic significance and influence to the local community proposed to be provided
by the Project Proponent should be indicated. As far as possible, quantitative dimensions may be given
with time frames for implementation.

49. Detailed environmental management plan (EMP) to mitigate the environmental impacts which, should
inter-alia include the impacts of change of land use, loss of agricultural and grazing land, if any,
occupational heaith impacts besides other impacts specific to the proposed Project.

S0. Public Hearing points raised and commitment of the Project Proponent on the same along with time
bound Action Plan with budgetary provisions to implement the same should be provided and also
incorporated in the final EIA/EMP Report of the Project.

51. Details of litigation pending against the project, if any, with direction /order passed by any Court of Law
against the Project should be given,

52. The cost of the Project (capital cost and recurring cost) as well as the cost towards implementation of
EMP should be clearly spelt out.

53. A Disaster management Plan shall be prepared and included in the EIA/EMP Report.

54. Benefits of the Project if the Project is implemented should be spelt out. The benefits of the Project shall
clearly indicate environmental, social, economic, employment potential, etc.

55. Besides the above, the below mentioned general points are also to be followed:-

a. Executive Summary of the EIA/EMP Report

b. All documents to be properly referenced with index and continuous page numbering,

€. Where data are presented in the Report especially in Tables, the period in which the data were
collected and the sources should be indicated.

d. Project Proponent shall enclose all the analysis/testing reports of water, air, soil, noise etc. using
the MoEF&CC/NABL accredited laboratories. All the original analysis/testing reports should be
available during appraisal of the Project.

e. Where the documents provided are in a language other than English, an English translation
should be provided.

f. The Questionnaire for environmental appraisal of mining projects as devised earfier by the
Ministry shall also be filled and submitted.

g While preparing the EIA report, the instructions for the Proponents and instructions for the
Consultants issued by MoEF&CC vide O.M. No. J-11013/41/2006-1A.11(1) dated 4th August, 2009,
which are available on the website of this Ministry, should be followed.

h. Changes, if any made in the basic scope and project parameters (as submitted in Form-| and the
PFR for securing the TOR) should be brought to the attention of MoEF&CC with reasons for such
changes and permission should be sought, as the TOR may also have to be altered. Post Public
Hearing changes in structure and content of the draft EIA/EMP (other than modifications arising
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ral

out of the P.H. process) will entail conducting the PH again with the revised documentation. \

i. As per the circular no. J-11011/618/2010-1A.11{1) dated 30.5.2012, certified report of the status of
compliance of the conditions stipulated in the environment clearance for the existing operations
of the project, should be obtained from the Regional Office of Ministry of Environment, Forest
and Climate Change, as may be applicable.

J-  The EIA report should also include: (i) surface plan of the area indicating contours of main
topographic features, drainage and mining area, (ii) geological maps and sections and (iii)
sections of the mine pit and external dumps, if any, clearly showing the land features of the
adjoining area.

This is to request you to take further necessary action in matter as per provisions of Gazette Notification
No. 5.0. 1533(E) dated 14/09/2006, as amended. You are advised to submit the EIA/EMP incorporating
recommendations of public hearing for further consideration of the matter as per procedure laid down in the
Gazette Notification SO 1533(E) dated 14/09/2006 as amended. The matter will not be considered pending till
your reply as above is received.

(Sheuti Shukla)

Deputy Director
Directorate of Environment, U.P.

1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.

2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. District Magistrate, Fatehpur.

5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti
Nagar, Lucknow.

6. Copyto Web Master/ guard file.

(Shruti Shukia)
Deputy Director
Directorate of Environment, U.P.
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax: 91-522-2300 543
E-mail : doeuplko@yahoo.com
Website : www.s¢izaup.com

Minutes of the 414" Meeting of the State Level Environment Impact
Assessment Authority, UP (SEIAA) held on 12/10/2020

The meeting of 414" State Level Environment Impact Assessment Authority, UP
(SEIAA) was held on 12/10/2020 at the Directorate of Environment. The following were
present in the meeting:-

1. Prof. Rana Pratap Singh Chairman, SEIAA, U.P )
2. Dr. (Smt.) Madhu Bhardwaj Member, SEIAA, U.P (on\ine)
3. Sri Ashish Tiwari Member Secretary, SEIAA, U.P
Agenda-A: -Complaints/letters —
1. Sand Mini ect from Ganga River at Gata No.-293/1, 293/2, 394/6, 298/1 1

718/1, Village-Kachhla Kham, Teshsil & District- Badaun, U.P., Lease Area: 45.85 Ha. File
No. 4649/4250/Proposal No. SIA/UP/MIN/30351/2018

SEIAA noted that the above pruject was Laken in ils meeting dated 22.11.2019 in
which SEIAA found that a committee has been constituted by SEAC vide letter no.
633/parya/SEAC dated 18/11/2019. Project proponent has submitted a letter dated
09.10.2020 along with the report of the committee. SEIAA opined that the report shall be
referred to SEAC for necessary action.

2. Reinspection/re-assessment of the area allotted to the applicant after monsoon.
SEIAA gone through the letter dated 08.10.2020 of Shri Shesh Narayan Karwariya,

Kaushambi regarding the above subject. SEIAA opined to refer the letter to SEAC for
review/comments.

3. Sand /Morrum Mining at Gata No.-402 to 404, 404, 432 to 436, 438, 440 to 453, 468 to
473 to Composi Village-Adhawal, Fateh U.P., ShriAlok Mishra, Lea

Area -30.0 ha. File No. 5796/Proposal No. SIA/UP/MIN/55551/2020
SEIAA gone through the letter of the project proponent dated 09.10.2020 regarding

base line data. SEIAA opined that the letter shall be referred to SEAC for review/comments.

4. Yaiferd arq/ART @eH X8l WYe-3 WS 4ial WG W3 UM AE 1 Jiedd BN
% WeY A (B15a 70 4180) |
SEIAA gone through the undated letter of Shri Gurmail Singh, regarding the above
subject. SEIAA opined to refer the letter to SEAC for review/comments.

s. Gufed @/ AR WM FHEAR @Ye-3 WU diQl WA §F SWid W B Aided
A B G A (B3 0 4417) |
SEIAA gone through the letter dated 06.10.2020 of Shri Ravindra Nath Singh, Banda
regarding the above subject. SEIAA opined to refer the letter to SEAC for review/comments.
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The committee noted that the matter was carlier discussed in 414* SEIAA meeting dated
1271072020 and directed is as follows:

“SEIAA gone through the letter dated 08.10.2020 of Shri Shesh Narayan Karwarya, Kaushambl
regarding the above subject. SEIAA opined to refer the letter to SEAC for review/comments.”

As per the direction of SEIAA the matter was listed in 507th SEAC meeting dated 02/12/2020.
The commitice went through the letter dated 08/1072020 of Shri Shesh Narayan Karwariya and opined
that the letter should be sent to District Magistrate, Kaushambi for providing the factual report regarding
avaulability of sand/morram at the mining site within one month The copy of the letter should also be sent
10 Department of Geology and Mining, Lucknow and Shri Shesh Narayan Karwariya for information and

The commitice noted that the matter was earlier discussed in 414™ SEIAA meeting dated
12/10/2020 and directed as follows:

“SEIAA gone through the letter of the project proponent dated 09.10.2020 regarding base line
data. SEIAA opined that the letter shall be referred to SEAC for review/comments.”

As per the direction of SEIAA the matter was listed in 507th SEAC meeting dated 02/12/2020.
The commiitee went through the letter dated 09/10/2020 of Shri Alok Kumar, Project Proponent and
noted that the project proponent requested to allow the bascline data from March, 2018 to May, 2018 for
the Sand Mormurm Mining at Gata No.-402 1o 404, 404, 432 to 436, 438, 440 10 453, 468 10 473, 480 to
488, Composite- 1, Village-Adhawal, District-Fatehpur. U.P.

The committee discussed the matter and recommended to use the bascline data from Masch, 2018
to May, 2018 for the preparation of EIA report. The commitiee also directed the project proponent to
provide the information (Project details, name of project proponent and consent letter by project
proponent) for which sharing of baseline data to be used in the preparation of EIA repon,
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19. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor1 -2 {t) as per
sustainable sand mining management guidelines 201 6.

20. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

21. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various Lieads of expenditure to be submitted as per the guidelines provided
in the recent CER notification No. 22-65/20 17-IAIII dated 01/05/2018.

9. Healtl/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

73. Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

24. The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department. ' ' ‘

95. Width of the haul road shall be more than 6 meter.

26. Submit annual replenishment report certified by an authorized agency. In case the replenishment

is lower than the approved rate of production, then the mining activity / production levels shall be

decreased / stopped accordingly till the replenishment is completed.

\ﬁud /Morrum Mining Project at Gata No.-402 to 404, 404, 432 to 436, 438, 440 to 453,
4

68 to 473, 480 to 488, Composite-1, Village-Adhawal, Tehsil & District- Fatehpur,
U.P.. Shri Alok Mishra. Area -30.0 ha. File No. 6068/ 5796/Proposal _No.
STA/UP/MIN/59404/2020

A presentation was made by the project proponent along with their consultant M/s Paramarsh

(Servicing Environment and Development). The proponent, through the documents submitted and the
presentation made informed the committee that:-

1. The environmental clearance is sought for Sand/ Morrum Mining at Adhawal Composite-1 (Gata
No.- 402 to 404, 432 to 436, 438, 440 to 453, 468 to 473, 480 to 488), Village- Adhawal, Tehsil-
Fatehpur, District- Fatehpur, U.P.(Applied Area :30.0 ha.)

9. The terms of reference in the matter were issued by SEIAA, UP. vide letter no.
511/Parya/SEAC/5796/2019 dated 04/11/2020.

3. The public hearing was organized on 21/12/2020. Final EIA report submitted by the project
proponent on 25/12/2020.

4. Salient features of the project as submitted by the project proponent:

[ 1. | On-line proposal No. for Final EIA STA/UP/MIN/59404/2020

2. | File No. allotted by SEIAA, UP 6068 & 5796
| 3. | Name of Proponent _ Shri Alok Mishra Sfo Late Shri Prakash Mishra

4. | Full correspondence address of proponent and Rlo- §.-17/78, E-5, Krishna Nagar Colony, Pahadiya,

maobile no. Thana- Sarnath, Tehsil- Sadar, Distt. Varanasi, U.P.
5. | Name of Project Sand/ Morrum MiningProject
6. | Praject location (Plot/ Khasra {Gata No.) Gata No.- 402 to 404, 432 to 436, 438, 440 t0 453, 468
to 473, 480 to 488
Name of River Yamuna |

. og“'IL\[ Ny~ \R - Page 6 of d1
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8. | Name of Village Adhawal
9. | Tehsil Fatehpur
10. | District Fatehpur
11. | Name of Minor Mineral Sand/ Morrum
12. | Sanctioned LeaseArea (inHa.) 30.0ha.
13, | Max.&Min mrl within lease area 950 mRL- §9.0 mRL
14, | Pillar Coordinates(Verified by DMQO) Pillars |  Tatitude(N) |  Longitude (E)
Total Sanctioned Area (30.00 ha.)
A 25°49.160"N 80°28.353"E
B 25°48.799'N 80°28.440"E
C 25°48.687"N 80°28.285"E
D 25°49.193'N 80°28.090"E
15. | Total Geological Reserves 510000 m"
16. | Total Mineable Reserves 305508 m’
17. | Total Proposed Production (in five year) 1500000 m’
18. | Proposed Production / year Year Production
I 300000 m’
2% 300000 m’
3w 300000 m’
4" 300000 m*-
o 5% 300000 m’
Total 1500000 m’
19, | Sanctioned Period of Mine lease 5 Year
20. | Production of mine/day 133333 m’ (average)
21. | Method of Mining Opencast Semi-Mechanized
22. | No.of working days 225 days
23. | Working hours/day 8 Hours/Day
24. | No.Of workers 46 (average)
25. | No.Of vehicle movement /day 111 (average)
26. | Type of Land River Bed Govt. Land
27. | Ultimate Depth of Mining 1.10 meter (average)
28. | Nearest metalled road from site 0.60 km
29. | Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking& Others 0.50
Suppression of dust 3.60
Plantation 035
Others(ifany) | -
Total 445
30, | Name of QCI Accredited Consultant with QCI | M/s Paramarsh (Servicing Environment and
No and petiod of validity. Development)., Lucknow, U.P.
QCI/NABET/EIA/1821/RA0120
Validity- May 01, 2021
31. | Any litigation pending against the project or No
land in any court
32. | Details of 500 m Cluster Map & certificate DMO, Fatehpur vide Letter 1o.1339/30-Khanij/ (2020-
Verified by Mining Officer 21)
Dated 21, December 2020
33. | Details of Lease Area in approved DSR Page No.-08, Sr. No.-20
34, | Proposed CER cost 2.0 Lakh
35. | Proposed EMP cost 14.58 Lakh
36. | Length and breadth of Haui Road. Lengih- .60 ki, Width- niore thai 6.0 i
37. | No. of Trees to be Planted 330

\@f
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5. The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of tine.

6. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

7. There is no litigation pending in any court regarding this project.

8. The project proposal falls under category—1 (a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-04

the project proposal along with general and sp

The committee discussed the matter and recommended grant of environmental clearance for

eias anc sp

these minutes regarding mining project.

b,

O\M-ll‘-m!\.)

-1

10.

L1,
12.

13,
14.

—
L

At the time of operation, project proponent will comply with all the guidelines issued by
Govemment of India/State Govt./District Administration related to Covid-19.

Environment management in according to enviconmental status and impact of the project.
Selection of plants for green belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.
Pakkamotorable hatil foad to be maintained by the project propanent. S

A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.
Permission from the competent authority regarding evacuation route should be taken.

Project proponent should ensure survival of tree sap lings. Mortality should be replaced from time
to time.

Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.
Provision for cylinder to workers should be made for cooking,

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

- Indigenous plants should be planted according to CPCB guidelines and in consultation with local

Divisional Forest Officer.

- The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by

a QCI-NABET accredited consultant, and the District Mines Officer.

- Provision for two toilets and hand pumps should be made at mining site.
- Drinking water for workers would be provided by tankers.
. Mining should be done by Bar scalping methods extraction (typically 0.3-0.6 m or 1 - 2 ft) as per

sustainable sand mining management guidelines 2016.

. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.
- Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent

and the details of the various heads of expenditure to be submitted as per the guidelines provided
in the recent CER notification No. 22-65/2017-IA.11T dated 01/05/2018.

@( Page 8 of 41
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22. Healtly/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

23. Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

24, The excavated mining material should be camied and transported in such a way that no
nbstruction to the free flow of water takes place. Suitable measure should be taken and details to

be provided to concern Department.
25, Width of the haul road chall he more than 6 meter,

Lt Afalal UL LT Lidlal AVR Saamin U AlVAT LAl

26. Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

Building Stone (Sand Stone) Mining at Araji No.-37, Village- Dakahi, Tehsil-Chunar,

Mirzapur, U.P., Shri Surendra Kumar Smgh, M/s Shiv Stone works. ., Area -1.21 ha.
File No. 6081!4861!Pr0posal No. SIA/UP/MIN/59468/2019

A plesentatlon was made by the project proponent along with their consultant M/s Ind Tech

House Consult. The proponent, through the documents submitted and the presentation made informed the

L,

© committee that:-

The environmental clearance is sought for Building Stone (Sandstone) Mining at Araji No.’-37
Village- Dakahi, Tehsil-Chunar & District- Mirzapur, U.P. M/s Shiv Stone Works (Leased Area -
1.21Ha).

The terms of reference in the matter were issued by SEIAA, UP. vide letter no.
437/Parya/SEAC/4861/2019, dated 29/11/2019.

The public hearing was organized on 29/10/2020. Final EIA report submitted by the project
proponent on 28/12/2020.

4. Salient features of the project as subrmtted by the project proponent:
1. | OnLine Proposal No. SIA/UP/MIN/59468/2019
2. | File No. allotted by SEIAA, UP 6081/4861
3. | Name of Proponent Sri. Surendra Kumar Singh
4. | Full correspondence address of proponent | R/o- Vill-Dakahi, Thana- Ahraura, Tehsil-Chunar, Distt-
and mobile no. Mirzapur U.P.
5. | Name of Project Area -1.21Ha Building Stone (Sandstone) Mining at Araji
No.’-37 Village- Dakahi, Tehsil-Chunar & District- Mirzapur,
U.P. M/s Shiv Stone Works
6. | Project Location(Plot.Khsra/Gata No.) Araji No-.'37
7. | Name of Village Dalkahi
8. | Tehsil Chunar
9. | District Mirzapur
10. | Name of Minor Mineral Building Stone (Sandstone)
11. | Sanctioned Lease Area (in Ha.) 1.21 Ha.
1'2. Max. & Min mRL within lease area 115.0 mRL to 100.0 mRL
Pillar Coordinates (Verified by DMO) | POINT ‘ LATTITUDE | LONGITUDE

o by
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Annexure-21

Minutes of the 441" Meeting of the SEIAA, UP held on 13.01.2021
nd m amuna River at Gata No.-38, 40, 41, an Khand No.- 07
vill Dadaukhadar, Tehsil- Banda., Shri Alok Kumar Shukla, M/s Falgun Giri

Mines Area- 12.0 ha. File No. 4789/Proposal No. SIA/UP/MIN/35378/2019

SEIAA agreed with the recommendations of the SEAC to defer the matter since
project proponent/consultant did not appear. The project file should be closed and be
opened only after request from the project proponent; hence it will be taken after
submission of online request on prescribed portal.

nd/Morrum Mining at No.-33 to 339 to 343
346 to 351, 362 to 366, 376, 380 to 390, 392, 395 to 397, 407, Village- Adhawal, Tehsil
& District-Fatehpur, Smt.Yaduvanshi Si M/s n Business Pvt. Ltd.

Area: 45.0 ha. File No. 6066/ 5822/Proposal No. SIA/UP/MIN/59397/2020
SEIAA noted that SEAC has recommended to grant EC to the above project. SEIAA

gone through the file, documents and technical committee inspection report dated
27.12.2019 constituted by the DM. SEIAA agreed with the recommendations of the SEAC
to grant the prior Environmental Clearance to the proposed project along with all the
general and specific conditions as suggested by the SEAC adding following specific
condition as follows:-

1. Directions/suggestions given during public hearing and commitment made by the
project proponent should be strictly complied.

1. The project proponent shall obtain the forest clearance and permission of
Central and State Government as per law under the provisions of Forest
(conservation) Act, 1980 before the start of work.

2. The mining lease holders shall, after ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed due
to their mining activities and restore the land to a condition which is fit for
growth of fodder, flora fauna etc.

3. If the proposed project is situated in notified area of ground water extraction,
where creation of new wells for ground water extraction is not allowed,
requirement of fresh water shall be met from alternate water sources other than
ground water or legally valid source and permission from the competent
authority shall be obtained to use it.

Sand /Morrum Mining Project at Gata No.-402 to 404, 404, 432 to 436, 438, 440 to
453, 468 to 473, 480 to 488, Composite-1, Village-Adhawal, Tehsil & District- Fatehpur,
U.P., Shri Alok Mishra. Area -30.0 ha. File No. 6068/ 5796/Proposal No.

SIA/UP/MIN/59404/2020
SEIAA noted that SEAC has recommended to grant EC to the above project. SEIAA

gone through the file, documents and technical committee inspection report dated
27.12.2019 constituted by the DM. SEIAA agreed with the recommendations of the SEAC
to grant the prior Environmental Clearance to the proposed project along with all the
general and specific conditions as suggested by the SEAC adding following specific
condition as follows:-
1. Directions/suggestions given during public hearing and commitment made by the
project proponent should be strictly complied.
2. The project proponent shall obtain the forest clearance and permission of
Central and State Government as per law under the provisions of Forest
(conservation) Act, 1980 before the start of work.
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3. The mining lease holders shall, after ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed due
to their mining activities and restore the land to a condition which is fit for
growth of fodder, flora fauna etc.

4. |If the proposed project is situated in notified area of ground water extraction,
where creation of new wells for ground water extraction is not allowed,
requirement of fresh water shall be met from alternate water sources other than
ground water or legally valid source and permission from the competent
authority shall be obtained to use it.

Buildin, nd Stone) Mining at Ara -37, Vil Dakahi, Tehsil-Chunar
Mirzapur, U.P., Shri Surendra Kumar Si M/s Shiv Stone works. , Area -1.21 ha. File
No. 6081/4861/Proposal No. SIA/UP/MIN/59468/2019

SEIAA noted that SEAC has recommended to grant EC to the above project. SEIAA
gone through the file and documents and found that multiple lease with same gata no.
are present in the DSR. Hence SEIAA opined that the project proponent shall submit copy
of amended DSR.

Building Stone (Khanda & Boulder, Ballast,Gitti) Mining at G. .-524, Kha -
02, Vi u i, Tehsil-Moth, Jhansi. Su Construction, area-1.0 ha.
File No. I No. UP/MIN/190231/2020

SEIAA noted that SEAC has recommended to grant EC to the above project. SEIAA
gone through the file and documents and found that application is made for 1 ha
whereas in the DSR available with the SEIAA Secretariat, the area is menticned as 2.54 ha.
Hence SEIAA opined that the project proponent shall submit copy of amended DSR.

Sand (Balu)Mining at Gata No.-1 Ka Sa,Vill Tarauli, Tehsil- Sadar, Basti, U.P., Shri
Om Prakash Yadav.,, area-3.59 ha. File No. 6079/Proposal  No.
§wUP£MiN[1$2_§7[2020

SEIAA agreed with the recommendation of the SEAC that since total lease area is
submerged as per Google map (January, 2021) submitted by the project proponent
Environmental Clearance cannot be granted.

Buildi Kha itti, Boulder) Mining at Araji No.-422/3, Village-Sijhari
Sadar, Mahoba., Shri Anil Kumar Agarwal,area- 1.923 ha. File No. 6082/Proposal No.

SIA/UP/MIN/190053/2020
SEIAA noted that SEAC has recommended to grant EC to the above project. SEIAA

gone through the file, documents and amendment of DSR issued by DMO, Mahoba
issued vide letter no 7526/MMC-30 Khanij/2021 dated 28/12/2019. SEIAA agreed with
the recommendations of the SEAC to grant the prior Environmental Clearance to the
proposed project along with all the general and specific conditions as suggested by the
SEAC but the SEIAA replaces the specific condition regarding cluster certificate as “If in
future during the progressive mining this lease area becomes part of cluster i.e. area
equal to or more than 5 ha., limited to B-1 category, then additional conditions based on
the EIA conducted by the concerned lease holders shall be imposed and joint EMP shall
be implemented. The lease holder shall mandatorily follow all the imposed conditions
otherwise it will amount to violation of E.C. conditions. If the certificate related to
cluster provided by the competent authority is found false or incorrect then punitive

(/\é(j:—:/__ A sttt s T 75}:§7=4
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Registered Annexure-22

State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522.2300 541, Fax:91-522-2300 543
E-mail : doeuplko@yahoo.com

-

Website : www.seiaaup.com
To,
Shri Alok Mishra,
R/o 17/78, E-S, Krishn Nagar Colony,
Pahdiya, Thana- Sarnath, Teshil- Sadar,
District- Varanasi, U.P- 212661
Ref. No..b.L. 8 .. parya/SEIAA/6068.5796/2020 Date: ) (™ Jsanuary, 2021

Sub:  Environmental Clearance for Sand/ Morrum Mining at Adhawal Composite-1 (Gata No.- 402 to 404, 432
to 436, 438, 440 to 453, 468 to 473, 480 to 488), Village- Adhawal, Tehsil- Fatehpur, District- Fatehpur,
U.P.(Applied Area :30.0 ha.)

Dear Sir,

Please refer to your application/letter dated 26-08-2020, 04-09-2020, 25-12-2020 & 01-01-2021
addressed to the Secretary, SEAC, Directorate of Environment, U.P,, Lucknow on the subject as above. The State
Level Expert Appraisal Committee considered the matter in its meetings held on dated 05-01-2021 and SEIAA
meeting 13-01-2021.

A presentation was made by the project proponent along with their consultant M/s Paramarsh (Servicing
Environment and Development). The proponent, through the documents submitted and the presentation made
informed the committee that:-

1. The environmental clearance is sought for Sand/ Morrum Mining at Adhawal Composite-1 (Gata No.- 402 to
404, 432 to 436, 438, 440 to 453, 468 to 473, 480 to 488), Village- Adhawal, Tehsil- Fatehpur, District-
Fatehpur, U.P.(Applied Area :30.0 ha.)

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no. S11/Parya/SEAC/5796/2019

dated 04/11/2020.
3. The public hearing was organized on 21/12/2020. Final EIA report submitted by the project proponent on
25/12/2020.
4. Salient features of the project as submitted by the project proponent:
1. | On-line proposal No. for Final EIA SIA/UP/MIN/59404/2020
2. | File No. allotted by SEIAA, UP 6068 & 5796
3. | Name of Proponent Shri Alok Mishra S/o Late Shri Prakash Mishra
4. | Full correspondence address of proponent R/0-5.-17/78, E-5, Krishna Nagar Colony, Pahadiya,
and mobile no. Thana- Sarnath, Tehsil- Sadar, Distt. Varanasi, U.P.
5. | Name of Project Sand/ Morrum MiningProject
6. | Project location (Plot/ Khasra /Gata No.) Gala No.- 402 to 404, 432 to 436, 438, 440 to 453, 468
10 473, 480 to 488
7. | Name of River Yamuna
8. | Name of Village Adhawal
9. | Tehsil Fatehpur
10. | District Fatehpur
11. | Name of Minor Mineral Sand/ Morrum
12. | Sanctioned LeaseArea (inHa.) 30.0ha.
13. | Max.&Min mrl within lease area -7 _-71.95.0mRL- 89.0 mRL
14. | Pillar Coordinates({Verified by omob.ﬂ:—-ﬁ | Latitude (N) | Longitude (€)
- eyl = Total Sanctioned Area {30.00 ha.)
AN s/A | 25%49.160°N | 80°28.353"¢

oS =4
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B 25"48.799"N 80°28.440"E
& 25"48.687"N 80°28.285"E
D 25%49.193"N B0*28.090"E
15. | Total Geological Reserves 510000 m"
16. | Total Mineable Reserves 305508 m’
17. | Total Proposed Production (in five year) 1500000 m”
18. | Proposed Production / year Year Production
r 300000 m’
2 300000m’ B
F o 300000 m’
4" 300000 m*
T 300000 m"
Total 1500000 m*
19. | Sanctioned Period of Mine lease 5 Year
20. | Production of mine/day 133333 m’ (average)
21. | Method of Mining Opencast Semi-Mechanized
22. | No.of working days 225 days
23. | Working hours/day 8 Hours/Day %
24. | No.Of workers 46 (average)
25. | No.Of vehicle movement /day 111 {average)
26. | Type of Land River Bed Gowt. Land
27. | Ultimate Depth of Mining 1.10 meter (average) ji
28. | Nearest metalled road from site 0.60 km
29. | Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking& Others 0.50
Suppression of dust 3.60
Plantation 035
Others( if any) e
Total 445
30. | Name of QCI Accredited Consultant with QCI M/s Paramarsh (Servicing Environment and
No and period of validity. Development)., Lucknow, U.P.
QCI/NABET/EIA/1821/RA0120
Vahdity- May 01, 2021
31. | Any litigation pending against the project or No
land in any court
32 | Details of 500 m Cluster Map & certificate DMO, Fatehpur vide Letter No.1339/30-Khanij/ (2020-
Verified by Mining Officer 21)
Dated 21, December 2020
33. | Details of Lease Area in approved DSR Page No.-08, 5r. No.-20
34. | Proposed CER cost 2.0 Lakh
35. | Proposed EMP cost 14.58 Lakh
36. | Length and breadth of Haul Road. Length- 0.60 km, Width- more than 6.0 m
37. | No. of Trees to be Planted 330

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will nol intersect
the ground water table at any point of time.
6. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile
zone such as habitat of any wild fauna.
7. There is no litigation pending in any court regarding this project.
8. The project proposal falls under category~1(a) of EIA Netification, 2006 (as amended).
Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 05-01-2020
on the above said project, the State Level Environment Impact Assessment Authority meetings held on dated 13-
01-2021 has decided to grant the Environmental Clearance to the title project for collection of 300000 m’ fannum
is proposed lease area 30 ha subject to effective implementation of the following Generz!l Conditions and specific

conditions: : __:f:-g———'
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Now

10.
11
12.

14

15.

16.

17s

19.

21
22,

This environmental clearance is subject to allotment of mining lease in favour of project proponent by
District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or
mining technology, modernization and scope of working shall again require prior Environmental Clearance
as per the provisions of EIA Notification, 2006 (as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of Mining/Revenue
department prior to starting of mining operations. Such site plan, duly verified by competent authority
along-with copy of the Environmental Clearance letter will be displayed on a hoarding/board at the site. A
copy of site plan will also be submitted to SEIAA within a period of 02 months.

Mining and loading shall be done only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

it shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
Environment & Forests are strictly complied with. Water sprinklers and other dust control majors should be
applied to take-care of dust generated during mining operation. Sprinkling of water on haul roads to control
dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this condition is
violated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest Department.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

it shall be ensured that mining operation of Sand/Moram will not in any way disturb the, melodtv and flow
pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its nesting.
A report on the same, vetted by the competent authority shall be submitted to the RO, PCB and SEIAA
within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB and SEIAA
within six months.

Hydro-geological study shall be carried out by a reputed organization/institute within six months and
establish that mining in the said area will not adversely affect the ground water regime. The report shall be
submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed /anticipated,
mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be made so that
the habitations (if any) close by the lease area are not adversely affected. The status of implementation of
measures taken shall be reported to the RO, UPPCB and SEIAA and this activity should be completed before
the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures which can
help in improving the quality of life of economically weaker section of society. Income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training etc. can form
a part of such program me. The project proponent shall provide separate budget for community
development activities and income generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection of plant species
and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soll should be utilized for
green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The project
proponent will extend full cooperation to the District Mining Officer by furnishing the requisite
data/information/monitoring reports. In case of any violations of stipulated conditions the District Mining
Officer will report to SEIAA.

The project proponent shall submit six monthly repogts on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft copies) to the
SEIAA, the District Officer and the respective ﬁe;ional Office of the State Pollution Control Board by 1st
June and 1st December every year. e
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26.

27.
28,

31

32.

33.

35.

36.

37.

39.

40.

41

42.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParisad/
Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other suitable
mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging into
water bodies the treated effluent should conform to the standards prescribed by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining activities.
Maintenance of Village roads through which transportation of minor minerals is to be undertaken, shall be
carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken. Protection of
dumps against erosion, if any, shall be carried-out with geo textile matting or other suitable material,

Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is
higher is to be earmarked for total lease period. Its budget is to be separately maintained. CER component
shall be prepared based on need of local habitant. Income generating measures which can help in
upliftment of poor section of society, consistent with the traditional skills of the people shall be identified.
The programme can include activities such as development of fodder farm, fruit bearing orchards, free
distribution of smokeless Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities such as roads,
drinking water etc proposed to be provided at the project proponent’s expenses shall be submitted within
02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed during Public
Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and SEIAA
within 02 months.

Environmental clearance is subject to oblaining clearance under the Wildlife (Protection) Act, 1972 from
the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the observations so
made, if turtle nesting is observed, necessary safeguard measures shall be taken in consultation with the
State Wildlife Department. For the purpose, awareness shall be created amongst the workers about the
nesting sites so that such sites, if any, are identified by the workers during operations of the mine for taking
required safeguard measures. In this regards the safety notified zone should be left so that the
habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area shall not
be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for withdrawal
of requisite quantity of water (surface water and groundwater), required for the project.

Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with the
State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the river from
the vehicles used for transportation.

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the mineral
shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical
health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of condition to improve the
living conditions of construction labour at site).
Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and information on safety and health aspects. Occupational health
surveillance program of the workers should be undertaken periodically to observe any contractions due to
exposure to dust and take corrective measures, if needed.
A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal‘\The clearance letter shall also be put
on the website of the Company by the proponent. . .
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45,

46.

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of environmental clearance conditions and shall also be sent
to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total leased
area either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for strengthen
the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area should be given,
which would also include measure for treatment of bite of poisonous reptile/insect like snake.

47. Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under ESI
as per rule.

Specific Conditions:

1.  Directions/suggestions given during public hearing and commitment made by the project proponent should

17.
18,

20.
21.
22.
23,

24,
25,

be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State Government as
per law under the provisions of Forest (conservation) Act, 1980 before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and
any other area which may have been disturbed due to their mining activities and restore the land to a
condition which is fit for growth of fodder, flora fauna etc.

If the proposed project is situated in notified area of ground water extraction, where creation of new wells
for ground water extraction is not allowed, requirement of fresh water shall be met from alternate water
sources other than ground water or legally valid source and permission from the competent authority shall
be obtained to use it.

At the time of operation, project proponent will comply with all the guidelines issued by Government of
India/State Govt./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

Pakkamotorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up under the
control of a Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent authority regarding evacuation route should be taken.

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.
Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

One month monitoring report of the area for air quality, water quality, Noise level. Besides flora & fauna
should be examined twice a week and be submitted within 45 days for a record.

Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department applicable
norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the road.
Indigenous plants should be planted according to CPCB guidelines and in consultation with local Divisional
Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QCi-
NABET accredited consultant, and the District Mines Officer.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per sustainable
sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and the
details of the various heads of expenditure to be submitted as peg the guidelines provided in the recent CER

notification No. 22-65/2017-1A.1ll dated 01/05/2018. \:‘Ei"_: :‘i‘{
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27.

29.

31

32.

33.
34,

35.
36.

37.

-39,

41

42.

43,

45.

Health/insurance card, Medical claim, regular heaith check-up camps, facilities shall be provided to the
regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate
of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of natural
surface water bodies of the nearby areas may be considered as one of the activity in CER.

The excavated mining material should be carried and transported in such a way that no obstruction to the
free flow of water 1akes place. Suitable measure should be taken and details to be provided to concern
Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is lower
than the approved rate of production, then the mining activity / production levels shall be decreased /
stopped accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of National
park/ Sanctuary prior permission of statuary committee of National board for wild life under the provision
of Wildlife (Protection) Act, 1972 shall be obtained before commencement of work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster conditions
otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster provided by the
competent authority is found false or incorrect then punitive actions as per law shall be initiated against
the authority issuing the cluster certificate.

The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board Wild
Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive mining
should be done as per sustainable sand mining management guidelines 2016.

Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining Officer/NHAI and
should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that the
distance between the two adjoining mines is greater than S00mt. and area is less than 05ha, but factually
the distance is less than 500 mt and the mine is located in cluster of area equal or more than 05ha, the E.C
issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QCI-
NABET accredited consultant, and the District Mines Officer which shall form the basis for midterm review
of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to order of Hon'ble NGT/Hon'ble
Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-ever is
less, shall be left on both the banks of precise area to control and avoid erosion of river bank. The mining is
confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding area shall not
be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease conditions
and the Rules prescribed in this regard clearly showing the no work zone in the mine lease i.e. the distance
from the bank of river to be left un-worked (Non mining area), distance from the bridges etc. It shall be
ensured that no mining shall be carried out during the monsoon season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid adequate
training and information on safety and health aspects. Periodical medical examination of the workers
engaged in the project shall be carried out and records maintained. For the purpose, schedule of health
examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact zone shall
be monitored periodically. Further, quality of discharged water i_f?_ny shall also be monitored [{TDS, DO, pH,
Fecal Coliform and Total Suspended Solids (TSS)). N\
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47.

49.

51.

52.

D

S

56.

57.

59.

61.

62.

R28

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas prone to
air pollution and having high levels of particulate matter such as loading and unloading point and all
transfer points. Extensive water sprinkling shall be carried out on haul roads.
it should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regard.
The extended mining scheme will be submitted by the proponent before expiry of present mining plan.
Self environmental audit shall be conducted annually. Every three years third party environmental audit
shall be carried out.
Four ambient air quality-monitoring stations should be established in the core zone as well as in the buffer
zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in consultation with the State Pollution Control Board.
Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.
Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours engaged for
the project work.
Solid waste material viz,, gutkhapouchs, plastic bags, glasses etc. to be generated during project activity will
be separately storage in bins and managed as per Solid Waste Management rules.
Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.
Natural/customary paths used by villagers should not be obstructed at any time by the activities proposed
under the project.
Digital processing of the entire lease area in the district using remote sensing technique should be done
regularly once in three years for monitoring the change of river course by Directorate of Geology and
Mining, Gowt. of Uttar Pradesh. The record of such study to be maintained and report be submitted to
Regional office of MoEF, SEIAA, U.P. and UPPCB.
A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom
suggestion / représantation has been received while processing the proposal. The clearance letter shall also
be put on the website of the company.
State Pollution Control Board shall display a copy of the clearance letter at the Regional office, District
Industry Centre and Collector’s office/Tehsildar’s Office for 30 days.
The project authorities shall advertise at least in two local newspapers widely circulated, one of which shall
be in the vernacular language of the locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and a copy of the clearance letter is
available with the State Pollution Control Board and also at web site of the SEIAA at hitp://www.seiaaup.in
and a copy of the same shall be forwarded to the Regional Office of the Ministry located in Lucknow, CPCB,
State PCB.
The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or stipulate any
further condition in the interest of environment protection.
Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.
Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 11 of the National Environment Appellate Authority
Act, 1997.
Waste water from potable use be collected and reused for sprinkling.
During the school opening and closing time vehicle movement will be restricted.
A width of not less than 50 meter or 10% width of river can be restricted for mining activities from river
bank. A condition can be imposed that mining will be done from river activities from river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as

requircd!prescﬂbedﬂdemtﬂed under law. In case of violation, this permission shall automatically deem to be
cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall
automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30

days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water (Prevention

& Control of Pollution) Act, 1974, the Air (Prevention & Comtol of l_’ollutionl Act, 1981, the Environment

sy
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(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their amendments and rules made
there under and also any other orders passed by the Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the conditions
specified in the Environmental Clearance within 03 months of issuance of this clearance. The SEIAA/MoEF
reserves the right to revoke the environmental clearance, if conditions stipulated are not implemented to the
satisfaction of SEIAA/MoEF. SEIAA may impaose additional environmental conditions or modify the existing ones, if
necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette Notification
No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to the authority as
prescribed in the aforesaid notification.

forl n and to:

1. The Principal Secretary, Environment, U.P. Govt., Lucknow.

2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pallution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow.

5. District Magistrate, Fatehpur, U.P.

6. Director, Department of Geology & Mining, U.P. Lucknow.

7. Copy for Web Master/Guard file.

(Ashish Tiwari)
Member Secretary, SEIAA
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Dinutes of 379 SEA T K coting Dated 21122018

The 379" mesting of SEAC was held in Dienciorate of Environment, U.P. on 21/12/2018
Dllowing wembers were present in tie SHAC

. Dr(Prof) SN. Singh, Chairman
2 Dr. Arvind Mathur, Member
3 Dr. Virendra Misra, Member
1 Dr. Pramod Kumar Mishra, Member
S. Dr. Richhpal Singh Sangy, Member
6. Shri Ramesh Chand Kataria, Member
1. Shri Mersj Uddin, Member
8. Shri Rajive Kumar, Member

TbChimWMmuan‘smm

mswmmymwmmmmmmm

1- mmmumhmm&mmmvmmmr«m

Khand No.- 05, Gata No,-
412 My, 409, 408 Mi, 411

376 My, 377 Mi, 374 Mi, 415 Mi, 414 M1, 378, 381 Mi, 413 ML, 379, 380 Mi,

Mi, 410, 406 Mi, 438 Mi, 439, 405, 398 Mi, 399 Mi, 440 M, 404 Mi, 403

Mi, 435, Village- Adbaval, Tebsil- Fatehpur, District-Fatehpur, U.P. (Leased Aren - 23.75 Ha),
2. Salient fmﬁ&emjmumhudbyﬂnmjeuptw

p—

! On-lme proposal No. SIA/UP/MIN/29788/2018

File No. allotted by SEIAA, UP 4563 T

Name of Proponent WSLimeM' demudgmngg' j s

Full correspondence address of mm,mnum.mmmunm.mmm

and mobile no.

Name of Project Area- 55.66 Acre (23.75 Ha) For River Send/Morrum Mining  Khand No A-03
Gata No, 376Mi, M?-lMl.ﬂSlﬂAlM,]?& 381 M1, 413M1379,
3S0MIL412M1, 409, 408MI, 411M]1, 410, 406MI, 438M1, 439, 405, 398Ml, 399M1,
440MI, 404MI, 403MI,435 Area- 58.66 ACRE (23.75 HA) , VILLAGE-ADHAVAL
TEHSIL- FATEHPUR , DISTRICT- FATERPUR (U,

Project Location(Plot Khsra/Gata | Khand No A-05 Gata No. 376ML 377M1,374MLA1SMLA14MI,378, 381 M,

No.) 413M1,379, 380M1.412M1, 409, 408MI1, 411MI, 410, 406M1, 438MI, 439, 405,

398MI, 399MI, 440MI, 404MI, 403IMLAIS AREA- SB.66 ACRE (2375 Ha) . |
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feilanie; of 3427 SRAT Pietiing Dated TU "iln

o | MIUAGEADHAVACTERSIC FATENROF , DisOucY- FATEIFUR (UF) 4
Name of River YamunaRiver Qv S A i
£.707 0w R | R AR
Tehsi Bt Fatelgne - e R

B - - - - - pE———.
| Name of Minor Mineral | Sand/Mooun: e
Sanctioued Lease Area (in in) | 23.75 Ha. NERE
Max. & Min s RL within lease 100.0 mRL & 93.0 mEL (y
e
[ Pillar Coordinates (Verified by Point | Latit Longitude |
DMO) ' Vadan Z_:"49I:nS'N 80°28.575E

$0°33377E
il - zswwoiw"" S°27943E |
D 25°49.178'N 80°27.960E
 Total ical Reserves 947,730 m’ /Annum
Total Rescrve in LOL | 4,75,000 o7’ /Amnom
Total Proposed Production 4,75,000 m’ /Anoum
Proposed Prodoction /year Year Production
B (8 4,75,000 m’ /Annum
‘_3.25. PRy m:}gn —
4,75,000 m_/Annum
'i'_s.,______mgzg
[ Tocal g.m’i'm!!“‘
Sanctioned Period of Mine Jease | 5 Years
Production of mineday 2111 m’ Day
Method of Mining Open cast Manual / Semi Mechanized Mining
No. of 225 Days
W § Hours
No. of worker 123 Worker
“No_of vehicles movement/day 235 Trucks /Day
of Land River Bed
i T —
Nearest metalled road from site 1.78 Km
Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 7 L~
Suppression of dust 14.40
Plantation 250
Others (if any)
= Toul 18.18 KLD
Nune of QCI Accredited Ind Tech House Consult
Consultant with QCi No and QCI No 87
iod of validity. Period of Validity- 31-01-2021
ject or land in any court s —
Details of 500 m Cluster Map & Letter -30Vivid/18-19
Centificate verified by Mining Date-26.07.18
Officer
Details of Lease Area in approved | Page No34
DSR ) Table No- 7 (Sr. No 02)
CER cost 3.40 Lac
Proposed EMP cost 25.30 Lac
Length and breadth of Haul Road 1200 mtr Length & 6m width haulage road
No. 1o 627 Trees =

W7 W }" o
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Minutes of 379" SEAC Meeting Dated 21/122018

The muning would be restricted to unsatumted zone only sbove the phreatic water table and will not
intersect the ground water mble at any point of time

This project does not attract any of the general conditions applicable on mining projects specified in
gIA Notification 14/0972006

mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
e zone such as habitat of any wild fauma

¢ is no litigation pending in any court regarding this project
T project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

{1 fONAGAINST A ENDA NO-01

committee discussed the matter in light of MOEFCC Notification dated 15/01/2016 and

3ed to Issue the terms of reference (TOR) for the preparation of EIA as annexed at annexure-1
k. utes. The committee also stipulated following points:

moard of director’s resolution.
photographs of the pit to be submitted to ascertain the ground water table in the lease ares.

i quatic study of surface water in relation to quantative and numbers of plagkions. pinte ’;l Acrfond
Ecological study of the core area

y the green belt the plants should be planted on the basis of pollution index.

he original test reports of the analysis should be submitted, if asked at the time of presentation
onitaring of air quality PMys, PMas, SDi, NO, end CO has-to be carried out as per the CPCB
idelines.

iginal test report should be submitt

» avoid the controversy of REI l:?ﬂ:ah EIA baseline data after issuance of TOR should be
Bbmitted

bft and hard copy of the report should be provided to all members immediately after the online
ibmission of the report alongwith the test report

id Sand/Morrum Mining Project on enn River in Khand No.- 03, Gata No.-Part of
Village- Khapatiha hsil- Pailani, District- Banda, - ase Area: 16.0 ha. File
§/Proposal No. SIA/UP/MIN/ 29790/2018

sentation was made by the project proponent along with their consultant M/s Ind Tech House
broponent, through the documents submitted and the presentation made, informed the commatiee

Bvironmental clearance is sought for river Bed Sand/Morrum Mining Project on  Ken River in
No.- 03, Gata No.-Part of 100, at Village- Khapatiha, Tehsil- Pailani, District- Banda, U.P..
& Area 16.0 ha).

Meatures of the project as submitted by the project proponent:

froposal No. STA/UP/MIN/25790/2018

% allotted by SEIAA, UP 4564 SR Bil
b Proponent N 1 8 Enterpnises (Shn Devesh Mishra) —
[ espondence address of proponent Rlo- Second Floor, |2 Sirazaddanla, Saraini 12 Water Lu Street
Dile no Kolicata , West Bengal e
B! Project Ares-30.52Acre (16.0Hs) On Ken River For Sand/Mormum

Mining Project at Khand No-03 Gata No-Part of 100 Village-
Khapatiha Kalan Tehsil- Pailani, District- Banda (UF)

~ hun(l”i;a;t.'.!_\'j-m‘s_:af(::@ No.) Khand No/Gata No- Past of 100 )

ver | Ken River : AR

= Village Khapatiha Kalan 7 -
=l Pailani
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Anmerore-2Y

Minutes of the 256" Meeting of the SEAA. UP held on 09/01/2019 ¢

mmwmumammumumrwu
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TOR;-

1- umdmwmmmuwunm
and project proponent both.

2- mddhﬂm“hnﬂn“h“um
“umwmmmumm@uﬁmu
presented at the time of presentation.

}mwmummuﬂhmmu
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the title proposal for conducting EIA studies. The SEIAA also added the following points to
TOR;-
1 umdmwmmuwnwm
and project proponent both.
2- mdammwwwmmmuuuum
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le No. 4565110 1 No, SIA/UP/MIN/ 2979520
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and project proponent both.
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
E-mail : doeuplko@yahoo.com

To, Website : www.seiaaup.in
Shri Taaraknath Kaviraj
S/o Shri Vanshidhar Kaviraj,
284, Maharaja Nand Kumar Road,
Alam Bazar, Baranagar, Kolkatta.
Ref. No.......6.8.9 /Parya/SEAC/4563/2017 Date: ] February, 2019

Sub: Terms of Reference for river bed Sand/Morrum Mining on Yamuna River for at Khand No.- A-
05, Gata No.- 376 Mi, 377 Mi, 374 Mi, 415 Mi, 414 M|, 378, 381 Mi, 413 M|, 379, 380 Mi, 412 Mi, 409,
408 Mi, 411 Mi, 410, 406 Mi, 438 Mi, 439, 405, 398 Mi, 399 Mi, 440 Mi, 404 Mi, 403 Mi, 435, Village-
Adhaval, Tehsil- Fatehpur, District-Fatehpur, U.P. (Leased Area : 23.75 Ha).

Dear Sir,

Please refer to your application/letter dated 05/11/2018 & 14/12/2018 addressed to the
Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The matter was
considered by the State Level Expert Appraisal Committee in its meeting held on dated 21/12/2018
and SEIAA in its meeting dated 09/01/2019.

A presentation was made by the project proponent along with their consultant M/s Ind Tech
House Consult. The proponent, through the documents submitted and the presentation made,
informed the committee that:-

1- The environmental clearance is sought for river bed Sand/Morrum Mining on Yamuna River for

at Khand No.- A-05, Gata No.- 376 Mi, 377 Mi, 374 Mi, 415 Mi, 414 M|, 378, 381 Mi, 413 M,

379, 380 Mi, 412 Mi, 409, 408 Mi, 411 Mi, 410, 406 Mi, 438 Mi, 439, 405, 398 Mi, 399 Mi, 440

Mi, 404 Mi, 403 Mi, 435, Village- Adhaval, Tehsil- Fatehpur, District-Fatehpur, U.P. (Leased Area

: 23.75 Ha).
2- Salient features of the project as submitted by the project proponent:
1 On-line proposal No. SIA/UP/MIN/29788/2018
File No. allotted by SEIAA, UP | 4563
Name of Proponent M/S Lime Light Dealers Pvt. Ltd (Taraknath Kaviraj

Full correspondence address | Add- 284, Maharaja Nand Kumar Road (N), Alam Bazar, Baranagar,
of proponent and mobile no. | Kolkatta

Name of Project Area- 58.66 Acre (23.75 Ha) For River Sand/Morrum Mining Khand
No A-05 Gata No. 376MI, 377MI1,374M1,415M1,414M1,378, 381 M|,
413M1,379, 380MI1,412MI, 409, 408MI, 411MI, 410, 406MI, 438MI,
439, 405, 398MI, 399MI, 440MI, 404MI, 403M 1,435 Area- 58.66 Acae
(23.75 Ha) , Viuace-ADHAVAL TeusiL- FATERPUR , DISTRICT- FATEHPUR (U.P)

Project Khand No A-05 Gata No. 376MI, 377M1,374M1,415M1,414M1,378,

Location{Plot.Khsra/Gata 381 M|, 413M1,379, 380MI,412MI, 409, 408MI, 411MI, 410, 406MI,

No.) 438MI, 439, 405, 398MI, 399MI, 440MI, 404MI, 403MI,435 Area-
58.66 ACre (23.75 HA) , ViLAGE-ADHAVAL Temsi- FATEHMPUR , DISTRICT-
FATEHPUR (U.P)

Name of River Yamuna River

Name of Village Adhaval

Tehsil Fatehpur

District Fatehpur

Name of Minor Mineral Sand/Morrum

Sanctioned Lease Area (in 23.75 Ha.




Ha.)

Max. & Min mRL within lease
area

100.0 mRL & 93.0 mRL

Pillar Coordinates (Verified Point Latitude Longitude
by DMO) A 25°49.155'N 80°28.573'E
B 25%49.287'N 80"28.577'E
C 25°49.400'N 80°27.943'E
D 25°49.178'N 80°27.960'E
Total Geological Reserves 9,47,730 m” /Annum
Total Mineable Reserve in 4,75,000 m° /Annum
LOI
Total Proposed Production | 4,75,000 m’ /Annum
Proposed Production /year Year Production
Eig 4,75,000 m" /Annum
2 4,75,000 m* /Annum
Ex 4,75,000 m’ /Annum
4™ 4,75,000 m* /Annum
G 4,75,000 m" /Annum
Total 23,75,000m’
Sanctioned Period of Mine 5 Years
lease
Production of mine/day 2111 m’ /Day
Method of Mining Open cast Manual / Semi Mechanized Mining
No. of working days 225 Days
Working hours/day 8 Hours
No. of worker 128 Worker
No. of vehicles 235 Trucks / Day
movement/day
Type of Land River Bed (Govt. Land)
Ultimate of Depth of Mining | 2.80 m
Nearest metalled road from | 1.78 Km
site
Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 1.28
Suppression of dust 14.40
Plantation 2.50
Others (if any)
Total 18.18 KLD
Name of QCI Accredited Ind Tech House Consult
Consultant with QCINoand | QCINo.87
period of validity. Period of Validity- 31-01-2021
Any litigation pending against | No

the project or land in any
court

Details of 500 m Cluster Map | Letter No40/Khanij-MMC-30Vividh/18-19
& Certificate verified by Date-26.07.18

Mining Officer

Details of Lease Area in Page No34

approved DSR Table No- 7 (Sr. No 02)

Proposed CER cost 3.40 Lac
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Proposed EMP cost 25.30 Lac

Length and breadth of Haul 1200 mtr Length & 6m width haulage road
Road

No. of Trees to be Planted 627 Trees

3- The mining would be restricted to unsaturated zone only above the phreatic water table and
will not intersect the ground water table at any point of time.

4- This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

5- The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

6- There is no litigation pending in any court regarding this project.

7- The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).
The committee discussed the matter in light of MOEFCC Notification dated 15/01/2016 and

recommended to issue following terms of reference (TOR) for the preparation of EIA.

1. Al pages of technical documents/EIA/EMP etc. should be signed by the consultant and project

proponent both.

2. Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC shall be
annexed with the EIA report and original analysis reports should be presented at the time of
presentation.

MOU signed between the project proponent and the consultant should be submitted.

Board of director’s resolution.

Photographs of the pit to be submitted to ascertain the ground water table in the lease area.

Aquatic study of surface water in relation to quantative and numbers of planktons,

Ecological study of the core area.

In the green belt the plants should be planted on the basis of pollution index.

The original test reports of the analysis should be submitted, if asked at the time of

presentation.

10. Monitoring of air quality PM10, PM2.5, So2, NOx and CO has to be carried out as per the CPCB
guidelines.

11. Original test report should be submitted.

12. To avoid the controversy of REIA. Fresh EIA baseline data after issuance of TOR should be
submitted.

13. Soft and hard copy of the report should be provided to all members immediately after the
online submission of the report alongwith the test report.

14. The TOR shall be valid strictly for the annual production/yearly production as given in the
approved Mining Plans of the respective proposal.

15. Certificate from Mining Officer that there is no other mining area exit within 500 m periphery.

16. CER cost to be calculated for individual lease.

17. An intimation regarding conducting the monitoring to be sent to concerned District Magistrate
and State Pollution Control Board office.

18. The lab conducting the analysis should be authenticated and registered.

19. Public hearing to be conducted as per EIA Notification, 2006.

20. A copy of document in support of fact that the proponent is the rightful lessee of the mine
should be given.

21. Approved mining plans for all the mining projects.

22. All documents including approved mine plan, EIA and public hearing should be compatible with
one another in terms of the mine lease area, production level, waste generation and its
management and mining technology and should be in the name of the lessee. The mine plan
should take into account the conditions of the mine lease, if any, in terms of distance to be left
un-worked from the river flowing nearby.

23. The study area will comprise of 10 km zone around the mine lease from the lease periphery
and the data contained in the EIA such as waste generation etc should be for the life of the
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24,

25.

26.

27.

28.
29.

31
32.

33.

3%

36.

37.

38.

3.

mine / lease period.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife
sanctuary and national park, migratory route of fauna, water bodies, human settlements and
other ecological features should be indicated.

land use plan of mine lease area should be prepared to encompass pre-operational,
operational and post-operational phases and submitted.

Location of National Parks, Sanctuaries, Biosphere Reserves, wildlife Corridors, Tiger/Elephant
Reserves (existing as well as proposed), if any, within 10 km of the mine lease should be
clearly indicated supported by a location map duly authenticated by Chief Wildlife Warden.
Necessary clearance, if any, as may be applicable to such projects due to proximity of the
ecologically sensitive areas as mentioned above should be obtained from the state Wildlife
Department / Chief Wildlife Warden under the Wildlife (Protection) Act, 1972 and copy
furnished.

A detailed biological study for the study area [core zone and buffer zone (10 km radius of the
periphery of the mine lease)] shall be carried out covering both terrestrial and aquatic flora
and fauna. Details of flora and fauna, duly authenticated, separately for core and buffer zone
should be furnished based on field survey clearly indicating the Schedule of the fauna present.
Impact of change of land use should be given.

Impact of mining on the hydrology of the area including water flow in the river adjoining the
mine lease. It should also take into account the inundation of mined out area due to flow of
water from the river.

R & R plan / compensation details for the project affected people should be furnished. While
preparing the R & R plan, the National Rehabilitation & Resettlement Policy should be kept in
view. In respect of SCs / STs and other weaker sections need based sample survey, family-
wise, should be undertaken to assess their requirement and action programmes prepared
accordingly integrating the sectoral programme of line departments of the State
Governments.

02 km kachcha haul road to be made motorable. Plan should be submitted.

One season (Non Monsoon) primary baseline data on ambient air quality (PM;<, PM.s, SO,
and NO,), water quality, noise level, soil and flora and fauna shall be collected and the AAQ
data so collected presented data-wise in the EIA and EMP report. Site-specific meteorological
data should also be collected. The location of the monitoring stations should be justified.
There should be at least one monitoring station within 500 m of the mine lease in the pre-
dominant downwind direction. The mineralogical composition of PM,, particularly for free
silica should be given.

Air quality modeling should be carried out for prediction of impact of the project on the air
quality of the area. It should also take into account the impact of movement of vehicle for
transportation of mineral. The details of the model used and input parameters used for
modeling should be provided. The air quality contours may be may be shown on a location
map clearly indicating the location of the site, location of sensitive receptors, if any and the
habitation. The wind rose showing pre-dominant wind direction may also be indicated on the
map. The impact of stone crusher nearby should also be taken into account.

The water requirement for the project, its availability and source to be furnished. A detailed
water balance should also be provided. Fresh water requirement for the project should be
indicated.

Necessary clearance from the Competent Authority for drawl of requisite quantity of water
for the project should be provided.

Details of water conservation measures proposed to be adopted in the projected should be
given.

Impact of the project on the water quality both surface and groundwater should be assessed
and necessary safeguard measures, if any required should be provided.

Based on actual monitored data, it may clearly be shown whether working will intersect
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41.
42,

43.

45.

a7,

49,

51.

53.

55.

groundwater. Necessary data and documentation in this regard may be provided. In case the
working will intersect groundwater table, a detailed hydro geological study should be
undertaken and report furnished. Necessary permission from Central Ground Water Authority
for working below ground water and for pumping of groundwater should also be obtained
and copy furnished.

Details of first order stream, if any passing through lease area and modification diversion
proposed, if any and the impact of the same on the hydrology should be brought out.

Details of rainwater harvesting proposed, if any, in the project should be provided.
Information on reduced levels site elevation, working depth, groundwater table etc. below
natural surface level should be provided. A schematic diagram may also be provided for the
same,

Quantity of solid waste generated to be estimated and details for its disposal and
management should be provided. The quality, volumes and methodology planned for removal
and utilization (preferably concurrently) of top soil should be indicated. Details of backfilling
proposed, if any, should be given. It may be clearly indicated that out of the total waste
generated during the mine life, how much quantity would be backfilled and how much
quantity would be disposed off in the form of external dump (number of dumps, their height,
terraces etc. to be brought out).

The reclamation plan, post mine land use and progressive green belt development plan shall
be prepared in tabular form (prescribed format) and submitted.

Impact on local transport infrastructure due to the project should be indicated. Projected
increase in truck traffic as a result of the project in the present road network (including those
outside the project area) should be worked out, indicating whether it is capable of handling
the increased load. Arrangement for improving the infrastructure, if contemplated (including
action to be taken by other agencies such as State government) should covered.

Details of the infrastructure facilities to be provided for the mine workers should be included
in the EIA report.

Conceptual post mining land use and Reclamation and Rehabilitation of mined out area (with
plans and with adequate number of sections) should be given in the EIA report.

Phase-wise plan of green belt development, plantation and compensatory afforestation
should be charted clearly indicating the area to be covered under plantation and the species
to be planted. The details of plantation already done should be given,

Occupational health impact of project should be anticipated and preventive measures
initiated. Details in this regard should be provided. Details of pre-placement medical
examination and periodical medical examination schedules should be incorporated in the
EMP. Special attention should be in view of the stone crusher nearby.

Measures of social-economic significance and influence to the local community proposed to
be provided by project proponent should be indicated. As far as possible, quantitative
dimensions may be given with time frame for implementation.

Detailed environmental management plan to mitigate the environmental impacts which,
should inter-alia should include the impact due to change of land use, due to loss of
agricultural land and grazing land, if any, occupational health impacts beside other impacts of
the projects. It should also take into account the impacts due to stone crusher nearby and also
provide for preventing the silt from going into the river.

Risk assessment and disaster management plan due to inundation of mine as a result of its
location close to the river should also be examined and addressed.

Public hearing shall be undertaken as per law. Public hearing points raised and commitment
of the project proponent on the same along with the time bound action plan to implement
the same should be provided.

Details of litigation pending against the project, if any, with direction / order passed by any
Court of Law against the project should be given.

The cost of project (capital cost and recurring cost) as well as the cost towards
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59.
60.
61.

62.
63.
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65.

implementation of EMP should clearly be spelt out.
Present position of distances of railway lines, National Highway including culverts and bridges,
Reservoir, lake, Canal, Road including culverts & bridges, Soil conservation works, nursery
plantation, check dams, water supply schemes & irrigation schemes, water sources such as
Springs, Infiltration galleries, Percolation wells, Hand pumps, Tube wells and existing flood
control / protection work should be included and indicated in location map.
Proponent should submit attested photocopy of the sanction of mining lease by the State
Government.
The company will have a well laid down Environment Policy approved by its Board of Directors
and it may be detailed in EIA report.
The Environment Policy must prescribe for standard operating process/ procedures to bring
into focus any infringement / deviation / violation of the environment or forest
norms/conditions and it may be detailed in EIA.
The hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the EC conditions and details of this
system may be given.
The company must have a system of reporting of non-compliance/violations of environmental
norms to the Board of Directors of the company and/ or shareholders or stakeholders at large.
This reporting mechanism should be detailed EIA reports.
Consultant should bring raw data at the time of presentation.
In surface water quality aquatic study of phytoplankton and zooplankton.
The baseline data should be signed by NABL/MoEF&CC accredited analyst.
The meteorological data should be site specific.

This is to request you to take further necessary action in matter as per provisions of Gazette

Notification No. 5.0. 1533(E) dated 14/09/2006, as amended. You are advised to submit the EIAJEMP
incorporating recommendations of public hearing for further consideration of the matter as per
procedure laid down in the Gazette Notification SO 1533(E) dated 14/09/2006 as amended. The
matter will not be considered pending till your reply as above is received.

n
2.

3

4.
5%

é""}
(Shruti Shukia )
Nodal, SEIAAI

The Prim:ipal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.

Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Gowt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.

District Magistrate, Fatehpur.

The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti

Khand, Gomti Nagar, Lucknow.

Copy to Web Master/ guard file.
(Shruti Shukia )

Nodal, SEIAA/
Deputy Director
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WMMMT&MMwmhmmee
information:

1. Salient features of the project with photo affidavit.
2. Project brief in presentation is to be revised.
3. hlﬂmsmu.mcpoMmdemMZhwhwdmdmiﬁdhy

competent authority.

4. TOR points 24 & 29 ae to be revised.

5. Incrementsl value for baseline data should be provided.

6. Verified lease map in ammonia print.

The matter shall be discussed after submission of caline information on prescribed portal.

commuttee that:-

w

mmmmkmmsmmmvmmuuum
No.- 05, Gata No.- 376Mi, 377Mi, 374Mi, 415Mi, 414MI, 378, 381Mi, 413ML, 379, 380Mi, 412 Mi,
409, 408Mi, 411Mi, 4ro.mmm.mmmmmmmm.
Village- Adhaval, Fatetpur, U.P,, M/s Lime Light Dealers Pvt. Lid., (Leased Area 23.00 Ha).
mmdmmummwmmm.ﬁcmm
swmmn.aulmm
mmm‘wwmmmw.mmmmmmm

proponent on 10/02/2021.

Safient features of the project as submitted by the project proponent:

4
1. On Line Proposal No. SIAZUP/MING0697/2018
2 File No. allotted by SEIAA, UP 61854563
3. Name of Proponent Shei Tanrsknath Kavirsa) (. M/s Limelight Dealers Pvt.
Lid)
4. Full correspondence address of proponent Rlo- 284, Msharajs Nand Kumar Road(N), Alam
and mobile no. Bﬂl.ﬁ.w
5. Name of Proyect Ares 2175 Ha Sasd/MorrumMining ot Khasd No."-A0S

Gota No-376Mi, 3T7Mi 374Mi, A15Mi, 414Mi, 378,
ISIMA, 413Mi, 379, JS0MA, 412Mi, 409, 408M, 411Mi,
410, 406M5, 438Mi, 439, 405, 308Mi, 399MI, 44OM,
404MS, 403Mi, 435 Village- Adhaval, Tehsil & Districs-
Fatehper, U.P. MJs Limelight Dealers Pvt. Lad

P
&

v




6 Project Location(Plot Khsrw/Gaia No. ) 376Mi, 3770, 374Mi, 415Mi, 414ML, 378, S8IML, 41301,
379, J50M, 412Mi. 409, S08Mi, 41 IMi. 410, 06Mi,
380, 439, 405, 398Mi. 399Mi, S40Mi. 404Mi, 403Mi,
435
7. Name of River Yamana River
8 | Nameof Village ‘Adbaval
9. Tehsdl Fatehpur
10. | Districa Fatetpur R
1. | Name of Minor Mineral Sand/ Mocrem
12 | Sanctioned Lease Area (in Ha) 23.75Ha
13 | Max. & Min mRL within lease area 100.0mRL to 93,0 mRL
14 | Pillar Coordinates (Verified by DMO) Point Latitade Longitude
A 25749, 155N $0°285713E
A B 25°49.25TN 8028 577E
C 25°49.400N 80°21943E
D 25%49.178N 80°27960E
15 Iouomm 947,730 m° IAnnum
(17, | Towl Proposed Production in LOI 4.75,000 m° /Anun .
19. | Sanctioned Period of Mine lease $Years
20. | Production of mine/day 2111 m° Day
21 | Method of Mi Open cast Manual / Semi Mechasized Maning Method
22. | No. of working days 225 Days
23, | Working boursiday 8 Hours
24. | No. of worker 128 Worker
2s. No. of vehicies movement/day mnm:mquun_-!u—um
26 | Typeol Land Govt. Land
27. | Ultimate of Depth of Mining 280m
28, | Nearest metalled road from site 1.78Km
29. Water Requirement | PURPOSE
Drioking
Suppressioa of dust
Plantation
Ohers (f asy)
Tou! P
30. | Name of QC1 Accredited Consultant Ind Tech House Consult QCI No.-
with QC1 No and period of validity, NABET/EIA/1 82 VRADO9S
Period of Validity- 30-04-2021
31. | Any litigation pending against the project | No
or land in say court
32 | Details of S00 m Cluster Map & Certificate | Lotter No- 1739/30-Ichani 2020-21)
verifisd by Mining Officer Date-23.02 2021 -
33 | Details of Lease Aseain approved DSR____| Page No'-34, Table No'7, 5¢. No' -02
34 Proposed CER cost 2% of wial project costie. Rs. 3.40 Lakhs

},.-
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Proposed EMP cost 25,30 Lakhs

Length and breadth of Haul Road 1200 mt Lengih & 6m widih haulage rosd

No. of Trees (o be Planted 627 Trees

o

y A
8.

s 1 1

The mining wonld be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.

The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild faums.

There is no litigation peading in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-04

The committee discussed the matter and recommended grant of environmental clearance for

the project proposal along with general and specific conditions as annexed at annexure-3 & 2 to
these minutes regarding mining project.

pzapp-ral

1. At the time of operation, project proponent will comply with all the guidelines issued by
Govemment of India/State Govt /District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

Pakka motorable haal road to be maintained by the project proponent.

A scparate Environmental Management Cell with suinable qualified personnel shall be set-up

under the control of a Senior Executive, who will report directly to the Head of the Organization.

7. Permission from the competent authority regarding evacuation route should be taken.

8. Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

9. Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

10. One month monitoring repart of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

11. Provision for cylinder to workers should be made for cooking.

12. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standasd fixed by the Government.

13. Provide suitable mask to the workers.

14, Approach road kaccha is to be made motarable and tree saplings 1o be planted on bath sides of the
road.

15. Indigenous plants should be planted according to CPCB guidelines and in consultation with local

16. The project proponest shall in 2 years conduct detailed replenishment study duly authenticated by
2 QCI-NABET accredited consaltant, and the District Mines Officer,

17. Provision for two toilets and hand pumps should be made at mining site.

18. Drinking water for workers would be provided by tankers.

19. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 mor | - 2 ft) as per
sustainable sand mining management guidelines 2016,

20. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.
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21. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure 1o be submitted as per the guidelines provided
in the recent CER notification No, 22-6572017-1A Tl dated 01/05/2018.

22. HealtInsurance card, Medical claim, regular health check-up camgps, facilities shall be provided
1o the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance repact.

23. Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

24. The excavated mining material should be camried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

25. Width of the haul road shall be more than 6 meter.

26. Submit anmual replenishment report certified by an authorized ngency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

A presentation was made by the project proponent along with their consultant M/s Ind Tech

committec that-

The environmental clearance is scught for Building Stone (Sandstone) Mining at Gats No. 705
Village- Bhagautidei, Tehsil-Chunar, Mirzapur, UP. M/s Mna Vindhyavasini Construction (Area -
1.01Ha),

Salient features of the project as submitted by the project proponent:

1. | On Line Proposal No. SIA/UPMIN/S984612021
(2. | File No. allowed by SEIAA, UP 6122
3. | Name of Proponent Shri Madhusoodan Singh
4. | Full comespondence addeess of Prabhspuram Colony, Umraws Road,
proponsat and mobile no. Robertsgaa). Sonbhadra, U.P.
5 Name of Project Arca -1.01Ha Building Stone (Sandstone) Mining at Gata No."-
705 Viliage- Bhagautidei, Tehsil-Chunsr, Mirzapue, UP. Mfs
Maa Vindhyavasini Construction
6. | Project Locstion(Plot Khara/Gat 705
No.)
7. | Name of Village Bhagawtide:
8 | Tehsi Chanar
9. | District Mirzapur
10, | Name of Minor Mineral Stcee (Sandstone)
11. | Sanctioned Lease Area (in Ha) 1.01 Ha
12, | Max. & Min mRL within lease wrea 102mRL 10 114 mRL
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Annexure-28

"“State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax :91-522-2300 543

To E-mail : doeuplko@yahoo.com
Shri Taarak Nath Kaviraj, WAR e
Director,

284, Maharaja Nand Kumar Road,

Dear Sir,

Please refer to your application/letters 05-11-2018, 14-12-2018, 10-02-2021, 22-02-2021 & 05-03-2021
addressed to the Chairman/Secretary, State Level Environment Impact Assessment Authority (SEIAA) and Director,
Directorate of Environment Govt. of UP on the subject as above. The State Level Expert Appraisal Committee
considered the matter in its meetings held on dated 03-03-2021 and SEIAA in its meeting dated 05-04-2021.

A presentation was made by the project proponent along with their consultant M/s Ind Tech House
Consult. The proponent, through the documents submitted and the presentation made informed the committee
that:-

1. The environmental clearance is sought for Sand/Morrum Mining from Yamuna River bed at Khand No.- 05,
Gata No.- 376Mi, 377Mi, 374Mi, 415Mi, 414Mi, 378, 381Mi, 413MI, 379, 380Mi, 412 Mi, 409, 408Mi, 411Mi,
410, 406Mi, 433Mi, 439, 405, 398Mi, 399Mi, 440Mi, 404Mi, 403Mi, 435, Village- Adhaval, Fatehpur, U.P., M/s
Lime Light Dealers Pvt. Ltd., (Leased Area 23.00 Ha).

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 689/Parya/SEAC/4563/2017,

dated 15/02/2019.

The public hearing was organized on 07/06/2019. Final EIA report submitted by the project proponent on

10/02/2021.

w

4. Salient features of the project as submitted by the project proponent:
" On Line Proposal No. SIA/UP/MIN/60697/2018
2, File No. allotted by SEIAA, UP 6185/4563
3. Name of Proponent Shri Taaraknath Kaviraaj (. M/s Limelight Dealers Pvt. Ltd.)
4, Full correspondence address of proponent R/o- 284, Maharaja Nand Kumar Road(N), Alam
and mobile no. Bazar, Baranagar, Kolkata
5. Name of Project Area 23.75 Ha Sand/MorrumMining at Khand No."-ADS

Gata No-376Mi, 377Mi, 374Mi, 415Mi, 414Mi, 378,
381Mi, 413Mi, 379, 380Mi, 412Mi, 409, 408Mi, 411Mi,
410, 406Mi, 438Mi, 439, 405, 398Mi, 399Mi, 440Mi,
404Mi, 403Mi, 435 Village- Adhaval, Tehsil & District-
Fatehpur, U.P. M/s Limelight Dealers Pvt. Ltd.

6. Project Location(Plot.Khsra/Gata No.) 376Mi, 377Mi, 374Mi, 415Mi, 414Mi, 378, 381Mi, 413Mi,
379, 380Mi, 412Mi, 409, 408Mi, 411Mi, 410, 406Mi,
438Mi, 439, 405, 398Mi, 399Mi, 440Mi, 404Mi, 403Mi, 435

7. Name of River Yamuna River
8. Name of Village Adhaval

9 Tehsil Fatehpur

10. District Fatehpur

2 ¢ 1 Name of Minor Mineral Sand/ Morrum

12 Sanctioned Lease Area (in Ha.)
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13. Max. & Min mRL within lease area 100.0mRL to 93.0 mRL
14, Pillar Coordinates (Verified by DMO) Point Latitude itlude
A 25°49.155'N 80°28.573'E
B 25°49.287'N 80°28.577'E
C 25"49.400'N 80°27.943'E
D 25°49.178'N 80°27.960'E
16. Total Mineable Reserve in LOI 4,75,000 rn3 JAnnum
1. Sanctioned Period of Mine lease SYears
20. | Production of mine/day 2111 m? /Day
21 Method of Mining Open cast Manual / Semi Mechanized Mining Method
22, No. of working days 225 Days
23. Working hours/day 8 Hours
24, No. of worker 128 Worker
25, No. of vehicles movement/day 235Trucks / Day (Depending on market demand)
26. Type of Land Gowt. Land
27. | Uhtimate of Depth of Mining 2.80m
28, Nearest metalled road from site 1.78Km
29, Water Requirement PURPOSE
Drinking
Suppression of dust
Plantation
Others (if any)
Total
30. Name of QQ Accredited Consultant Ind Tech House Consult QCI No.- NABET/EIA/1821/RA0098
with QCI No and period of validity. Period of Validity- 30-04-2021
3L Any litigation pending against the project No
or land in any court
32. Details of 500 m Cluster Map & Certificate Letter No-1739/30-Khanij(2020-21)
verified by Mining Officer Date-23.02.2021
33. | Details of Lease Area in approved DSR Page No"-34, Table No'7, Sr. No'-02
34. Proposed CER cost 2% of total project cost i.e. Rs. 3.40 Lakhs
35 Proposed EMP cost 25.30 Lakhs
36. Length and breadth of Haul Road 1200 mt Length & 6m width haulage road
37 No. of Trees to be Planted 627 Trees
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will not intersect
the ground water table at any point of time.
6. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile zone

1

2.

such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held on 03-03-
2021 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting held 05-04-2021 and
decided to grant the Environmental Clearance for proposed project along with subject to the effective
implementation of the following general & specific conditions:-

General Conditions:
This environmental clearance is subject to allotment of mining lease in favour of project proponent by

District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under
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10.
11

14,

16.

17.

19.

20.

24,

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or mining
technology, modernization and scope of working shall again require prior Environmental Clearance as per
the provisions of EIA Notification, 2006 (as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of Mining/Revenue
department prior to starting of mining operations. Such site plan, duly verified by competent authority
along-with copy of the Environmental Clearance letter will be displayed on a hoarding/board at the site. A
copy of site plan will also be submitted to SEIAA within a period of 02 months.

Mining and loading shall be done only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

it shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
Environment & Forests are strictly complied with. Water sprinklers and other dust control majors should be
applied to take-care of dust generated during mining operation. Sprinkling of water on haul roads to control
dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this condition is
violated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest Department.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

it shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity and flow
pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its nesting.
A report on the same, vetted by the competent authority shall be submitted to the RO, PCB and SEIAA within
02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB and SEIAA
within six months.

Hydro-geological study shall be carried out by a reputed organization/institute within six months and
establish that mining in the said area will not adversely affect the ground water regime. The report shall be
submitted to the RO, PCB and SEIAA within six months. In case adverse impact is observed /anticipated,
mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be made so that the
habitations (if any) close by the lease area are not adversely affected. The status of implementation of
measures taken shall be reported to the RO, UPPCB and SEIAA and this activity should be completed before
the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures which can
help in improving the quality of life of economically weaker section of society. Income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training etc. can form
a part of such program me. The project proponent shall provide separate budget for community
development activities and income generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection of plant species
and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be utilized for
green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The project
proponent will extend full cooperation to the District Mining Officer by furnishing the requisite
data/information/monitoring reports. In case of any violations of stipulated conditions the District Mining
Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft copies) to the
SEIAA, the District Officer and the respective Regional Office of the State Pollution Control Board by 1st June
and 1st December every year. -

A copy of the clearance letter shall be sent by the )

Corporation and Urban Local Body. { e AT
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cerned Panchayat, ZilaParisad/ Municipal

311



312

26.

27.
28.

29.

31

32

33.

35.

36.

37.

39.

41

42.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other suitable
mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging into
water bodies the treated effluent should conform to the standards prescribed by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining activities.
Maintenance of Village roads through which transportation of minor minerals is to be undertaken, shall be
carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken. Protection of
dumps against erosion, if any, shall be carried-out with geo textile matting or other suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is
higher is to be earmarked for total lease period. Its budget is to be separately maintained. CER component
shall be prepared based on need of local habitant. Income generating measures which can help in upliftment
of poor section of society, consistent with the traditional skills of the people shall be identified. The
programme can include activities such as development of fodder farm, fruit bearing orchards, free
distribution of smokeless Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities such as roads,
drinking water etc proposed to be provided at the project proponent’s expenses shall be submitted within
02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account and should
not be diverted for other purpose. Year wise expenditure should be reported to the Ministry of Environment
and Forests and its Regional Office located at Lucknow, SEIAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed during Public
Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and SEIAA within
02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972 from the
competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the observations so
made, if turtle nesting is observed, necessary safeguard measures shall be taken in consultation with the
State Wildlife Department. For the purpose, awareness shall be created amongst the workers about the
nesting sites so that such sites, if any, are identified by the workers during operations of the mine for taking
required safeguard measures. In this regards the safety notified zone should be left so that the
habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river bed material
and ensure that due to this activity the hydro geological regime of the surrounding area shall not be
affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for withdrawal
of requisite quantity of water (surface water and groundwater), required for the project.

Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with the
State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the river from
the vehicles used for transportation.

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the mineral
shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical
health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of condition to improve the
living conditions of construction labour at site).

Personnel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and information on safety and health aspects. Occupational health
surveillance program of the workers should be undertaken periodically to observe any contractions due to
exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The clearance letter shall also be put
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The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of environmental clearance conditions and shall also be sent to
the Regional Office of the Ministry of Environment and Forests, Lucknow by e-mail.

44. The green cover development/tree plantation is to be done in an area equivalent to 20% of the total leased
area either on river bank or along road side (Avenue Plantation).

45. Debris from the river bed will be collected and stored at secured place and may be utilized for strengthen
the embankment.

46. Safety measures to be taken for the safety of the people working at the mine lease area should be given,
which would also include measure for treatment of bite of poisonous reptile/insect like snake.

47. Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under ESI as
per rule.

Specific Conditions

Directions/suggestions given during public hearing and commitment made by the project proponent
should be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State Government
as per law under the provisions of Forest (conservation) Act, 1980 before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and
any other area which may have been disturbed due to their mining activities and restore the land to a
condition which is fit for growth of fodder, fiora fauna etc.

In compliance to Hon'ble Supreme Court order dated 13/01/2020 in IA no. 158128/2019 and 158129/2019
in Writ petition no. 13029/1985 (MC Mehta Vs GOl and others) anti-smog guns shall be installed to reduce
dust during excavation. o

If the proposed project is situated in notified area of ground water extraction, where creation of new wells
for ground water extraction is not allowed, requirement of fresh water shall be met from alternate water
sources other than ground water or legally valid source and permission from the competent authority shall
be obtained to use it.

At the time of operation, project proponent will comply with all the guidelines issued by Government of
India/State Govt./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.
Selection of plants for green belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

10. Pakka motorable haul road to be maintained by the project proponent.
11. A separate Environmental Management Cell with suitable qualified personnel shall be set-up under the

control of a Senior Executive, who will report directly to the Head of the Organization.

12. Permission from the competent authority regarding evacuation route should be taken.

13. Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.
14. Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

15. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora & fauna

should be examined twice a week and be submitted within 45 days for a record.

16. Provision for cylinder to workers should be made for cooking.
17. The capacity of trucksftractor for loading purpose will be in tonnes as per Transport Department

applicable norms and standard fixed by the Government.

18. Provide suitable mask to the workers.
19. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the road.
20, Indigenous plants should be planted according to CPCB guidelines and in consultation with local Divisional

Forest Officer.

21. The project proponent shall in 2 years conduct deta replenishment study duly authenticated by a QCl-

NABET accredited consultant, and the District Mines Officer.

22. Provision for two tollets and hand pumps should be made at mining site.
23. Drinking water for workers would be provided by tankers.
24. Mining should be done by Bar scalping methods extraction (typically 0.3 0.6 m or 1 - 2 ft) as per

25, A buffer/safe zone shall be maintained from the _h'abit_ati‘o_l_g

sustainable sand mining management guidelines 2016.
per mining guidelines.

e
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26.

27.

32

33.

35.

37.

39,

41

42

43.

45.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and the
details of the various heads of expenditure to be submitted as per the guidelines provided in the recent
CER notification No. 22-65/2017-1A.111 dated 01/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to the
regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate
of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of natural
surface water bodies of the nearby areas may be considered as one of the activity in CER.

The excavated mining material should be carried and transported in such a way that no obstruction to the
free flow of water takes place. Suitable measure should be taken and details to be provided to concern
Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is lower
than the approved rate of production, then the mining activity / production levels shall be decreased /
stopped accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of National
park/ Sanctuary prior permission of statuary committee of National board for wild life under the provision
of Wildiife (Protection) Act, 1972 shall be obtained before commencement of work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster conditions
otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster provided by the
competent authority is found false or incorrect then punitive actions as per law shall be initiated against
the authority issuing the cluster certificate.

. The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board Wild
Life (NBWL) even if the eco-sensitive zone is not earmarked.

. To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive mining

should be done as per sustainable sand mining management guidelines 2016.

Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining Officer/NHAI
and should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that the
distance between the two adjoining mines is greater than S00mt. and area is less than 05ha, but factually
the distance is less than 500 mt and the mine is located in cluster of area equal or more than 05ha, the E.C
Issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QCl-
NABET accredited consultant, and the District Mines Officer which shall form the basis for midterm review
of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to order of Hon’ble NGT/Hon’ble
Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

it shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-ever is
less, shall be left on both the banks of precise area to control and avoid erosion of river bank. The mining is
confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding area shall not
be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine lease i.e.
the distance from the bank of river to be left un-worked (Non mining area), distance from the bridges etc.
It shall be ensured that no mining shall be carried out during the monsoon season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid adequate
training and information on safety and health aspects. Periodical medical examination of the workers
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57.

59.

61.

62.

63.

R

engaged in the project shall be carried out and records maintained. For the purpose, schedule of health
examination of the workers should be drawn and followed accordingly.

. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact zone shall

be monitored periodically. Further, quality of discharged water if any shall also be monitored [(TDS, DO,
pH, Fecal Coliform and Total Suspended Solids (TSS)).

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas prone to
air pollution and having high levels of particulate matter such as loading and unloading point and all
transfer points. Extensive water sprinkling shall be carried out on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present mining plan.

. Self environmental audit shall be conducted annually. Every three years third party environmental audit

shall be carried out.

Four ambient air quality-monitoring stations should be established in the core zone as well as in the buffer
zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in consultation with the State Pollution Control Board.

. Common road for transportation of mineral is to be maintained collectively. Total cost will be

shared/worked out on the basis of lease area among users.

. Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours engaged for

the project work.

. Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during project activity

will be separately storage in bins and managed as per Solid Waste Management rules.
Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.

. Natural/customary paths used by villagers should not be obstructed at any time by the activities proposed

under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be done
regularly once in three years for monitoring the change of river course by Directorate of Geology and
Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and report be submitted to
Regional office of MoEF, SEIAA, U.P. and UPPCB,

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom
suggestion / representation has been received while processing the proposal. The clearance letter shall
also be put on the website of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional oﬂice, District
Industry Centre and Collector’s office/Tehsildar’s Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of which
shall be in the vernacular language of the locality concerned, within 7 days of the issue of the clearance
letter informing that the project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and also at web site of the SEIAA at
http://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Office of the Ministry
located in Lucknow, CPCB, State PCB.

The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or stipulate any
further condition in the interest of environment protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 11 of the National Environment Appellate Authority
Act, 1997.

Waste water from potable use be collected and reused for sprinkling.

. During the school opening and closing time vehicle movement will be restricted.
. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from river

bank. A condition can be imposed that mining will be done from river activities from river bank.
You shall also ensure that the proposed site is not a part of any no-development zone as

required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be
R
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cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall
automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their amendments and rules made
there under and also any other orders passed by the Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the conditions
specified in the Environmental Clearance within 03 months of issuance of this clearance. The SEIAA/MoEF reserves
the right to revoke the environmental clearance, if conditions stipulated are not implemented to the satisfaction of
SEIAA/MOEF. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette Notification
No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance repoﬁs to-dhe authority as
prescribed in the aforesaid notification. (

%ﬁ P .f*'_:‘

(Ashish Tiwari)

1. The Prlndpal Secrelar\r. Envkonment U.P. Govt., Lucknow.

2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,

Gomti Nagar, Lucknow.

District Magistrate, Fatehpur, U.P.

Director, Department of Geology & Mining, U.P. Lucknow.

Copy for Web Master/Guard file.

NS

{Ashish Tiwari)
Member Secretary, SEIAA
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Ho 2l Green Tribunal,
Copetnicus Marg, New Delhi.
22
Ref.Ne. @1 INGT-327/2021 |  Dafed? Api, 2022

‘Subject: Joint scommlttee Report in: compliance of Hon'ble NGT order dated 14,12.2021
_pass n OA No:327/2021 inthe: matter of Rajjan Versus State of U.P. & Ors

»

Sir,. -
In-catpliance tothe orders passed by this Hor'ble Tribunal dated 14.12.2021 i .
OA No. 827/202% in the: matter of Rajjan Versus State of U, P. & Ors., the }Olﬂt

conm report i the. above mentioned matter is englosed. herewith, and is bemg
* filed: befére this Hon'ble Trlbuna|




- . —

Annetane ~24

D

318
H
. }

Joint. CommltteeRepoﬁ: in reference to Hon’b!e NG’%’ order in the

matter of Orlgmal Appllcatlon No. 327/2021 (IA No. 219/2021)

-

Rajjan Applicant Vs State of U.P. & Ors.

A
.

3 mon-i‘uie NG Nds passeu e u;’m—:r dated 141,401 n Ungmal Apphcauon
No 327/2021 (LA. 219/2021) Rajjan Applicant Vs State of UP. & Ors., the

opera‘ave par’c of the order is as follows -

v I Grigvance in this _app//car_/on is that ‘ci’usz_‘erf/zﬁ- procedure was
. &xéqu/}'adfto be followed _;_bgfora-gka!?t-oﬁfé}'n the present case, having
regard to the location of the sites, for which impugned EC has been
granted in favour of respondents nb. 7 to 10:M/s. Limelight Dealers
Pt Lt M/S Pragyasan Business Pyt Lid, MXQ_':A[&%M@}V@;&M M5,
Anantadrishti Mliiventares LLP. )

2. Issue notice to SEIAA, UP smd r@spond&nts no. 7 fo 0 fo; rhefr-'-
response. ‘ .

3. Apart from response of the said f@gpondpnfc we also require on
mdepena’enf- report in the matter from a joint Committee of
.“w‘g,’ff& O CCE i ol U SERAR L8 i UL e odal ageh iy
for coordination and compliance, _

4, Response and:such report may be filed within two months by email
atjudicial-rigt@gov.in prefefab/y ) o7
‘SuppO/fPDF and not

same on website of CPCH: s/muifaneous(y so that the concernad"

parties can access the. same for further.course: ofaction....

2. For the comipliance of Hon'ble NGT diréctives following menibers have

been nominated b__y the concerned departments

a. Dr.AK Gupta, Scientist-E, lntegrated Regional Offig

_ Lucknow; ‘ : o o 7
At ) i o .
S
- - Page Lot 10




b. Shri Rajendra D Patil, Scientist-D, CPCB RD-Lucknow; and
¢. Dr. Ajai Mishra, Member SEAC-TUP, Nominated by SEIAA

3. ;The Committee condu_cted virtual meetings on 25.01.2022 and 10.03.2022.

Durmg the meeting various issues discussed in reference to above NGT case

inc udmg the procedure bemg adopted by SEIAA/SEAC UP for appraisal -

and grant of Environmental Clearance (EC).

31 Tft;e- geo-referenced co-ordinates as provided by mining department

- "have been considered without any-physical or digital verification.

3.2.}*!&‘& cluster certificate issued by the Min’ir‘j‘gjj{Dépjammzénlt has also beén
considered without any cross verification, and the Mining Departments |
mostly indicates oberational mine (if any) 3p the éurrouhding, for issuing
the ,':mr; rartificate Ac aich the mine areac which are inder
consideration of EC for which the cluster certificate has been issued by

them is not indicated in'the cluster certificate.

3:3. However, in the ‘Enforcement & .Mbmitoﬁng:-ﬁuildelirﬁeé for Sand Mining’
issued by Ministry of Environment, Forest and Climate Change' n
January, 2020 it has been rec_gtfnmgnded ‘tha-‘t% "’*Thé‘ State Expert
Appra/lsa/ Commuttee (SEAC) undér SEIAA, consisting of experts from
rerowned fields such as Mines, Environment So;:jo/ogy etc. shall

conauct a site inspection. of z‘he proposed sand quarry site and after

intense scrutiny, may recommend the proposal to SEIAA @Wo §2§/; ‘f

;g o N RN
/e SN P
IE Aa®
; Poag
¥
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. ""fffh_é'cbmmit'tee visited the site on 16:03.2022 to verify the actual status. The
t_é. '_dg_'pute concerned officials for the said iﬁspecﬁf’ci‘ons._ Aceorgdingly, SDM

as$'iétant-}as Prasad from -UPPCB: were also: present during the visit 5tdgi\;fe

5. The Committee also calculated the lease area based on the latitude and

given in Table- 1

6. Issues related to EC issued to the project proponents

6.3. The cluster certificates issued are stating that no mine has been situated

for Sand Mining' is not been considered By SEIAA & SEAC while issuing
the EC. o S x

'-Disi\r'_iét Administration, miningdepartment and UPPCB were also requested
Shri NP Maurya, Mining Officer Shri RajestKumar and Shii Ra, monitoring

-

the relevant. inputs.

longitude mentioned in the EC and compared it with the lease area -

menticned in the EC. The details of the mining projects in question are as

6.1. Total permitted rining lease area ‘of these four projects fs 113,75

-

Hectare.

.6.2.‘ As explained at point No 3, the ECs has-been appraised by SEIAA/SEAC |

considering the Cluster certificates issued' by the mining department.

within the 500 m from the proposed site. The said cluster :
3§ 4

: ! 1
i . A JOSR W i
have been issued erroneously by the mining departm XWM RN
A ; . . S . v
F v . ) \
, _z‘f{gfzmlﬂ"' P B SERKLAT

Page 3 of 10




~ 321
-

the decision taken by SEIAA based on the said d_usté% certificate has .

been erroneous.

6.4. All the allotted mine lease areas are -‘édjjciﬁinin_ggﬁ:o each other. Mine M/s.
. Limelight Dealers Pvt. Ltd shares its"bouh_dar:y"wfith M/s Alok ‘Mishra.
mme on South and M/s. Pragyasan :Bu_s.i_n__ess.Pvt._ _Ltd;on &_or_th.__ The M/-s..

B Anantadrishti Multiventures LLP is locaté'd only at 24 m in North of M/s.

: isiragyasan Business Pvt. Ltd. The concerned  Google Earth image is

attached at Apnexure |

-6.5.Thus, the required 500 m distarice between the mine lease area is not

available and thus EC issued to individual mine instead of considering

s s S 2

the case of cluster mine is not in accordance with the provisions of the -«

EIA Notification, 2006.

6.6. Significant difference has been cbserved in total lease area mentioned
in EC, geo-coordinates mentioned in EC, Lease Area mentioned in lease
agreement. and actual -allotted area, as per KML provided by Mining -

Department.

6.7. Even the lease boundary of M/s Alok Mishra is overlapping with the_.’

lease boundary of M/s Limelight Dealers.

. The details of the replenishment study are not provided. It is understood

N ol e [ . [ ' . , 1 R s
Lttt od v Lefe Talas) ANl Tdakaevs v lis INAa b MHJ- lk_'a(\.}l]l.)il(i“{-( #

project proponents have been asked to submit the & ¢

’f} . ' 3l :§' A7 3
;f’} ﬁ;,«-}fr‘ . ?‘52/«/'# l
gj .
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......

at -present' scenario.

8. The substantlal portions of permt‘ced mine lease areas are found' in
N ;'submerged condition under the active stream of the river. The condition of
acti\\/q river stream observe_d during third week of March 2022 is expected
to br‘évaii even during the upcoming summer season. J-thl'ias been informed
by tf;e mining officer that some of the lease areas have been restricted
during physical allotment at site considering these cOnd_itions. In such &ases
the ;6peratic>nal fease area of mine is less thaﬁ the area mentioned in the

FC (Details mentioned in the Zahfp» h

9. Several ponds have been observed in each mine area. It has been informed
that the water from the surroundings has percolated in the excavated pits

forced to form these kinds of ponds.

10. The first mine frbm the north direction, i.e, M/s. Anantadrishti Mﬁiﬁventures
LLP rmine falls in the portion of the river where sand ba-_rsﬁaxke’ formed due
10 riv’ejr'ine migration/ lateral shift/ ' meandering, due !;o’whi_chjih; riy-er’wate‘r
streams ‘éeen,, around both the sides of the mining area resulting in the

-

higher rate of seepage during the excavation.

1. Several heaps have been observed throughout the mining lease areas. It
‘\“

ot EEE

has been informed that the quahty of the sand in the uppgs @t@:;s Pf o
. x_\- |

ir%,k 4. P, gh_ﬁy{i AN %‘..“
matertal is removed and kept aside fcar extraction o zsaﬁ’c{ @fgggtm‘ qm’ﬁzy\ 4
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I these heaps remain duting the rainy saaSOn, ’chen there is every possxbrhty
for obstructsan for river: watef stream wh&ch would resu t in‘the changein

the river course.

-iZfTh-e:' members of the committee visited the allotted comers of each lease
are;i to record the latitude and 'longitudé of these points. it has been
obs.é-rved that most of the demarcation poles were nof at the desigmatéd
deméréaﬁed place. The pillar points are not matching with the ;:o~o§dinates

mentioned in the EC.

13. As per the information from UPPCB, M/s. P-rag_ya_sah_ Business Pvt. ttd. has
yet not‘.obtained Consents under Air and Water Acts. The, m@é has been in
production since 06.02.2021 without dbtaining ¢onsents. The _proponeﬂtfis
liable to pay applicable Environmental Compensation. However, the UPPCB
has not initiated any action against the defaulter mine under Water and Air

Act,

a
-

14. All the mine projects have installed DG Set without permission from UPPCB.
Similarly, they have instatledmultip’lé bore wells but not obtained desired
NCC "Tféhi CGWA/SGWA, Compliance of “these conditions are also - "

anticipated by above mentioned projects through the Consents issued by i

UPPCB.

,; ”bnu: i'xs:« ! \!n 175H | |
However, no such réport has been subm:tted by the r m pe t% St ¥
A ‘

]?’f

/i

{
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16. Committee observed that all lesseg have' separate rsad from acttve mine

pits to weigh bridge whrch are passmg through the same village. .

17. Following are some of the additional nén~cdﬁwpliance of the EC and
*'Con;s‘ent conditions |
‘!‘7,_,‘!;‘.\‘\' ‘Not having indicative Hoardings/boards at sité.
17.2. Not havmg facmties for water sprinkling_on haul road to control
| : dust emssion.
17.3.. Non-operational PTZ cameras in some of the mines.
17.4..‘ ‘Not havi'n'g wastewater treatment facilities in temporary habitation
:rcamp'us; |
17.5. Vehicle used for transportation could not produce PU‘C' certificates
during the visit. |
17.6. Committee noticed that M/s Alok Mishra, and M/s Pragyasan
~ Business Pvt. Ltd,, having the light érrangemen; which reflected that
the mining operations could also be conducted'during the night
hours. |

17.7. Committee noticed that, no green belt has developed 50 far.

=

18. Project proponents have been supposed to submit the EC Compliance
Fepuit O every sia Months 1o respective integrated Regional Oflice of
MOEF&CC,' SEIAA, concerned RO UPPCB and District Mining Ofﬂcer,

However, as per records of integrated Reglonal Office of MOEF&CC, no

such reports have been received so far.

Ez’:’." ?pgd Mo 1[8101 }
provade actual daily product;on deta:ls to verify the stitus of proguctpn |

. me D@W
TN ;

Y
/ f V{M Pt f“‘g;
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I

with referenca to the quant ty permztied as per the. EC issued by SEiAA

However, thls data has not beén prowded till the date by. them

20. Fmdmgs of the comml‘ctee In view of the: fécts and observatlons referred

| aba\/e it is evident that the environmental clearance have been |ssued'
bd:’squm the erioneous uu:ne%-—ter'cn'_n.ates‘g|v<—;n by the minihg departiment.
Asg mfrmw SEIAA has no merhaniem o fro«\ierify the data provided hy
-minir;g‘department. Similarly, the compliance of the various conditions of
EC and consent have neither been strictly ensured nor been verified byrt‘he
éohéé'rned departments. Due to these lacunae several environmental,
teéhnical and a‘dm.inistrative issués have been piling up in the matter.

21. Re;:ommencia{ions of the Committee
211, SE IAA, UP can be asked to strictly review the environmental clearance
issued by them to said project prdponents in accordance with the
l:‘}(q()\,/(‘\l()ﬂﬁ fﬂrk A NOTTCATION AR Eﬂ‘\(& RSN .QIH‘T,)Q‘\'F“WX.HP{\T HT‘Y‘\QNCTWW"%’Y{:&“

21.2. The mining department shall develop SOP for issuing cluster

certificates in future to eliminate such kind of erroneous certifications.

213. Department of Environment can be asked tc"devetop- rmechanism for
cross verification of the data provided by Mining Department;
214. SEIAA, UP shall consider the findings of the. replenishment study and

district survey before issuing the EC pertairiing to river bed mining

cases.
21.5. The concerned departments can be asked to v r@ he

with respect to

T
%

E f“m,v "h N

E2.42.2024 .
s \w,_.»-'“"}
\‘,ﬁ ]

s e
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LS
A
[

condition

5.5, Status of NOC fiom CGWA/SGWA in compiliance (o the EC

21556, Status of green belt "de'vel.c;‘_p_éd' by project proponent’

215.7. Status of compliance of EC and consent conditions in totality.

of Environmental Compensation was not rh‘z—.ide' a’v.-a“il-a_bfé to: the
corimittee, the UPPCE and mining department shall issce noticesand
impose requisite Enviroﬁmentaf'Cclmpensa_ﬁbn;as per -tﬁ; Guidelines
issued by CPCB for the non-compliance of consent conditions and

daily production Jimit prescribed in the EC.

216, - As the daily pr_oduction and other related data required for calculation

Committee member Signature
Dr. A K Gupta, Sci-E VI

_ ] | [l
Integrated Regional Office (CZ), ST e

MEF&CC Lucknow

Shri Rajendra D Patil, S¢i <D

CPCB Regional Directorate, Lucknow =

Dr. Ajai  Mishra, Membet SEAC-1UP,
Nominated by SEIAA

Date: 18.04.2022

Page 9 of 10

2151, Status of repl_eniéh’mem study’ . |

21.5.2.. Amount-of .porticﬁﬁ'éf lease area lying i‘n.the active river.st'ream

21.5.3. FAW'DUYW of portion of lease .az‘eaj!ying m subn%erged cozj.diﬂons ‘ %
21.5.4. Status of permissions taken from 'JPPCB for DG sets




-

- Additionai yiews 01 Lomumitiee Member, SEAC- i UP nominated i by bMAA

[P 2 4 L e N _' R

. The State Level Envnonmcnt Appralsa] Commnttee (SEAC) has been constituted

un de; the EIA Nouﬁmu@n 006 for rec onnm.ndm,g, thc issuance of LC b SEIAA. Thv

Members of committee conduct the meetmgs for issuing the EC for the various category- -

B pro;ects according to the EIA Notlﬁcation 2006 and pald a very nommal honoranum
for lht, purpmes ' - - R

Moreover Chairmai/ mcmbers of SEIAA/bbAL are’ part ume and are not full—

time serv ing ofﬁcer to the Gavemment They are exther servmﬂ or 1etlred govcmment

ofﬁcxals/ scientists/ academmans

- ..

Therefore. it is not feasible to- survey the sites- of each and every pro;ect whlch '

laid down for the 1econ’1mendatzon of EC.

“

Member, SEAC-1
Nominated bv SFTAA
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 TABLE-1

A: Mfs Anantadnshtt Multventures LLP; Sn. A~ 1Adhawaf

B. M/s Alok Mrshra, AdhaWai Composﬂe i

G M/s;slf:mel;lght_ Dealers, Adhawal ;»A;' 5

D. M/s Pragyasan Business Pvt. Ltd., Adhawal Co friposite = 2

-

Projects

B

”Lease Arez M'("'\"v"‘Ha) a" 'per EG

|'Lease Aréa (i
| coordinates meftioned:in EC

Ha): based on Geo@

lease
agresment

| Lease Area {in Ha) based on Geo-|
.| coordinatés mentioned in

E

14.70

99.20

23.40

44.60

| Allulled area {0 te), as pec KML

provided by Mining Department

J

14.70.

29.80

22.30

45.00

| Area. (in: Ha) submerged iH actnve
fiver stream

0714

o431

00.00

| Date of lease advertisement by
;Mmngepartmem |

17.06:2019

18,05,2020

27032018

29:07.2020 |

| LOt issued by Mining. Iepartment |

Cluster
| Department issued on

(;ertx,ﬁcate by  Mining

21102019
25.01.2020

21.12:2020
14:07.2020.

15.05.2018
26072018

30:09.2020.

| Date of public hearing

53.07.2020

21:12.2020 |

20.12:2020

'Ec Granted Date

| 04.09.2020

501200 1

| »Conqent (CTO} issuing Date

31122020 | 02.06%

| Production starting date

02.11.2020 | 06132

15512521

Not
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